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LOK SABHA DEBATES

LOK SABHA

Thursday, March 3, 1860/
Phalguna 13, 1881 (Saka)

The Lok Sabha met at Eleven of
the Clock,

[Mg. SpEAKER in the Chair]

OURAL ANSWERS TO
QUESTIONS

Mr. Speaker: The House will now
take up Questions. Shrimati Ila
Palchoudhuri. Absent.

i am seriously considering the

question regarding the questions
tubled by those hon. Members who
have applied for leave of absence,
It they go on sending questions from
somewhere, why should I call those
Juestions here for oral answer?

Shri Raghunath Singh: One point
more, Sir. There are some Members
who arc out of India. Not only
notices of questions but also calling
attention notices are coming in their
names.

Mr. Speaker: If any hon. Member
1s on leave, those questions would
not be put down for ora! reply.
There i1s no meaning in merking it
for oral answer. They may be treal-
2d as unstarred guestions, As re-
dards persons ont of the country
their questions would nol be allowed
1y come on the Order Paper at all
during their abscnce. Next question,
Shri Ram Krishan Gupta.

Shri Raghunath Singh: There is
robody to reply, Sir.
394 (Ai) LSD—1.
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Shri Ram Krishan Gupta: Sir, this
1s an importunt gquestion

Shri Tyagi: The Minister has avoid-
ed it, Sir,

Dr. Ram Subhag Siagh: Let there
be some ruling, Sir.

Shri Raghunath Singh: What about
Lhy Ministers who are absent, Sir?

An Hon. Member: He has come.

The Minister of Law (Shri A. K.
Sen): I am sorvy, mny watch was late.

shri Hem Barua: Is il sufficient
vxplanation, Sir?

Election Petitlon

«588. Shri Ram Krishan Guptu. Wi::
the Minister of Law be pleased to
state:

1a) whether uny Eleciion Pefitiun
i the name of Chaudhuri Balbir
Singh vs. Chaudhuri Amar Singh
filed in 1852 in Punjab against the
Assembly Eleetion has been decided;

(b) if so, the nature of decisivn
taken;

(c) if the answer to part (a) apove
be in the negative the reasons for sc
ranch delay: and

(d) the nature of steps taken or
prupused to be taken?

The Minister of Law (Shri A. K
Sen): (a) The election petition V'ed
bv Chaudhuri Balbir Singh calli: -~
in qucition the election of Chaudhur,
Arwnar Singh 1o the Punjab Legisla-
live Assembly held in 1955, is pend-
ing since July. 1955.

(b1 Does not arise,
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(¢) The main reusons for the delay
in the disposal of the election peti-
tion wre*

(i) the Election Tribunal, cun-
stituted for the trial of this
petition, consists of three
members as required by the
law then in forve and the
dutes for the trial have to
bw: fixed taking into account
the convenience of all of
them;

t11) unavoidable changes in  the
cormnposition of the Tribunal;

1) the large number of witness-
es involved (more than 80)
and the nature of the evi-
dence to be recorded.

td) ‘The Election Commission is
doing all that is within its power to
expedite its disposal, It has stressed
on the Chairman of the tribunal the
destrability of expediting the trial of
the petition.

Shri Ram Krishan Gupts; May 1
xnow whether it is a fact that a
show-cause notice for disqualifica-
tion was served upor Sardar Pratap
Singh Kairon, Chief Minister of
Punjab, against whom serious charges
of major corrupt praclices were
!cw.-1‘led in this petition?

Shri A. K. Sen: 1 do not think this
arises out of the question.

Mr. Speaker: How does this arise
out of this question?

Shri A, K. Sen: It does not, Sir.

Shri Ram Krishan Gupta: Sir, he is
a co-respondent in thiz petition.

Mr. Speaker: What is the question
of the hon. Member?

Shri Ram Krishan Gupta: May I
know whether it is a fact that a show-
cause notice for disqualification was
served upon Sardar Pratap Singh
Kairon, Chief Minister of Punjab, who
is a co-respondent in this petition,
against whom charges of major cor-
rupt practices were levelled?
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Shri A, K. Semn: If that information
is required, we shall certuinly place
it before the House. But I should
imagine that it should form the
subject-matter of a separate question.

Shri Ram Krishan Gupta: May
know also whether It is a fact that
the Chief Minister of Punjab filed
an appeal against this order in the
Punjab High Court and it was dis=
missed?

Mr. Speaker: What has thul 10 do
with' the election petition?

Shri Hem Barua: There is an ap-

Mr. Speaker: Order, order, This
is an clection petition tiled by
Chaudhri Balbir Singh aguinst the
election of one Chaudhri Amar Singh
to ihe Punjab Legislalive Assembly.
It has been decided. Is it part of the
decision that the Chief Minister
should be disqualified?

Shri A, K. Sen: Our instructions
are that the petition s pending.
There are certain interlocutory
orders pending decision and 1 sug-
gest a separate question may be given
notice of. It is a matter of records
and we have to get the records.
These arc not really our records.

Mr, Speaker: If the petition is
pending and there are further
appeals, then, we cannut allow
questions here.

Shri A, K. Sen: The Election Com-
mission has not given us thal infor-
mation. (Interruptions).

Mr. Speaker: Hon. Members can-
not go on talking.

Shri A, K. Sen: All these matters
are sub judice. We have only been
told that the decision is pending.
And, we have given the reasons for
the delay. But, if certain other gues-
tions are asked which are sub judice.
I should imagine they should not be
asked at this stage. (Interruptions).

Mr. Speaker: The hon. Minister
has answered.
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Shri D. C. Sharma: May 1 know
how many witnesses have so far
been examined and whal is the num-
ber of those who are still to be
examined?

Shri A. K. Sen: We do not know
about the number of witnesses be-
cause it depends upon the parties
who are litigating. But the number
so far examined appears to be over
50—subject in correction, We have
no definite information.

Shri Tyagi: One witness takes one
year.

Shn P. K. Patel: The petition was
filed in 1852 and yet it is sub judice.
May I know the reasons why there
sis s much deluy?

Mr. Speaker: In 1052!
Shri P. R. Palel: Yes, Sir.

Shri A. K, Sen: We have given the
reasons.

Shri Raghunath Singh: Filed in
1952 and sti] it is pending?

Shri A. K, Sen: That 1s one of ne
reasons why this time we did not set
up three-member  Tribunals, We
have st up only one-member Tri-
bunals  all over the country. In
some -of these cases the death or re-
tirement of oue has vaused delay in
the decisions being taken. Hut 1
understand that there have been
several appeals taken against inter-
locutory orders whirh have goue on
as a4 result of which these petitions
have been pending. (Interryptions).

Mr, Speaker: If in this election
pelition & person is declared duly
elected what is his posilion?

Shri A. K, Sen; I do not know my-
self. 1 think the decision will be
absolutely infructuous. 1 think thkere
ure some olher reasons for proceed-
ing with it.

Mr. Speaker: 1{ is meaningless,

8hri Tyagi: There is a limit to the
patience of even your best admirers.

PHALGUNA 13, 1881 (SAKA)
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This is going on ginee 1052, Pariia-
ment cannot be satisfled with the
reasons which the Minister has giveu
for such a long and abnormal delay.
1 want to know whether it is a fuct
that some of the officers who have
been dealing with this, immediately
after their retirement, were provid-
ed with other jobs by the Punjab
Governmaent.

Shri A, K. Sen: We ourselves ate
not wvery much satisfied. That is
why....

Shri Tyagi: Then, what steps nuve
you taken?

Shri A. K. Sen: We cannot {ake
any steps. The Election Commis-
sioner can only write to these Tri-
bunals; and, he cannot do anything
else.  Afler all, we are not  the
Tribunal, nor is the Election Coms=
missioner.

Sari Braj Raj Singh: You should
do something. (Interruptioms).

Shri A. K, Sen: If I may explain. ..
(Interruptions). Not so many ques-
tions, please. Shri Nayar is not
recognisable today due to a certain
change in his AICC. ...

P¥

Shiri Tyvagi: These things should
not be tolerated as if it were a court,
The Election Tribunal is a_  forum
where the whole fate of democracy
hangs. 1 wonder if the hon. Minis-
ter has not got powers in exceptional
cascs 1o dismiss a Tribunal and
appoint another and get the thing

vxpedited.

Mr. Speaker: Order, order. Hon.
Members gel unnecessarily  exelted
over these thungs. It is ne gond
trying to show exuberance of spirit,
When the hon. Law Minister is
answering a  particular question,
why should Shri Tyagi get up and
go on making a speech here? I
would advise hon. Members to put
questions ome after the other. T
also understand the  seriousness
of the question. A matter
which was started in 1852 s
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still not disposed of. It Is a serious
matter. I will allow une or 1twn
Members to pu! questions one aftur
the other. All hon. Memnbers are
not simultaneously to put aqueshions.
The hon. Law Minister,

Shel A, K. Sen: As 1 sala, there
have been, unforiunately, several
changes in the composition of the
Tribunal, It was, possibly, beyond
anybody's fault. Possibly Shri Tyagi
did not hcar lhe detailed answur 1V
fave,

Mr. Speaker: All that the hon.
Members want to know is this. If the
appointment of the tribunal is in the
hands of the State Government and
for their own purpose and if tne ctse
is against State Government....

Shri A, K. Sem: No, Sir. The ap-
pointment is in the hand of the Chief
Election Commissioner.

Mr. Speaker: If these people do not
carry on the work the Commissioner
has no remedy; eveu if they carry on
like this for ecight or ten Yyears, the
Commissioner must keep quiel looking
lo the ronvenitnce of the people
thrre?

Shri A. K. Sen: Once the appoint-
ment is made, unul it is vacawa or
until the member resigns or is dead,
there is no question of dismizsal: Lthel
power = not there with the Chief
Election Commissioner, All that he
can do is to write lelters repeatedly
azking the tribunal. What happzned
in this case wus that there were threc
changes in the Tribunal's composition
unfortunately, which took it up 1in
1956,

Shri Tyagi: My question remains un-
replivd. ... (Interruptions) .

Mr. Speaker: Order, order. 1 will
not allow so many persons io put
questions.

Shri Tyay': T want to know whether
that officer Lulor o« 1o the State Ser-
vice and he retired as a District Judge
and was immediately given another
employment by the State?
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Shri A, K. Sen: That was what [
was answering, when you stopped ine
and asked something else, Sir. It is
not onc officer involved. Therc were
several officers involved. 1If I  may
give their names, the first gentleman
who was appointed was a gentleman by
the name of Shri Muanchar Singh
Bakshi, District and Sessions Judge,
Hoshiarpur. He was appointed as the
Chairman of the Tribunal. There was
an allegation against him later on
that he was a very close associate of
nne of the respondents to the petition,
Ay a result of it. Shri Bakshi himself
expressed his unwillingness to try this
petition. Thereafter in his place one
Shri Kartar Singh Chadha, Additional
District and Sessions Judge, Ludhiana,
was appointed Chairman of the
Tribunal.

On 22nd November, 1955 the other
twe members, namely Shri  Maharaj
Kishore, a relired District and Sessions
Judge, and Shri Mohinder Singh
Pannun, a member of the bar, were
appninted and the Tribunal procecded
witn the rial of the petition. In May
1956. Shri Maharaj Kishore was ap-
pointed as Special Judicial officer in
the Ministry of Rehabilitation and
consequently hc resigned, A gentle-
man takes up the appointment and
then he résigns. So, another gentle-
man, Shri Badri Prasad Puri, the
Additiona! District and Sessions,
Ludhiana, was appointed as judicial
member io fill up his vacancy.

What happened is this. So far as
the other gentleman, Shri Mohinder
Singh Pannun, was concerncd, he then
gets appointed as Assistant Advocate
General of the Government of Punjab
Thiz was pointed out to the Chief
Election Commissioner and thercupon
he was requested o resign because it
was thought that he should not, as
Assistant Advocate General of Punjab,
pe associafled with the tribunal which
was trying charges against some high-
Iy placed persons in the Government.
Thereupon, he resigned in  Oclober,
1956. This is the third resignation
which takes us to October, 1956, In
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Nuvember, 1956, Shri D. D. Seth, an
aavocale of Allahabad--this time from
Anahabad-—wus appoinied member in
the vacancy causea by the resignation,
Then the tribunal consisted of Shri
Kartar Singh Chadha, Chairman and
Shri badri Prasad Puri and Shri D. D.
Se.h from Allahubad as members.

n 26th October, 1857 the Tribunal
0y 4 majority judgment decided  cer-
tain 1ssues under section 99, An ap-
peal was taken against thatl to the High
Court and the appeal petitions were
admitt=d and further proceedings of
the Tribunal were stayed by the High
Cuurt. Hy its order dated the Tth
October, 1958, the High Court dismis-
sed the writ petitions and the stay
order was also wacated in  Octoher,
19‘26,

The records came buck to o the
Txbunal on 3rd Jonuary, 1958 and on
thre s occasions thereafter the hearing
hatd ‘o be adjourned as one or thu
other of the memnbers of the Tribunal
failed to attend the sitlings on ac-
2ount uf their health or otherwise. ...
(Intermuptions). What are we to do?

An Hon. Member: How long will
this continue?

Mr. Speaker: All the hon. Members
herc are convinced that the hon. Law
Miunister is absolutely innocent.

Shri A. K, Sen: Up to October,
1968 the proceedings were stayed by
the High Court; after October, 1958
the records came back in January,
1859. On three occasions, onc of the
members—it was a three-member Tri-
bunal—because of his health or other-
wise fails to attend and as a result the
proceedings cannot go on and then
regularly the proceedings have been
going on.

Ot courss the Chief Election Com-
misgioner has sent Innumerable re-
minders to the Chairman saying that
this should be expedited as far as

pesible. Ag far as I can see, if Is not
the result of the election which is at
m;ﬂbani;suennmnre.ndw
have had another General Elections.
There are certainly other issues In-
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volved, mainly charges of corrupt
practice against sume respondencs
which, | suppose, are tne main issue.
S0, 1t shoulu be tried fairly ana pro-
perly after examination of all the wit-
ne.ies avallable and that is golng on

at the present moment. .. . (Interrup-
tions).

Mr. Speaker: There has been a very
claborate reply. Nothing more s
nesessary. Next question.

.
An Hon. Member: We wan! half-an-
hour discussion.. (Interruptions).

Mr, Speaker: The hon. Members may
give notice for half-an-hour discussion
and then thay will be considered.
Next question.

Pay Roll Savings Scheme
r Shri §. C. Samanta:
4560 Shri Suboedh Hansda:
"7 Shri R. C. Majhi:
[ »nri Aurobindo Ghosal:

Will the Minister of Finance be
pleased to state:

(a) whether the Pay Roll Savings
Scheme has been introduced in all fhe
imdustrial concerns of the country;

(b) if so, how it is functioning; and

(c) whether this is working in ac-
cordance with the scheme suggested

by the Indian Labour Conference at
Madras?

The Deputy Minister of Finance
(Shrimuti Tarkeshwarl Sinha): (a)
and (b). The Pay Roll Savings
Scheme has been introduced in a num-
ber of industrial units in the country.
Efforts are being made to extend the
Scheme 1o other industrial units with
the co-operation of the employers and
the employees.

(c) The suggestions made by the
Confercnce have, to the extent feasi-
ble, been adopted in the working of
the Scheme

Shrl B, C. Samanta: The view ex-
pressed in the conference was that the
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collection should be made by the
Government agency only and the
moneys should not be deposited with
the employer. Has that been done?

Shrimati Tarkeshwari Sinha: The
responsibility for making the deduc-
tions at source from the wages is
under the Payment of Wages Act en-
trusted to the employers’ which are
collecting these savings.

Shri §. C, Samanta: The hon. Deputy
Minister has said that many establfh-
ments have taken up the scheme.
May 1 know whether regular distri-
Lution. of pamphlets, folders, posters,
ele. are being done there?

Shrimati Tarkeshwari Sinha: Yes,
Sir. All possible steps are being taken
v encourage this.

Shri Aurobindo Ghosal: What are
the indusirial units where this has
been introduced? 15 this a voluntary

scheme?

Shrimati Tarkeshwari Slaha: There
are a large number of industrial units
where this scheme has been introduc-
ed. 1 cannot give out the names of all
these but 1 can certainly give the
total membership which is 68,732. It
is naturally voluntary because it is
done with the consent of the em-
ployees.

Shrl Kamanathan Chettlar: How 11
this scheme working in the textile
mills in Coimbatore and will it bc
taken to other areas also?

Shrimati Tarkeshwari Sinha: Efforts
are being made to take this scheme to
almost all the industrial units work-
ing in this country. I do not know
how this scheme is working exactly in
certain factories in Coimbatore,

Shri Damani: Since the commence-
ment of this scheme, what 15 the
amount collected from them?

Shrimati Tarkeshwari Sinha: At thc
vnd of December 1959, the collection

stood at Rs. 15,87,037.
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Shri Tangamani; May ! know whe-
ther the scheme whluch was suggested
ut the Indian Labour Conference at
Madras was not adoptea by that Con-
ference and if so whether some modi-
fied scheme will be considered by {he
Ministry?

Shrimati Tarkeshwari Sinha: We are
not concerned with the agenda of that
Conference but we ure certainly con-
cerned with the decisions of that con-
ference. In almost all cases decisions
have becn taken. There was one
decision thay the one pur cent. service
charge paia to the employers should
be utilised for the acluai expenses -
volved in the collection in this pay
roll saving scheme and the rest of the
money, if there is any, should be
utilised for the workers. .

Shri Tangamani: Part (c) of the
question is whether tnis  scneme 13
working  in accurdance with the
scheme suggestea by the Indian
Labour Cunference at Madras. There
was a scneme suggested, We wantl
to know whetner that scheme was ac-
cepted and adopted by the Conference
and if so, what were the moditications
suggested? Will the modifications be
adopted by the Ministry 50 as tu in-
crease the incentive?

Shrimati Tarkeshwari Sinha: Alniosy
ail the decisions which were taken, as
I have said repeatedly, have oeen im-
plemented as far as feasibie.

Shri §. C. Samanta: May 1 know
whether, as decided by the conference,
the collection churges paid at one pe:
cent. will be distributea among the
workers or whether the employers
will take charge of the amount after
collection?

Shrimati Tarkeshwari Sinha: It has
already been decided, as | said earlier,
This scheme as envisaged ¢xpects the
employers to ytihise this amount either
for meeting the cost of collecuon or
for the general benefit of the em-
plovees.
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Durgapur Steel Pluni

[ Shri S,l+C. Samanta:
Shri Subodh Hansda:
Shri Ram Krshan Gopla.
“57.4 Shri . C. Sharma:
1 Shri Nagi Reddy:
| Shr Vasudevan Naw.
LShrl Morurka:

Will the Minister of Steel, Miney
and Fuel be pleased to refer to wne
reply given to  Swarred Question
No. 485 on (ne ist December, 1859 ung
Stanwe

ta) whether tne findings ol  :ne
Committee appointed 1o investigate
into the matter of defecuve pile
foundations put up ot the Durgapur
Steel Plant have been examined;

i(b) if s, what actwn  has  been
taken in the matwer; and

{(r} what precautions will be taken
to avoid any such recurrence?

The Minister of Steel, Mines und
Furl (Sardar Swaran Singh): (a) to
t¢). The findings of tne Committee
huve not yet been fully examined by
Hindustan Steet Limited. The Com-
mittee had, even before submitting the

report. informally brought to the
notice of Hindustan Steel Limated
some of the imporiant recommenda-

tions about the piled foundations and

much has becn done to implement
them.
The number of Indian engineers

under the Consultants has been aug-
mented so that supervision of work
would be more effective.

Shri §. C. Samanta: In reply to the
Question referred to—Question No.
485 of 1st December, 1958—the hon.
Minister said that the findings of the
Committee were being examined by
the Hindustan Steel Limited. I want
to know the results of the examina-
tion.

Sardar Swaran Singh: 1 would re-
mind the hon. Member that I have
already informed the House that
ISCON have agreed to carry out all
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reruedial measures at their own cost
and reclify at their own expense any
damuage to works caused by settle-
ment of foundations containing bored
piles for a period of ten ycars. They
vonsider the foundations to be safe
now. So, that was a very precise and
tangitle outcome of the findings of
the Committee,

Shri 8. C, Samantu: May 1  know
whether in the agreement 1t was writ-
ten that for any such losses they will
pe held responsible”

* Sardur Swaran Singh: | do not
know whether 1l was wrliten there,
put 1t is not necessary that this should
be written because in any contract if
were is a failure of that Lype,
obviously, the party who is -responsi-
ble for that shortfall is responsible
for the loss under the general law.

Shn D. C. Sharma: What are the
remedial measures sugiesied by the
Commuttee; whether they relate to
supervlsion in construction or basic
materials used in construction® if so,
may I know why sufficient care was
not taken with regard to all these be-
fore the foundations were put up?

Sardar Swaran Singh: Remedial
measur=s of a physical nature that
have been suggested consist of under-
pinning al a number of points. This
expression “under-pinning” means
tnat where the piles have not got
deep enough additionzl reinforcement
1s given. That they have done at
their own cost. On the supervision
side also, as suggested by the Thon.
Member, the strength of staff has been
increased and the supervision now is
more effective. '

Shri Morarka: The hon. Minister
suid just now that the tangible out-
come of the report was that they
could secure a guarantec for a period
of ten years. In view of the fact
that the paid-up capitai of the com-
pany is only £100, may I know how
Covernment propose to secure this
position?

Sardar Swaran Singh: The const!-
tuent members of this consortium
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themselves would guarantee the ful-
filment of the terms of guarantec.

Shri Vidya Charan Shukla: May I
know whether the Commiltee sug-
gested any penalty to be imposed on
the consultants; if not, what was the
reason given by the Committee for
not recommending any penualty to be
imposesd on the consultants?

Mr. Speaker: For the defective
execution?

Shri Vidya Charan Shukla: Yes,
Sir

Sardur Swaran Singh: 1 think, Sir,’

't will not be fair to the Committee to
examine their work in this ligit, With
regard to penalty, it is a matter which
flows out of the coniract. It was a
technical committee, and 1ts main res-
ponsibility was to asscss as lo what
are the defects on the technical side
and what should be done. So far as
penally and other matiers are con-
cerned, they are already enguaging the
aitention of Hindustan Stecl Limited
and they will be taken care of at the
time payments are made. As a matter
of faet, even now when payments are
made, a clause is entered there that
the payments are subject to the ulti-
mate decision on this aspect.

Shri §. M. Banerjee: What are the
main recommendations of the Com-
mittee? Could the hon. Minister
throw some light on the various re-
commendations of this Committee?

Sardar Swaran Singh: 1 have al-
ready indicated some, both physical
as wel] as of organisational character.

Shri 8. M. Banerjee: That is only
& generalisation.

Mr. Speaker: Has the hon. Minister
any objection to place it on the Table
of the House?

Sardar Swaran Slagh: When it is
being examined, Sir, 1 think it will
be rather b i b that
might affect our contractual relation-
ship, and it is not in the interest of
 Hindustan Steel Limited that we
"should place it here before any final
action is taken.
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Shri Jadhav: May I know whether
construction work and  supervision
were being done by the same concern?

Sardar Swaran Singh: No, Sir.

Shri Damani: May [ hnow how far
tnis defective pile foundations have
affected production?

Sardar Swaran Singh: Luckily, Sir,
the production programme has nol
been  affected. The coke oven and
blast furnace have already gone into
production more or less according to
schedule, and I am glad to inforn.
the House that the blast furnace is
showing wery good performance.

Snri S. M. Banerjee: The hon. Minis-
ter said: “luckily it has not affected”.
[ want to know why he used the word
“luckily”, and whether it was actual-
ly to be affccted. What is the real
report?

Mr. Speaker: We can understand
that much,

Shri Supakar: The real question
here is why the Hindustan Steel Limit-
ed have taken so long Lo come to a
decision. The same answer was given
on 1st December, 1859. Nearly four
months have since elapsed. Why is it
that no final decision has so far been
taken on the report by the Hindustan
Steel Limited?

Sardar Swaran Singh: It is nol @
fair suggestion to say that no aclion
has been taken or no decision has
been taken. 1 have already recount-
ed a number of points upon whick
decision and suitable action have al-
ready been taken. It is in the national
interest that this matter is not closed
unless it is examined threadbare fromr
all aspects. Whatever is required to
be done by way of precaution, by way
of additional guarantee, by way of
additional physical work, has already
been undertaken or is being under-
taken. But it is not good to close it
unless we know the picture a little
more clearly.

Sbhri Vidya Charan Shukla: The
bon. Minister said that the Hindustan
Steel Limited are examining the ques-
fion of imposing a penally on the
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consultants. May I know at what stage
is this examination and by what time
it is likely to be completed or it is
expected to be completed?

Sardar Swaran Singh: I did not say
that they are contcmplating to impuo: o
penally. What 1 said was, the ques-
tion as to whether a pemalty should
or should not be imposed, or whether
it is u case to impose penalty are ma-
ters that arc¢ always being counsider-
ed between the Hindustan Steel Limit-
ed, the contractors and the run-
sultants, and in the light of their
discussion and the violation of any
term in the contract appropriate re-
sults will flow.
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Shri Hem Barua: In view of the
fact that indiscipline starts at the
schoo| stage, may I know whether the
Government have so far assessed the
result of the scheme in the Stales
where it is being put into operation
and whether they are satisfied with
it? If they are satisfied with it, may
1 know il they propose to extend it
to the other States particularly thc
border States like Assam?
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Dr. K. L. Shrimali: T just answered
the question. I said that a committee
has been appointed to go into all the
schemes which are at present in opera-
tion including the national discipline
scheme and we will have to await the
report of this committee before further
action can be taken in this matter.

Shri Harish Chandra Mathur: The
scheme has suffered a serious seiback,
not for want of funds. In fact, there
is a great shortfall according to the
statement before us. Suitable instruc-
tors were nol available as is stated
here. May [ know why the instruc-
tors could not be tramed in the years
1958-59 and may I also know what is
the programme which has been
chalked out? What is the total num-
ber required and what is the number
of instructors who are being trained?

Dr. K, L. Shrimali: The reasons for
the shortfall are alse explained in the
statement: non-availability of the right
iype of candidates for appointment
as instructors; lack of suitable accom-
modation for starting training camps
for instructors simultancously in the
different parts of the country and
delay on the part of the State Govern-
ments for introduction of the scheme
in their territories. So, it is not just
one reason.: There are three reasons
for the shortfull in expenditure. The
hon, Member will also see that in the
last two lines, it is indicated that we
propose to introduce a scheme in over
1,000 schools in the various States by
the end of the year 1960-61. That will
give the hon. Member a rough idea as
to the extent to which the scheme
will expand during the forthcoming
year.

Shri Palaniyandy: There are only
five or six States which have intro-
duced the scheme. May 1 know
whether the Government will come
torward to introduce the scheme in
other States also if those States arc
willing 1o take up the scheme?

Dr, K. L. Shrimali: As 1 said, it is
_our intention to expand the scope of
the scheme and if all the State Gov-
ernments will co-uperate and also
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contribute something, we will be able
to expand it more rapidly.
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Shrl Joachim Alva: May [ know
why  the Ministry took over the
scheme with such niggardly financial
interests, in view of the fact that it
has been fostering so much the discip-
line schemes in the face of such
indiscipline in the universities?

Dr. K, L. Shrimali: I am afraid the
hon. Member has not looked into the
statement.  The statement  clearly
indicates that we have not been able
10 spend as much as we had provided
for for the scheme, angd the reasons
have bheen explained as to why there
has been a shorifall in expenditure.
‘The Ministry of Education is not
niggardly. We are trying to make
greater and greater provision for the
scheme, and in fact, the hon. Mem-
ber will find that every year the
expenditure is increasing, and it is
not on account of lack of provision
for adequate funds but on account of
the lack of proper personnel and
certain difficullics in operating the
scheme in the States,

Shri Dige: In view of the fact that
in Bombay Slate, there is a physical
instructor-cum-teacher in every  high
school, having a diploma in Physical
Education. I want to know what more

Araining do these people give to their
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children in the high schools, under
this scheme.

Dr. K. L. Shrimali: I do not know
what the hoen. Member wants. If he
wants to know whether this scheme
i« superfluous in the case of those
institutions which have already gol
physical instructors

Shri Dige: What more instruction
do they give?

Mr. Speaker: The hon. Minister
must first of all know what exactly
i« being done there so that he may
compure it with what is going to be
done, Therefore, he may ask for
notice.

Shri Dige: Only physical training
s givan,

Mr. Speaker: Probably some drill
and gymnastics are being gone
through., Uf the hon, Minister is not
aware of the curriculum there, he
may say that he wants notice.

Dr. K. L. Shrimali: It is difficult w
answer a question like this. The hon.
Momber wants to know whether some
«ind of physical training i1s being
imparted in the educational institu-
tions. He does not tell me what kind
¢f training is there. But I may tell
the House—whether this scheme is
superfluous or not—that it is difficult
1o answer a question like that.

Mr. Speaker: [ understand the

difficulty.

Shri Achar: I find from the stawe-
muent that only some seven States
iave taken up the work in their
schools. None of the southern Statcs
have taken up the work. There is not
& single institution in any of the
suuthern States which has taken up
the work. May I know the reason?

Dr, K. L, Shrimali: The reason is
vbvious, In the beginning, this
~cheme was started primarily for the
*efugees 1n the States where the
rvtugees were mostly settled. They
were mostly settled in the eastern
and the northern parts of the country.
“ow, we arc expanding the scope of
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the scheme and we are moving south-
wards also. I hope in course of time
we will expand the scheme so as to
cover the whole country.

Sbri Harish Chandra Mathur: May
1 put u basic question? The scheme
has been adopted by the Education
Ministry. Muy I know why it is not
being made an integral part of the
educational system, instead of run-
ning it as a parallel show?

Dr, K. L. Shrimali: I have already
answered that question. The Govern-
ment have appointed a co-ordination
commitiee.  This committee is going
into all kinds of schemes which are
being operated in these educalional
institutions, and we must awail the
recport of this committee before we
can take a decision in this matter
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Bangalore Corporation Buildings

-
592 J Shri Keshava:
“1 Shri Agadi:
Will the Mimster of
pleased 1o state:

(a) whether it 18 a faet that the
then Defence Minister had given a
site to the Government of Mysore at
the instance of the Bangalore Cor-
poration to build Corporation build-
ings thereon:

Defence be

(b) wnether he is aware of the fact
that the Prime Minister had laid the
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founuation swone of the bundings in
1955; and

{c) if so, what are the reasons for
refusing permission  tor econstructiun
ul the buildings now"

The Minister of Delence (Shri
Krishna Menon): (a) to i(c). In 1948,
a plot of land measuring 30 acres and
32 gunthas at Dapgalore was placed
with the Government of Mysore for
ifemporary occupalion on a “care and
maintenance™ basis. There 15 nothung
in the terms to show that the land
was given at that time for buildings
for the Corporatiun. As the land is
an essentiul open space in Bangalore
and part of the oxygen area required
by the Armed Forces, It eannot  be
released.

The facty in regard to the status and
role nf this site was no!' before the
Prime Minjster.

Shri Keshava: Mav 1 know if these
facts were not teken into considera-
tion while the consent for the build-
ing and the laying of the foundation-
sione was given by the Government
then?

Shri Krishna Menon: There Is
nothing in the record to show that we
ever gave any consent for bullding.
It is very doubtful, even if the land
belonged to the Government of India,
whether the Defence Ministry would
agrec tu the bullding on that site.

Shri Raghunath Singh: May I know
what will happen to this foundation-
stone which is still there?

Shri Krishnag Menon: 1If 1 may suy
so, with respect, there is no need to
ridicule this matter. It wvery often
happens that a foundation is laid in
a place and if a more sultable place
is found the matter will be explained
to the Prime Minister, There is no
need to add to the intricacy of the
situation. This land is essential for

defence purposes.

Shri Keshava: Is it not a fact that
this land legitimately belonged to
the Government of Mysore and has
never been acquired by the Central
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Government noy any conveyance has
vver been made, and may I know what
18 the Lasis for the Central Gowvern-
ment to claim it?

Shri Krishna Menon: I am glad that
the yuestion has been asked. [t is the
property of the Government of India
in the Mihistry of Defence.

Criteria for Deiermining Backward-
ness

+

[ Shrr ). C. Sharma:

Shri Ram Krishan Gupta
i Shri C. K. Bhattacharya:

578, i Shri Pangarkar:

Shri Madhusudan Kao:

Shri Hem Ra):

Shri Siddiah:
[ Shri Chuni Lal:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 751 on the
Yth December, 1959 and state the latest
position in regard to fixing the criteria
for the determination of backward
vlasses? .

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
matter is still under consideration.

Shri D. C. Sharma: The Backward
Classes Commission gave the report
several years ago, and the Home .
Ministry has been considering the re-
port as lo the determination of the
criteria of backwardness. May I know
why so much time has been taken in
arriving at a decision?

The Minister of Home Affairs (Shri
G. B, Pant): The views of the Gov-
ernment of India were expressed in
the memorandum that was placed on
the Table of the House. It was also
found that there was a sharp diverg-
ence of oplnion in the committee it-
self as to the criteria of backwardness.
The chairman has expressed very
strong opinlon about caste being re-
garded as a criterion. In this House
as well as in the other House, the
Members of Parliament have rc-
peatedly, not only said, but emphasis-
ed that caste should not be taken as
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a criterion and that the institution of
caste should not be recogaised so far
as possible, and that no further ex-
tension of these principles should be
given. In  the circumstances, casle
could not be recognised. I had
repeatedly consulted the State Gov-
ernments about some uniform prin-
ciples to be adopted in this matter.
They are reluctant to disturb their
existing lists as they think that cer-
tain mterests would be affected by
anv alleration. In the circumstances,
in spite of our best efforts, we have
not been able to evolve a uniform
principle.

Shri D. C. Sharma: May I know
if any commission will be sel up to
reconcile the differences between the
States and the Central IHome Minis-
try, 30 that a Hrm decision can  be
taken about the  backwardness,
whether educational. social, economic
or in any other respect?

Shri G. B. Pant: The States are
getting full assistance from the Cen-
tre for backward classes and every
State has its own list. These lists are
not based on any uniform principle.
So, when we were unable to find any
criterion ourseélves, we requested the
States to give the maximum assistance
they could to the backward classes,
to include in their lists people who
are really backward and also, con-
tinue to give stipends to the members
of the backward classes as they ap-
peared in the lists of the States. The
Centre itself had no list of its own
at any time. So long as the States
cannot be persuaded to accepi a uni-
form basis. it is difficult to imposc
anything on them.

Shri Hem Raj: Somc months back,
a conference of the Ministers of the
States was held. May I know whether
this guestion was congidered in that
conference?

Shri G. B. Pant: This question was
considered with the Chief Ministers.
1 discussed it with them and only re-
cently again I had requested them to
look into this matter. My own view
is that there are certain backward
classes such as nomadic tribes, ex-
criminal tribes and others who  are
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really backward. So, we should try
to help them to the extent we can
and ask the States also to assist them
and not insist on their revising or
altering their lists. We leave it to
them, because any olher course is not
likely to be accepted by them and
the primary responsibility in that re-
gard rests on the States. There is no
reservation under the Constitution and
we cannot over-rule the States in this
matter.

Bhri Tyagi: With a view to carrying
this benefit Lo the most deserving
families in these classes, has the Gov-
ernment examined the feasibility of
dropping out of the lists of backward
classes those families whose income
is above the average?

Shri G. B, Pant: I will pass on the
suggestion to the States.

Shri B, K. Galkwad: From the reply
given by the hon. Minister, it appears
that he is also very keen to solve the
problem of the backward classes. May
I know how long it will take to solve
it?

Shrl G. B. Pant: It is being solved
every day. The plans thal have been
framed from time to time are intend-
ed to remove the disparity and  to
raise the position of the backward
classes and the amounts sei aside for
assistance to them specifically in ad-
dition to the general assistance they
get from the general budget are
larger and larger. So, the problem
is being solved cvery day, and we
have declared thal our aim is to have
a casteless and classless soviety.

Shri Sampath: May [ know if the
lists of backward classes prepared by
the Education Ministry at the Centre
could be either abridged or enlarged
on the suggestions from the respective
States”

Shri G, B. Pant: The Education
Ministry has not, so far as I am
aware, preparcd any lisy of their
own. They are guided by the lists
prepared by the various States and
now the task of distributing stipends
in the States has also been made over
to the States themselves. so that the
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Education Ministry has not to distri-
bute these stipends either.

Shri Kalika Singh: May I know
whether Government are aware that
last week in Madhya Pradesh, an
IAS officer, Shri Gour, presiding over
a conference of All-India Koormi
Kshatriya Mahasabha advocated the
formation of an All-India caste body
and even dragged the name of Sardar
Vallabhbhai Patel in that connec-
tion? The news apepared in all the
DADers.

Mr. Speaker:
out of this?

Shri G. B. Pant: I am not so well
informed as the hon. Member. 1 ac-
cept whatever he says.

How does it arise

Shri Palaniyandy: May 1 know if
Government are aware that recently
the Mysore Government has ihcluded
all the communities in the backward
classes except the Brahmin commu-
nity and il so, what is the ecriterion
they have followed in fixing this?

Shri G. B. Pant: The Mysore Gov-
ernment has, I understand, recently
revised their lists and reduced  the
proportion of backward classes, which
was about 80 per cent of the popula-
tion to 50 per cent.

Shri Tangamani: After the recom-
mendation of the Backward Classes
Commission, which enumerated about
14 poinis, may 1 know whether Gov-
ernment will accept the list which
ha: been prepared by the various
State Governments on the basis of
social and educational backwardness?

Shri G. B. Pant: The State Govern-
menis make use of the funds that are
given to them and the Planning Com-
mission also frames certain schemes
for the assistance of the backward
people. So, the Centre does not
directly administer anything itself.

Shri Hem Barua: May I know
whether it is a fact that addressing
the State Ministers’ Conference on the
31st January in New Delhi, the hon.
Home Minister said that the welfare
schemes meant for backward classes
are not satisfactorily implemented?
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May I know how far the implementa-
tion has been done?

Shri G. B. Pant: I have been im-
pressing on the States the advisability
of implementing the schemes tha!
have already been approved within
the time prescribed for their Imple-
mentation.

Shri Hem Barua: May 1 know
whether any co-operation of non-
official agencies for the implementa-
tion of these welfare schemes 1s sought
and if so, what are those agencies?

Shri G. B, Pant: I hope the non-
officials who are affected should be
co-operating with the execution of
schemes which are meant for their
welfare, If they do not, then other
non-officials who hold influential posi-
tions should persuade them to do sn

Shri Vidya Charan Shukla: A sug-
gestion has been made by important
quarters repeatedly that poor people
below a certain agreed level should
be treated as backward classes. Mayv
I know if the Government have
examined this suggestion?

Shri G. B. Pant: [ have sympathy
with the suggestion that all those peo-
ple who are in a position which ecalls
for special assistance should be given
such assistance. But it is difficult to
say how many people in this country
are not poor, and if any such criterion
were applied then whether 70 per cent
or 80 per cent of the population would
be covered or 10 per cent or 20 per
cent. So, any general sort of distine-
tion one cannot easily make,

Import of Steel from East European
Countries

X8
[ Shri Hem Barua:
7| Shri Aurobinde Ghosail:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether steel is being imported
by Government from the East Furo-
pean  couniries  particularly from
Russia;

*574
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(b) the names of the firms entrust-
ed with the handling and distribution
of this steel; and

(e} whether it is a fact that none
of these firms were in the steel busi-
ness previously and have no experi-
ence of handling and  distributing
steel?

The Parliamentafy Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
Yes, Sir,

(b) A list of Handling Agents ap-
pointed by the Iron and Steel Con-
troller for handling steel imported on
Government account is laid on the
Table of the House. [See Appendix
il, annexure No. T.]

(c) No, Sir.

Shri Hem Barua: May 1 know whe-
ther it is not a fact that the policy of
the Goverrunent is lo allow establish-
ol mmporters to deal in quota items
and, il so, whether any deviation has
oeen made in this case? How many
of the dealers detaiied in the state-
ment do business other than the im-
port of ster]? We are told that they
generally engage in business like
cotton textiles, silk trade, banking
ete, and thesc people do not have
the record of past performance. How
many traders in this list have re-
cords of past performance?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It. is
true that before a couple of years
most of the handling agents were
established importers of steel. But
in 1957 they took a sirange attilude.
Some of the major importers of stecl
refused to handle the cargo unless
their remuneration was increased.
The Iron and Steel Controller had
then no alternmtive except to Intro-
duce some new-comers into the busi-
ness, as ships had arrived in Indian
waters with cargoes for unloading.
Whereas it may be that these new-
cvomers should not be there in large
numbers, we should also not create a
monopoly.

Shri Aurobindo Ghosal: May I
know whether it is a fact that very
reputed companies who have been act-
ing as handling agents for steel have
not been given a chance and that they
are not appointed as handling agents
for importing steel whercas new
sompanies who have no expericnce at
all-<I can name some of the com-
panics—have been  wntroduced into
this business after 10687

Sardar Swaran Singh: I think every-
ane knows that all ihese so-called
established importers are fairly clever
people and if somebody who had the
right to be there was not there he
would have done cverything thay can
be done by any businessman to sce
that his rights are not affected. If
there is any particular name in the
mind of the hon. Member, he «an
mention it to me. It is hardly  an
important matter whether an indivi-
dual firm has or has not been given
.he work which need be raised on the
floor of the House.

Shri Supakar: Having regard o the
volume of blackmarketing that  was
prevalenl in this particular business,
1t appears that Government have de-
cided to bring in fresh blood. May I
«now whether after the introduction of
fresh blood the morale of the busi-
nessmen has improved?

Sardar Swaran Singn: I am afreid,
[ have not got a morale meter with
me to measure exactly the standard
of morality, about which the hon.
Member is speaking. This question
rclates to a limited issue, namely,
handling agents, whose work is ex-
tremely limited. They physically
nandle the cargo when it arrives and
charge a fixed remuneration. They
are not entitled to seil in the market,
which is done under the directions of
the Iron and Steel Controller.  But,
on ihe whole, scarcity conditivns have
disappeared, and the type of feeling
that we formerdy used to have about
steel traders will require radical re-
thinking by all of us, because when
shese shortages disappear then those
margins also shrink.
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Shri P. R. Patel: Muy 1 know why
the private sector is selected for tlis
purpose even tnough we have got in
the: puplic gector the State Trading
Corporation? Is the Government not
Aware that imporied steel is sold at
higher prices in the country?

Sardar Swaran Singh: This ({ype of
work is not being handled by the
State Trading Corporation. .... =

Shri P. R. Patel: Why?

Sardar Swaran Singh: ...... which,
[ think, iz the body, in the hon.
Member's mind., Moreover, we have
not taken a decision that we have to
push out every private individual
from business. That certalnly is not
our decision. This question relates to
the handling agents, whe have gol
nothing to do with regard to sale al
a particular price. Even that sale is
aade at a controlled price.

Shri Joachim Alva: While appreciat-
ing the hon, Minister's offer to assist
in the sclection of applicants, may 1
know whether the Ministry called for
the representatives of the Iron and
Sueel associations of Bombay or Cal-
cutta und asked for their help in this
regard? Did they co-vperate or non-
wo-operate with the Government?

Sardar Swaran Singh: No one non-
voroperated. But wnile entering into
these business matters it is nol cus
tomary 1o consult the associations, be
causp they fall to picces, cach com-
ponent member wanting to have
business for himself?

Mr. Speaker: Before taking up lhe
next question I would like 1o inform
the House that Shri  Rameshwar
Tantia had requested me that Starred
Wuestion No. 607 relating to LIC in-
vestments  in Newspapers  and
Journals may be taken up. Is it the
desire of the House Lo take it up now?

Some Hon. Members: Yos.

Shri T, B. Vittal Rao: You have sug-
goested certain rules in this  regard.
Mav 1 take it that the rules have
some into force?
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Mr. Speaker: Whenever the House
desires it, we will do so.

Shri T. B. Vittal Rao: | suggesied
that whenever there - is a deviation
from, or change or modification of,
the rules, it shall be done in consul-
tation with the leaders of various
groups,

Mr. Speaker: Yes, 1 agree. But the
House is bigger than the leaders of
various groups. WQenever the Huuse
likes a particu'ar course, certainly I
would give preference to the House.
No doubt, the hon. Member suggested
a change in the rules. I think a
change in the rules is not necessary.
It a question is very important, and
if the House itself would like to take
it up. there is no nced for a change
of the rule. Let us see how this
works. If hon, Members are not  in
favour of this, I am not going to ask
the House tn take up that question.

Shri T. B. Vittal Rao: It happened
that Shri Panigrahi. ......

Mr. Speaker: Theres is no meaning
in going into it. The other day I told
the House thatl if any hon. Member
ufter having gone through the  list
finds that a particular Question is not
likely 1o be reached he may write to
me, before the questions are taken up.
to take up that question at the end
and I am prepared lo come to that
with the consent and approval of the

House. After my announcement,
shri Rameshwar Tantin has sent me
notice  abouy this question. Shri

Panigrahi says that 5.Q. No, 580 may
be taken up. Why did he not write
to me about it?

Shri Chintamoni Panigrahl: Yester-
duy another question about Delhi
air-port was taken up. It was an un-
imporiant question. At that tine my
question was there lo be taken up.

Mr. Speaker: I now announce clear-
ly that if any hon. Member feels thal
a particular guestion should be given
priority, five minutes  before 11 O
Clock he should write to me and if
the House approves, I will nllow that
question to be put. Merely bevause
one hon. Member has given notice,
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another hon. Member cannot rise in
his seat and say “No Sir, my guestion
should be taken up”. He should glve
notice earlier.” In future we shall
wdopt that practice, subject to the ap-
proval of the House. The House can
always say that priornty may be given
to a particular question.

Shri Hem Barua: If two members
write to you about two questions diff-
erently, it will be difficult for you.

Mr. Speaker: Then 1 will decide.

Shri Hem Baroa: You should es-
tablish a convention by drafting rules.
It is democracy.

Mr. Speaker: The House is agree-
able to this procedure, We will now
take up S.Q. No. 607. Shri Rameshwar
Tantia.

L.I.C. Investmems in Newspapers ana
Joarnals

*607. Shri Rameshwar Tantia: Will
the Minlster of Finance be pleased to
state.

(a) whether it is a fact that the
Life Insurance Corporation has pur-
coased shares or has given loans to
some newspapers and Journals; and

{b) if so, the names of the naws-
papers and journais ana amcount n-
vested in each of them?

The Deputy Minisier of Finance
(Shrimati Tarkeshwari Simha): (a)
Yes, Bir.

(b) A stutement is laid on the
Table of the House. [See Appendix
II, annexure No. 8.]

Shri Rameshwar Tantia: It has been
mentioned in the statement that some
preference shares have been bought
of Messrs. Kasturt and Sons Ltd. May
I know the comsiderations for this
purchase when these shares are not
reedily saleable in the market and
when better preference shares could
have been brought in the market at
this price?

Shrimati Tarkeshwari Sinha: The
Corporation was very much convinced
of the soundness of this proposition.
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Shri Tyagi: Newwm being poli-
tical or;u'u .....

Mr., Spead I am
side also. Shri Tantia.

to thls

Shri Rameshwar Tantla: What are
the considerations in buying these
preference shares? Have other news-
papers also been approached by the
LIC for their preference shares? What
will be the LIC's policy in future?

Bhrimati Tarkeshwarl Sinha: I°
wuuld like to drew the atlention of
the hon. Member to the statement
about the investment policy of the
LIC which was made by the  hon.
Finance Minister. All those consider-
ations are taken into account.

Shri Tyagl: Since newspapers are
important political organs, I wonder
if the Government have considered the
feasibility of advising the LIC not to
invest their funds in any enterprise
which has any direct eﬂmctwn with
political parties.

Shrimati Tarkeshwarl Sinha: It is a
suggestion for action.

Shri Tyagil: A good suggestion 1o0.

Shri Joachim Alva: 1 find that Gov-
ernment shows very great partiality
for big newspapers with big funds
and with big moneys behind them. In
the first place the State Bank of India
lent a large sum of money, nearly half
a crore of rupees, to newspaper
barons. Here, 1 find, they have lent
to very big papers. What happens to
poor papers who just die for want of
Rs. 10,000 to Rs. 20,0007....(Inter-
ruption).

Mr, Speaker: What is the question?
The hon. Prime Minister.

The Prime Minister and Minister of
External Affalrs (Shrl Jawaharial
Nehru): May I say that the sugges-
tion made by the hon. Member, Shri
Tyagi, will be considered by Gov-
ernment. . . . (Interruption).

Shri Braj Raj Singh: No, it will not
be.
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Shri Jawaharlal Nehrm: It is a
matter of importance and we shall
consider it.

Shri Tangamani: From the state-
ment I find that the Ananda Bazar
Patrika has been given Rs. 25 lakhs.
‘What was the criterion and on what
basis Rs. 25 lakhs were advanced by
the LIC?

Shrimati Tarkeshwari Sinha: It nas
been the policy of the Life Insurance
Corporation to buy preference shares
and also taxable redeemable first
mortgage debentures. The Corporation
has been buying from time to time
preference shares and debentures of
the sound companies. This is nothing
new. It is not a departure from the
policy which has been followed by the
Corporation.

Shri P. R. Patel: May I know whe-
ther the policy of the paper is con-
sidered before a decision to buy shares
is taken?

Shrimati Tarkeshwari Sinha: The
policy has already been approved by
the House to buy.....(Interruption).

Shri Braj Raj Singh: No, the policy
of the paper.

Shri P. E. Patel: Whether the policy
of the paper is considered.

Mr, Speaker: He wants to  know
whether the policy of the paper is
considered before loans are advanced
to that paper.

Shrimati Tarkeshwari Sinba: ‘'ithe
financial soundness and the position
of the paper is always considered by
the Life Insurance Corporation......
(Interruption). The political impli-
cations were not considered by the
Corporation, but as the hon. Prime
Minister has now announced, it will
be taken into consideration. That
has already been said by him.

Mr, Speaker: Shri Pattabhi Raman.
Shri A. C. Guha: May I know.....

Mr, Speaker: I have not called Shri
Guha.
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Shri C. E. Pattabhi Raman: Is it not
a fact that they were interested only
in preference shares and not in equity
shares?

Shrimati Tarkeshwaril
vestment has been in
shares and also taxable
mortgage debentures.

Shri A. C. Guha: Has the LIC re-
ferred  this matter of purchase of
shares of that company or any similar
matter to the Government before a
decision, which is almost a political
decision, is taken by the Corporation?

Shrimati Tarkeshwari Sinha: Certain
loans were already advanced before
the LIC came into existence. Com-
mitments were made. . Those loans
are given as an inherited thing by the
LIC. Certain prior commitments
were made. Therefore the LIC had
to implement those commitments.
Only one loan has been advanced and
that is to Kasturi and Sons Limited.
That is the only initiative which has
been taken by the LIC.

Shri A. C. Guha: There is a differ-
ence between the inherited and the
new ones,

Mr. Speaker: Shri Thirumala Rao.

Syl Thirumala Rao: Does the LIC
take into account the political pro-
{essions of the managing directors and
the directors of public limited com-
panies before they invest money in
their shares?

Mr. Speaker: It is
that gquestion.

Shri Thirumala Rao: This is a
larger issue raised not only about
newspapers but about big magnates
also, who take sides in policies as a
result of the advantage derlved from
these investments,

Mr. Speaker: The Question Hour is
over.

Some Hon, Members rose—
Shri Vidya Charan Shukla: May I
ask one question?

Mr. Bpeaker: Papers to be laid on
the Table.

Sinha: In-
preference
redeemable

an answer to
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Gangs of Child Lifters

=567, Shrimati Ila Palchoudhuri:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Deputy Inspectors-General of Police
of the States of Punjab, Uttar Pra-
desh, Bihar and West Bengal sub-
mitted to the Government of India
early in 1858 a report in regard to the
activities of inter-State gangs of
child-lifters and kidnapped children
being lured into begging;

{b) if so, the main points of the
repurt;

(¢) the steps taken in regard there-
to; and

(d) whether a copy of the report
will be laid on the Table?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The report revealed that the
evil of kidnapping of children for
exploiting  them for begging was
fairly wide-spread in the country and
the laws, which existed, were not ade-
quate for tackling the problem.

(c) The Indian Penal Code (Amend-
ment) Act, 1958, providing deterrert
punishment for kidnapping or obtain-
ing custody of a minor and the maim-
ing of a minor for exploiting him ior
begging, has been enacted and en-
forced throughout India, except in
the State of Jammu and Kashmir,
with effect from 15th January, 1980.
‘The State Governments have also been
advised to bring into force the pro-
visions of the Women's and Children’s
Institutions (Licensing) Act, 1856,
expeditiously, and to have suitable
Children Acts for their respective
areas.

(d) The report is of a confidential
nature.
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Manufacture of Transistor Radlo

[ Shri Goray:
575 Shri Rameshwar Tantia:
"] Shri Pangarkar:
|| Shri Bibhuti Mishra:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the
Bhurat Electronics, Jalahalli has de-
veloped a Transistor Radio;

(b) when it will be manufactured
for commercial use; and

(c) how it is expected to meet the
requirements of the villages?

The Deputy Minister of Defence
(Sardar Majithia): (a) A transistorised
community receiver is under de-
velopment in BEL.

{b) and (c). It is difficult to give
an answer to this question at  this
stuge. When the results of tests and
evaluation are available it would be
possible to consider this question,

M.E.S., Eanpur

*576, Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether serious churges have
been levelled sgainst the MES au-
thorities at Kanpur;

(b) whether any departmental en-
quiry has been Instituted against one
of the Garrison Engineers; and

{c) the nature of charges?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir.

(b) Yes, Sir. A Staff Court of In-
quiry was held on 1st December, 1958.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix II,
annexure No. 9].

Reorganisation of Central Board of
Revenae

*577. Shri Harish Chandra Mathur:
Will the Minister of Finance be
pleased to state;

(a) whether reorganisation of the
Central Board of Revenue has been
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decided upon as per recommendations
of the Direct Taxes Administration
Enquiry Commmittee, 1958-59.

(b) what
Scheme; and

(c) from what date it will come
into effect?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (u)
The report of the Direct Taxes Ad-
ministration Enquiry Committee 1s
still under consideration of the Gov-
ernment of India and final decisions
have not been taken;

(b) and (c). Do not arise.
Common Police Reserve Force

*578. Shri Rameshwar Tantla: Will
the Minister of "Home Affuirs be
pleased 1o state:

(a) whether any decision has been
taken ‘'on the question of formation of
Common Police Reserve Force for
any zone;

(b) if so, the nature of the decision,
and

(c) if the answer to (a) above be
in the negative, the stage at which
the ruatter rests at present?

The Minister of Home Aftairs
(Shri G. B. Pant): (a) to (c). A state-
ment is laid on the Table of the Lok
Sabha.

is the nature of the

STATEMENT
Common Police Reserve Force

Schemes for a Common Police Re-
serve Force have been adopted by
Eastern and Northern Zonel Councils.
These schemes provide for the pooling
of the agreed quota from the existing
reserves in the States and the Union
Territories in each of these Zones to
form & common force whizh would be
available when required in an emer-
gency anywhere in the Zone, Ar-
rangement would be made for the
joint training of the reserve force for
a short period every year by rotation
in the different States, etc.

The Committee appointed by the
Central Zonal Council for this pur-
pose has submitted its report which
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will be placed before the Council at
its next meeting. S

The Southern Zonal Council also
agreed in principle to the formation
of the Common Police Reserve Force
for Andhra Pradesh, Madras and
Mysore States. Details of the scheme
are being worked out by the In-
spectors-General of Police of these
States.

The Western Zonal Counci'! did not
consider it necessary for the present
to constitute a Common Police Re-
serve Force for the Zone.

Purchase of Japanese Jeeps

579, Shri Morarka: Will the Minis-
ter of Defence be pleased to stale:

(a) whether any Japanese jeeps
have been purchased recently;

(b) if s0, the price of each; and

(¢) the reasons for purchasing the
same in preference to those made in
India?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) No, Sir.

(b) and (c). Do not arise.
Bolani Ore Mines

*580. Shri Chintamoni Panigrahl:
Will the Minister of Steel, Mines and
Fuel be pleased to state: '

(a) whether the raising of ore by
mechnised equipment in Bolani Iron
ore mines has started by now;

(b} the total amount of money
which has been spent so far in work-
ing out the Bolani iron ore mines;
and

(¢) whether Government have any
proposal to own majority shares in
this Company with a view to exercise
controlling power in the management
of the Company?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) Rs. 1,06,88,584 upto 31-12-1859.
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(e) Government already own
majority shares; i.e. 50'5 per cent.

Shortige of Officers in Army

*581. Shri P. G. Deb: Will the
Minister of Defence be pleased to
state:

(a) whether Government have seen
the speech of the Chief of Army staff
at Indore that Indian Army is short of
3000 officers; and

(b) if so, the reasons for the same?

The Minister of Defence (Shri
Erishna Menon): (a) Yes, Sir. I have
seen seen a press report. There is no
reason lo think the Chief of Army
Staff was referring to precise figures.
There is, however, a shortage of
officers in the Army.

(b) It is not in the national interest
to give oul and discuss this publicly.

Smuggling of Gold through Post

*582. Shrimati Mafida Ahmed: Will
the Minister of Finance be pleased to
refer to the reply given to Starred
Question No. 1168-A on the 22nd
December, 1959 and state:

(a) the result of the investigations
conducted regarding smuggling of gold
through postal envelopes; and

(b) whether any arrest has been
made so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
Investigations in the case are still in
progress. 8 persons had been arrested
upto the 27th February, 1860 in this
connection.

Manuscript of Mahatma Gandhi on
Jallianwala Bagh

Shri Radha Raman:
Shri A. M. Tarig:

Will the Minister of Education be
pleased to state:

(a) whether the National Archives
were in search of the original manu-

*583.

seript written in Ganghiji's handwrit-
ing containing his report on Jallian-
wala Bagh;

(b) if so, what steps were taken in
the matter; and

(c) with what resulis?

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) and (c). Certain institutions
likely to possess the manuscript or
have knowledge of its whereabouts
were consulted but it was not avail-
able with them,

wrea | afeww o o qolt W s
T

st wey qwin :

st woltw fom aondt -

1 faey 7T ag qar Y g w07
fF :

*yey,

(%) T T 2T ¥ TOHTT
& & WTe & Ot W & At o

TH-AgIL g1 @ 97 Iad w47 fegfa
& R

(&) & @y ¥ fed o7 woni
Mo g?

frer 39 sl (st 7o W0 W) :
(%) " (&) 9@ a1 ¥ §iy
A ey (BEE foafeas wTw
iY) # gewr WY giwe w1 faar &
e ag ot g W # O e
A & AT H O A & g araia
A 51 &< § 1 afiem et # g
& oraTa T AT |

Coal Supply to Calcutta and Howrah

*585. Shri Tridib Kumar Chaudhuri:
Will the Minister of Steel, Minesg and
Fuel be pleased to state:

(a) whether the attention of Gov-
ernmeqt has been drawn to the per-
sistent complaints on the part of
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wholesale coal merchants in Calcutta
that in the months of December, 1859
and January, 1960 they have failed
to get their full quota of wagons for
bringing coal to Calcutta from the
mining areas in West Bengal and
Bihar, due to which there was a great
scarcity of coal supply in Calcutta and
Howrah;

(b) the daily number of wagons
allotted for wholesale coal merchants
in Caleutta and the number actually
supplied to them; and

(c) the reasons for dislocation in
wagon supply for coal movement to
Calcutta?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The West Bengal Government brought
to the notice of the Coal Controller,
the inadequate supply of wagong for
movement of soft coke to Calcutta
and Howrah areas during Deccmber,
1959 and January, 1960.

(b) and (c¢). The daily average
quota of soft coke for the Calcutta
angd Howrah areas during the period
was 77 wagons. Against this quota
supplics were on the average 82
wagons per day during December and
72 wagons per day during January,
1960. The shortfall was not much.

Production of Radar

*586. Shri Ajit Singh Sarhadi: Will
the Minister of Defence be pleased to
state how far Bharat Electronics has
been able to take up production of
radar?

The Deputy Minister of Defence
(Shri Raghuramalah): It is not in the
public interest to furnish information
on this matter.

Income-Tax Bullding, Calcuita

[ Shri Subiman Ghose:
\_ 8hri D. R. Chavan:

Will the Minister of Finance be
pleased to state:

(a) the cost of construction of the
new Income-tax building in Chowrin-
ghee Square, Calcutta;

*587.
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(b) whether a big ceiling in the
said building collapsed on the 12th
January, 1960;

(c) if so, the number of casualties
and the extent of loss suffered by
Government; and

(d) whether compensation has been
paid to the jnjured persons?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
The new Income-tax building (Main
& Annexe) at Chowringhee Square,
Caleutta is estimated to cost Rs. 69-3
lakhs.

(b) Only a portion of the false
ceiling in the ground floor of the
Annexe came down on the scaffolding
on 12-1-60 due to the extra load of
some workmen.

(c) Two persons received minor
injuries ang four others got bruises.
They were immediately attended to.
The work is being executed through
a contractor who has already rectified
the damage at his own cost. Any
compensation payable to the workmen
will also be the liability of the con-
tractor, and no loss to the Government
is involved.

(d) The Executive Engineer, Cen-
tral PW.D, Calcutta has taken steps
to secure Medical reports from the
Hospital authorities expeditiously.
The Labour Officer of the Central
PW.D. will thereafter take up the
question of compensation payable by
the contractor to the injured persons.

Investment Centres for Foreigm

Capital
*588, Shrimatli Renuka Ray: Will
the Mini of Fi be pl d to

state:

(a) whether it is a fact that under
the auspices of Industrial Investment
and Credit Co-operation a plan has
been adopted to set up investment
centres to attract foreign capital;

(b) if so, the names of the places

where such centres are being set up;
and
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(¢) what are the detailed arrange-
ments for their working?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (e).
Attention of the Hon'ble Member is
invited to Project Agreement No, 87
signed between the Govt. of India
and the International Co-operation
Administration on the 5th October,
1958, copies of which have already
been placed in the Library of Parlia-
ment. The proposed All India Invest-
ment Centre has not so far been
established. Discussiong are going on
regarding the feasibility of setting up
the Centre in collaboration with a
non-official agency.

Tribals in Tripura
*589. Shri Dasaratha Deb: Will the

Minister of Home Affairs be pleased
to state:

(a) whether the tribals of Gamcha
Kabara and its adjacent villages have
been facing eviction from their
occupicd lands;

(b) whether it is also a fact that
the displaced persons have been asked
to forcibly occupy the lands of the
tribals of the said area; ang

(c) if so, what step Government
proposc to take in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) No.

(b) No.

(e) Does not arise.

Construction of Naval Ships

590, Shri 8. A. Mehdi:
"7 Shri Goray:

Will the Minister of
pleased to state:

(a) whether it has been decided by
the Navy to construct ships for its
requirements; and

(b) if so, the details of the same?

The Depuiy Minister of Defence
(Shri Raghuramaiah): (a) The con-
struction of small Naval ships in India
is under consideration.

Defence be
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{b) It is not in the public interest,
at this stage, to disclose the details of
the scheme.

Indian Expedition to Everest

v591, J Shrl . N. Mukerjee:
" {_Shri Prabhat Kar:

Will the Minister of Scientific Re-
search and Cultural Affalrs be pleased
to state;

(a) whether it is a fact that an all-
India team is making its maiden
attempt on Everest this year;

(b) whether Government is offer-
ing them all reasonable facilities; and

(c) what are the details of the
scheme?

The Minister of Scientific REesearch
and Cultural Affairs (Shri Humayum
Kabir): (a) Yes, Sir.

(b) Yes, Sir.

(c) A team of 20 men, including a
physiologist, a doctor, a meteorologist,
a photographer and a wireless expert,
led by the Principal of the Himalayan
Mountaineering Institute in Darjeeling
and with Shri Tensing Norgay as the
technical adviser, will set out in the
middle of March to try to climb Mount
Everest.

Low Shaft Furnace at Salem

*592. Shri Narasimhan: Will the
Minister of Steel, Mines and Fuel be
pleased to state whether any party
has approached Government with a
proposal to start a low shaft furnace
in Salem (Madras) for the production
of iron?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): No, Sir.

Theft of Motor Cars in Delhi

*503. . Shri Radha Raman:
Shri Naval Prabhakar:
Shri Bibhutl Mishra:
Will the Minister of Home Affairs
be pleased to lay a statement showing:
(a) whether it is a fact that small
cars are being lifted away from Delhi
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for sale in Bombay by an organised
gang of car lifters;

. (b) if so, the number of such cars
lifted in the years 1957, 1958, 1859 and
till now in 1960;

(c) what preventive steps have been
taken by the police to guard against
car lifters; and

{d) how many persons have so far
been arrested and how many cars have
been recovered?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Four cars were
stolen in Delhi during 1859 for sale
in Bombay,

(b) 1957 1958 1959 1960

upto
_24. 2. 1960

nil nil 4 nil
(c) The public have been requested
not to leave their cars unlocked, to
be careful about their car keys and
to report the theft of their cars to
the police without delay.

(d) Al the 4 cars have been
recovered and 12 persons arrested.

Collection of Land Revenue in Ladakh

o594, J Sbri Arjun Singh Bhadaoria:
1 Shri P. G. Deb:

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether it has been decided
that land revenue will not be collected
from the northern districts of Ladakh
in Kashmir; and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Land
revenue collection in Ladakh ig the
sole concern of Jammu and Kashmir
Government. We have requested the
State Government to let us have
necessary information.
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National Coaching Scheme

( Shri Subodh Hansda:
Shri R. C. Majhi:
*585.{ Shri 8. C. Samanta:
Shri Pangarkar:
{ Shri Ajit Singh Sarhadi:

Will the Minister of Education be
pleased to state:

{a) whether the proposal for setting
up the National Coaching Scheme for
sports has made any progress;

(b) when it is likely to be complet-
ed; and

(¢) whether this would be fully
controlled by the Government of
India?

The Minister of Education (Dr.
K. L. Shrimall): (a) and (b). The
National Coaching Scheme will be
introduced when the Central Coach-
ing Institute has been established and
has trained the first batch of coaches
for the different games and sports.
1t is hoped to establish the Institute
within the next six months and to
introduce the National Coaching
Scheme within another twelve months.

(c) No decision’ has yet been taken
in the matter.

White Cement

*596. Shri Ram Krishan Gupta: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
refer to the reply given to Unstarred
Question No. 1936 on the 22nd Decem-
ber, 1959 and state:

(a) whether the suitability from
commercial point of view of the pro-
cess developed for production of white
cement has since been ascertalned;
and

(by if so, with what results?

The Minister of Scientific Research
and Cultural Affalrs (Shri Homayun
Kabir): (a) and (b), Not yet, Sir.
The results of the Pilot Plant experi-
ments at the Regional Research
Laboratory, Hyderabad, are expected
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to be known by the end of the year
1960,
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Private Schools in Delhi

*598. Shri D. C. Sharma: Will the
Minister of Education be pleased to
refer to the reply given to Starred
Question No. T15 on the 9th Decem-
ber, 1959 and state:

(a) Government's reaction to the
resolution adopted by the Delhl
Municipal Corporation seeking con-
ferment of authority to accord or
refuse recognition to private schools,
to regulate service conditiong of
teachers employed by them and such
other powers in respect of these insti-
tutions; and

(b) the action taken, if any, to
implement the demand?

The Minister of Education (Dr.
K. L. Shrimall): (a) and (b). The
matter is still under consideration.

Oil Drilling at Memari, West Bengal

Shri 8. C. Samanta:
Shri Subodh Hansda:
*599. / Shri R, C. Majhi:
Shri Bishwanath Roy:
LSh.ri Halder:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the result of the drilling opera-
tion done at Memari in West Bengal
by the Indo-Stanvac  Petroleum
Project; ’

(b) how many Indian Technicians
are working with the Project and since
when; and

(c) whether any double drilling is
contemplated in the six places where
the result was unsuccessful?

The Minister of Mines and 011 (Shri
K. D. Malaviya): (a) It was a dry
hale.

(b) 53 Indian Technicians are
working with the Project. The period
of employment of each of these Tech-
nicians varies from one to nine years,

(¢) Drilling of another well is con-
templated only near Ranaghat,

“ Soclal Welfare Board

'm.{ Shri Harish Chandra Mathur:
Shri N. R. Muniswamy:

Will the Minister of Education be
pleased to state whether the necessity
of continuing the Social Welfare
Board in the context of reorganisa-
tion of Panchayats and Community
Development has been considered?

The Minister of Education (Dr. K. L.
Shrimali): Yes, Sir.

High Court Judges

*G0l1. Shri Rameshwar Tantia: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that more
judges are required for High Courts
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10 ensure early disposal of cases as
has been claimed by the Chief Justice
of Allahabad High Court in his address
to U.P. Lawyers’ Conference on the
25th December, 1959; and

(b) if so, what steps have been
taken by Government to appoint more
judges?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Govern-
ment have only seen a press report of
the speech delivered by the Chief
Justice of the Allahabad High Court
at a seminar held under the auspices
of the UP. Lawyers' Conference in
December, 1959.

Additional Judges are appeinted in
the High Courts where the state of
work requires it, and so far, 38 such
posts have been sanctioned for the
various High Courts since 1st Novem-
ber, 1956. Proposals for an increase
in the strength of the High Courts
are given prompt consideration as and
when received from the State authori-
ties.

Working of Suppression of Immoral
Traffic in Women and Girls Act

*g02. Shrimati Ila Palchoudhuri:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
part (d) of Starred Question No. 1141
on the 22nd December, 1859 and state:

(a) whether the suggestions from
the State Governments and Union
Territories for making more effective
the working of the Suppression of
Immoral Traffic in Women and Girls
Act, 1956 have since been idered;
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Volunteer Corps of Home Guards

Shri Hem Barua:

Shri Mohan Swarup:
Shri Rameshwar Tantia:
Shri Aurobindo Ghosal:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment have asked State Govern-
ments to organise Voluntary Corps of
Home Guards;

(b) if s0, what are the State Gov-
ernments that have so far responded
to this suggestion of the Union
Government;

(¢) what is the expenditure that is
likely to be involved in organising and
executing the scheme;

(d) whether it is proposed to share
the expenditure between the States
and the Centre; and

(e) if so, what would be the ratio
between the two?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

({b) Response from the State Gov-
ernments is  generally favourable.
Home Guards Organisation has since
been set up in the Union Territory of
Delhi and the question of setting up
such an Organisation in other Union
Territories is under consideration.

*603.

(c) The responsibility for the incur-
ring of all financial expenditurc rests
with the State Governments.

{d) No.
(e) Does not arise.
Central Ordnance Depot, Chheoki

Shri Ram Krishan Gupta:
*604. < Shri 5. M. Banerjee:
Shri D, C. Sharma:

Will the Minister of Defence be

and

(b) if so, with what result?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The suggestions are
under ideration in Itation
with State Governments.

pl d to refer to the reply given to
Starred Question No. 976 on the 17th
December, 1959 and state the further
progress made in the inquiry by the
Special Police Establishment into the
irregularities in the local purchase of
stores in the Central Ordnance Depot,
Chheoki (Allahabad)?

The Deputy Minister of Defence
(Shri Raghuramaiah): The report of
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the Special Police Establishment was
received on 28th February, 1960 and
is under examination in the Ministry.

Price Formula for Petroleum Products

*605. Shri D. C, Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to refer to the reply given to
‘Starred Question No. 706 on the #th
December, 1859 and state the result
of discussions started with the Oil
Companies for the finalisation of a
permanent formula on the basis of
which new prices for petroleum pro-
ducts will be fixed?

The Minister of Mines and Oil (Shri
K. D. Malaviya): The ad hoc agree-
ment referred to in the reply given
on the 9th December, 1859 is for. the
period ending on the 31st March, 1961.
For evolution of a formula to cover
the period beyond that date, the pro-
cedure and time-schedule will be
-decided upon well in advance; further
discussions will be held with the Oil
Companies if and when necessary
within such procedure and time-
schedule.

Evening Institute for Workers'
Education

{Shri S. C. Samanta:
Shri Subodh Hansda:
‘) Shri Ram Krishan Gupta:
LSIIH D, C. Sharma:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 584 on the 4th
December, 1959 and state:

(a) whether the Evening Institute
for Workers’ Education has started
functioning; and

(b} how many persons can be bene-
fited by this scheme every year?

The Minister of Education (Dr. K, L.,
Shrimali): (a) Not yet. The Adwi-
sory Board for the Institute and the
Executive Committee have been set
up and the first meeting took place in
December, 1959. It is expected that
actual work would be started by the
‘State Government at an early date.

606

{b) It is too early to say how many
persons would be benefited by the
Scheme every year for this would be

known only as the
develops.

Bihar-West Bengal Border Dispute

*608. Shrimati Ila Palchoudhuri:
Will the Minister of Home Affairs be
pleased to refer to the reply given to
Starred Question No. 1137 on the 22nd
December, 1859 and state:

(a) whether the Chief Secretaries
of the Government of West Bengal and
Bihar have made any on-the-spot
enquiry to find out whether the village
of Govindpur on the border of the
Districts of Malda in West Bengal and
Purnea in Bihar is part of West Bengal
or Bihar; and

programme

{b) if so, with what result?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). Not yet.
They are expected to make 8n enguiry
shortly.

Wells for S.C. in Punjab

680, Shri D, C. Sharma: Will the
Minister of Home Affalrs be pleased
to state:

{a) the number of wells that have
been sanctioned wunder Centrally
sponsored schemes, during the years
1956-57 to 1959-80 so far for provid-
ing water facilities to Scheduled
Castes in Punjab; and

(b) the amount of
involved therein?

expenditure

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Nil.

(b) Does not arise.

Gambling in Delhi

881. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

{a) the total number of persons
arrested for gambling in Delhi during
1959;

(b) the number out of them con-
victed so far; and
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(c) the steps taken or proposed to
be taken to check the running of
gambling dens?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
5,613.

(b) 4,416,

(c) Raids are organised by the
Police whenever any reliable infor-
mation is received, and police wvigil-
ance is maintained.

Head Masters of High Schools in
b

682. Shri D. C, Sharma: Will the
Minister of Education be pleased to
state:

(a) whether any financial assistance
was given to Punjab in 1959-60 so far
for increase in pay of Head Masters
of ‘A’ and '‘B' type high schools in
Punjab; and

(b) if so, the amount of such assist-
ance given?

The Minister of Education (Dr, K. L.
Shrimall): (a) and (b). The informa-
tion is being collected from the State
Government and will be placed on
the Table of the Sabha in due course.

Ex-Servicemen in Gurdaspur

683. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of e¢x-servicemen in
District Gurdaspur of Punjab to whom
land has been allotted for cultivation
to earn their living so far; and

(b) the nature of other financial
assistance given to them so far?

The Minister of Defence
Krishna Menon): (a) 72.

(Shri

(b) Assistance has been given to
them in the shape of provision of
tractors, bullocks, implements, wells/
tube wells, houses and common build-
ings such as Panchayatghars, seed
stores, dispensaries and schools.
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Scheduled Castes and Scheduled
Tribes in Central Government

Departments

684. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 1185 on the 9th Decem-
ber, 1859 and state:

(a) whether the information regard-
ing vacancies and posts reserved for
Scheduled Castes and Scheduled
Tribes in the Central Government
Departments during 1958 is now
available; and

(b) whether it will be laid on the
Table?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar): (a)

No, Sir. Complete information is not
available yet.
(b) A statement containing the

requisite information available so far
is placed on the Table. [See Appen-
dix II, annexure No, 10.] As soon as
information is complete it will be laia
on the Table of the House as promised
in reply to Shri M. R. Krishna's
Unstarred Question No. 1195,

After Care Programme

685. Shri Krishna Chandra: Will
the Minister of Education be pleased
to state:

(a) whether ‘After Care” homes
under social welfare have recently
been transferred from the Home

Ministry to the Education Ministry;

(b) whether these Homes will after
the transfer be administered by the
State Social Welfare Board under the
supervision of Central Social Welfare
Board or whether they would continue
io be administered directly by the
State Government, as is being done at
present, particularly in Uttar Pradesh;
and

(e} what will be the exact change
in the administrative set up of these
Homes in Uttar Pradesh?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir.
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(b) and (c). No change is contem-
plated at present.

Publication of District Gazetteers of
Orissa

686. Shri Chintamoni Panigrahi:
Will the Minister of Sclentific Research
and Cultural Affairs be pleased to
refer to the reply given to Upstarred
Question No. 1181 on the 8th Decem-
ber, 1959 and state:

(a) what further progress has been
achieved in the compilation of district
Gazetteers in Orissa; and

(b) whether Government propose to
render any financial assistance for
publication of these district gazetteers
to the different States?

The Deputy Minister of Scientlfic
Research and Cultural Affairs (Dr.
M. M. Das): (a) The drafts for the
Koraput and the Puri District Gazet-
teers are reported to be still under
preparation.

(b) The Government of India giv~
the State Governments a grant-in-aid
to the extent of 40 per cent of the
expenditure incurred on the compila-
tion of the District Gazetteers, sub-
ject to a maximum of Rs, 6,211 per
District Gazetteer. ‘This grant s
available only in respect of those
volumes which conform to the stan-
dard and pattern laid down by the
Centre. In addition, 40 per cent of
the expenditure incurred on the print-
ing of District Gazetteers will also be
paid by the Centre to the State Gov-
ernments.

Medals

687. Shri P. K. Deo: Will the Minis-
ter of Defence be pleased to stmte:

(a) how many types of medals have

been instituted in the Indian fighting
forces since independence so far:

(b) the qualifications of the
recipients;

(c) how many have been awarded
such medals; and

(d) how many among them were
posthumous awards?

The Minister of Defence (Shrl
Krishna Menon): (a) to (d). The
desired information is given in State-
ments I and II laid on the Table of
the House. [See Appendix II an-
nexure No, 11.]

Tobacco Cultivation in Andhra Pradesh

688, Shri Madhusudan Rao: Will
the Minister of Finance be pleased to
state:

(a) the total area brought under
tobacco cultivation in Andhra Pradesh
during 1958-59;

(b) the total area already under
cultivation before that;

{c) the total income accrued from
tobacco during 1957-58, 1958-39 and
1859-60;

(d) the total foreign exchange
earned from tobacco during thes?
periods; and

(e) the total quantity of tobacco
exported during these periods?

The Minister of Finance (Shri
Morarji Desai): (a) to (e). A state-
ment showing the available infurma-
tion is placed on the Table of the
House. [See Appendix II, annexure
No. 12]

Revenue Collections in Andhra
Pradesh

689. Shri Madhusudan Rao: Wiil
the Minister of Finance be pleascd to
state the total amount collected Ly the
Government of India by way of taxes
and other revenue measures in
Andhra Pradesh during 1957-58 nd
1958-507

The Minister of Finance (Shrl
Morarji Desai):

1957-58 — Rs. 23,23,42,000

1958-58 — Rs. 25,59,70,000

The above figures do not include
receipts under various major heads in
the group “Civil Administration,
Currency, Mint, Civil Works etc” as
these receipts are not on account of
any revenue measures adopted, but on
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account of services rendered and sup-
plies made.

Hall-Cum-Auditoriums in Orissa

690. Shri Chintamoni Panigrahi:
Will the Minister of Educalion be
pleased to refer to the reply given to
Unstarred Question No. 1905 on the
22nd December, 1859 and state:

(a) whether the educational institu-
tions of Orissa which applied for
assistance to construct hall-cum-
auditoriums have since received finan-
cial aids;

(b) if so, how many institutions
have received it; and

(c) the amount given to cach of
them?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir. The matter
is still under consideration.

(b} and (c). Do not arise.

Indian Institute of Technology,
Kharagpur

[ Shri Ram Krishan Gupta:
Shri D. C, Sharma:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No. 873 on the 17th Decem-
ber, 1959 and state:

691,

(a) whether  Government  have
received comments of the Board of
Governors of the Indian Institute of
Technology, Kharagpur on the report
of the Committee appointed to review
the working ,and development of this
Institute;

(b) if so, whether Governmen® have
considered the report; and

(c) if so, the result thercof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The Board has formulated
its views on the Report at its meet-
ing held on the 13th February, 1960.
A formal communication incorporat-
ing the views of the Board has not
huwever yet been received.

(b and (c). Do not arise.
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Grants to Orissa for S8.C. and ST.
Schemes

4§93 [ Shri Sanganna:
"\ Shri §. C. Samanta:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1883 on the
22nd December, 1859 and statc:

(a) whether any decision has since
been arrived at in respect of special
grants lo Orissa State for the imple-
mentation of schemes for Scheduled
Castes and Scheduled Tribes Juring
the remaining period of the Second
Five Year Plan; and

({b) if sn, with what results?

The Minister of State in the Minis-
iry of Home Affairs (Shri Datar): (a)
and (b). The Schemes were discussed
with the officers of the State Govern-
meént on 1st and 2nd February, 1960,
ana revised proposals of the State
Government, in the light of the dis-
cussions, are awaited.

H.Qs, of Hindustan Steel at Ranchi

Shri R. C. Majhi:
[SM Subodh Hansda:
694. J Shri 8, C. Samanta:
Shri Aurcbinde Ghosal:
Shri B. Das Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the office of the Hindu-
stan Steel has been shifted to the new
office at Ranchi; and

(b) if so, when it was shifted?

The Minister of Steel, Mines and
¥uel (Sardar Swaran Singh): (a)
Yes, Sir.

(b) 26th December, 1958.

India Office Library

Shri Bam Krishan Gupta:
Shri Agadi:
7| Shri Shankaraiya:
| Shri D. C. Sharma:
Will the Minister of Scientific
Eesearch and Cultural Affairs be
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pleased to refer to reply given to
Unstarred Question No. 724 on the 1st
December, 1859 and state:

(a) whether the Government have
received reply from the British Gov-
ernment o the joint note sent by
india and Pakistan regarding India
Office Library; and

(b) if so, the nature of reply
received?

The Minister of Scienlific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Northern Zonal Council Meetingy

696. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
Unstarred Question No. 390 on the
23rd November, 1959 and state:

(a) whether the proceedings of the
Northern Zonal Council meetings held
in October, 1959 in New Delhi have
been finalised; and

(b) it so, the action tuken to imple-
ment these decisions?

The Minister of Home Affairs (Shri
G, B. Pant): (a) Yes.

(b) Copies of the proceedings have
been forwarded to the State Govern-
ments and other authorities concerned
for implementation of the recommen-
dations made by the Council.

Pipeline Study Team

(Shri Ram Krishan Gupta:
897. ) Shri Morarka:
Shri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 328 on the 28th November, 1958
and state:

(a) whether the Pipeline Study
Team has submitted its report; and

(b) if so, the details thereof?

The Minister of Mines and Oll (Shri
K. B. Malaviya): (a) Yes, Sir.

(b) It would not be in public
interest to disclose the details of the
Report at this stage.

Neyveli Thermal Station

(8hri Ram Krishan Gupta:
698. Shri D. C. Sharma:
iShri Pangarkar:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No. 462 on the 1st December, 1959
and state:

(a) whether delivery of equipment,
plant and machinery for constructing
the thermal power station at Neyweli
by M/s. Technoexport, Moscow, has
since commenced; and

(b) if so, the extent of the supply
so far effected?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes.

(b) So far, 1,383 tons of raw, re-
inforcement and structural steel have
been received at Neyveli and 237 tons
are reported to be in transit.

Film Clubs in Universities

Shri D. C. Sharma:
Shri Pangarkar:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No, 704 on the
9th December, 1958 and state:

699.

(a) the progress so far made in
regard to the scheme of setting up
film clubs in the universities; and

(b) the expenditure incurred so far
on the scheme?

The Minister of Education (Dr. K. L.
Shrimall): (a) Only 5 Universities
have so far expressed their willing-
ness to implement the revised
scheme.

(b) Nil.
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700. Shri B. C. Mullick: Will the

Minister of Home Affalrs be pleased
to state:

(a) whether it is a fact that a fire
broke out in the ‘sirki’ stalls on the
night of the 1l1th December, 1959 in
Sirkiwalan of Sadar Road, Delhi;

(b) whether as a result of this fire
25 families were rendered homeless;
and

(c) whut relief hus been given by
Government?

The Minister of Home Affairs (Shei
G, B. Pant): (a) Yes.

(b) Eight huis were guttea. It was
not possible to ascertain the number
of families which were rendered home-
less.

(¢) No request for reliet w-‘:s
received.
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Gold Mines

702, Shri Pangarkar: Will tne
Minister of Steel, Mines and Fuel I
pleased to state:

(a) the number of gold mines In
India;

(b) whether' any survey of gold
areas in India was conducted during
the year 1959; and

(¢) if so, the result thercof®

The Minister of Mines and Oll (Shri
E. D. Malaviya): (a) There are four
working gold mines in India namely
(i) Champion Reef, (ii) Nundydroog,
{iii) Kolar and (iv) Hutty

(b) and (c). The Geological Survey
uf India carried out a survey of Kolar
and Gadag gold tlelds in Mysore and
Ramgiri gold ficld in Andhra Pradesh
during 1059. It is still too early to
asaess the results of surveys under-
taken which are continuing.

Coal Export

703. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

total coul
duriug November, 1959 to

expurted

315t January, 1960 month-wise; and
(b) how does it compare with the

vxports during corresponding period

in previous year?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
{b). The exports of coal, monthwise,
during November, 1959 to 3lat
January. 1860 were as follows:

(a) the quantity of

Approx. in tons.
126,190
138,640
142,350

1958,
1859

Novetiber, 1959
Decernber, 1958
Januury, 1960

November,
and January,

The  figures for
Decomber, 1858
394 (Ai)LSD—3.

3940

were respectively 164,800 tons, 173.980
tons ard 143,790 tons.

Library Movement

704. Bhri Chintamoni Panigrahi:
Will the Minister of Educution be
pleased to state:

ia) whether any grant has been
given to Orissa Government fot
cncouraging library movement in the
State during the Second Plan period
so far;

(b) if so, the amount of grant given;
and

(c) how the has  been

utilised?

grant

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) Rupees one lakh during 1956—-
58. Figure for 1958-59 is not avail-
able as grants are now sanctioned
according to four main groups, wiz.
Elementary  Education, Secondary
Education, University Education and
other Education Schemes.

(e) The grant has been utilised for
giving assistance to village libraries,
financing an  integrated Library
service at Angul and maintaining an

Information Centre at the Head-
quarters.

Roads in Tripora
705. Shri Bangshi Thakor: Will

the Minister of Home Affairs be
pleased to state:

(a) the length of roads constructed
for rurml areas in Tripura during the
Second Five Year Plan period;.

(b) the situation of the roads; and

(c) the roads yet to be constructed”
and the budgeted sum spent and to
be spent for the purpose?

The Minister of Home Affairs (Shri
G. B. Pant):
13 being collected and will be laid on
the Table.

(a) to (c). Information °
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Government Employees In Assam

707. Shri Liladhar Kotoki: Will the
Minister of Finance be pleased to
state what categories of Government
of India employees stationed in Assam
have been given compensatory allow-
ance?

The Minister of Finance (Shri
Morarjl Desal):

Gazetted.

House Rent Allowance at 'B' class
rates when posted in Shillong only.
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Non-Gazetted.

(a) Compensatory Allowance
throughout the State of Assam as
prescribed in Finance Ministry Office
Memorandum  Nos.  2(25)-E.II|B|56,
dated the 26th July, 1956 and 10(23)-
E.II(B)|57, dated the 3rd September.
1957,

(b) House Rent Allowance at ‘B’
class rates when posted in Shillong
only, in addition 1o Compensatory
Allowance.

Maint of M in Punjab

708. Shri Daljit Singh: Will the
Minister of Sclentific Restarch and
Cultural Affairs be pleased to  state
whether the total amount allotted for
the maintenance and repairs of Cen-
trally Protected Monuments in Pun-
jab for 1959-80 hns been fully utilised?

The Minister of Scientific Research:
and Cultural Affairs (Shri Humayuw
Kabir): About 75 per cent. of the
allotled amount was spent upto Jan-
uary, 1960.

Prosecution of Ex-ruler of Bastiar

709. Shri Surenmdranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
District Magistrate of Jagdalpur had
requested for permission to prosecuts
Shri Pravir Chandra Deo, ex-ruler of
Bastar under Section 302 IP.C. for
causing the death of Suner alias
Chotala on the Tth December, 1859;

(b) whether the said permission
has been given; and

(c) if not, the reasons therefor?

The Minister of Home Affairs (Shri
G. B. Pant): (a) In December, 1969,
the State Government of Madhys
Pradesh asked for the permission of
the Government of India for search.
seizure of property, and arrest of the
Ruler of Bastar if, in the course of
investigation of this case, any of thesv
became necessary. They were inform-
ed that they may proceed in this case
in the manner they considered pro-
per and, that if in the course of the
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investigation, they considered it neces-
sary to take anv step short of prose-
cution, they may do so. The State
Government have not yet approached
Government for sanction to prosecute
the Ruler under Section 187-A of the
Cr. P. C. Government of India are
not aware whether the District Magis-
trate has made any such request to
the State Government.

(by and (c). Do not arise.

Indusirial Management Pool

0. Shri Karni Singhji:
Shri 8. A. Mehdi:

Will the Minister of Home Affairs
be pleased to refer to the reply given
io Unstarred Question No. 205 on the
18th November, 1959 and state whe-
ther the candidates to whom appoint-
ment authorizations have been issued
have accepted positions in the Indus-
trial Undertakings?

The Minister of State in' the Minis-
try of Home Affairs (Shri Datar):
Orders of appointment have now been
issued to 114 candidates. Of these,
83 have actually joined their posts.

Basic Education in Tripura

711. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 505 on the 10th August,
1969 and state the result of the assess-
ment of the progress of basic educa-
tion in Tripura?

The Minister of Education (Dr.
K. L. Shrimali): Departmental assess-
ment of the progress of Basic Educa-
tion is made from time to time in
order to ascertain the  difficulties
faced and to find out ways and means
to overcome them. These reports are
generally prepared for departmental
use and not with a view 1o publishing
them.

Manipuri Backward Class Students in
Tripura
712, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the students of Mamni-
puri Backward Clasg get facilities of
free education in Tripura;

(b) if not, the reasons therefor:
and

{c) the total number of Manipuri
students getting school stipends in
Tripura during 1858-607

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Students belonging to the Manipuri
community have been getting free
tuition facilitics in all Government
educational institutions upto collegiate
standard and in non-Government
Higher Secondary, High and Junior
High Schools with effect from 1st
April, 1959.

(b) Does not arisc.
ic) Five.

High Schools in Roral Areas of
Tripura

713. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the number of high schools in
the rural areas of Tripura:

(b) how many of them ar¢ privately
run; and

(¢) whether Government propose Lo
open more high schools in rural areas
of Tripura?

The Minister of Education (Dr.
K. L. Shrimali): (a) Twenty three.

(b) Ten.

(c) Yes, Sir, as and when necessity
arises,

Political Sufferers in Tripura

714. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
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1o state:

_ (a) the number of political sufferers
in Tripura who +have applied for
financial aid from Government; and

(b) the number of such political

suffercrs who have been granted
financial aid?

The Minister of Home Affairs (Shri
G. B. Pant): (a) 22.

(b) 6,
Central Research Laboratories

715. Kumari M. Vedakumari: Will
the Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) the total expenditure incurred
on the establishment of National Re-
search Laboratories functioning under
the Council of Scientific and Indus-
trial Research up till 1858; and

(b) whether there is any assessment
of the work done, or achievements
made by thesc laboratories?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The total expenditurc
incurred till 31st December, 1059 is
about Rs. 23,41,23,400.

(b) An asscssment of the work of
the national laboratories was madeé by
a Reviewing Commitiec appointed in
the year 1M7 under the Chairman-
ship of Sir Ardeshir Lal Dalal; a
Commitice under the Chairmanship
of Sir Alfred Egerton made another
review in 18955. Recently, steps have
been taken to constitute Executive
Councils for the National Laboratories,
Assisted by Scientific Sub-Committees,
they carry out continual assessment of
the institutions in their charge.

A aai i © eat s for Scheduled
Castes and Scheduleg Tribes in States

716. Shri Siddiah: Will the Minister
of Home Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 713 on the 1st December,
1959 and statc whether the selection
of Assistant Commissioners for Sched-
uled Castes and Scheduled Tribes has
since been finalised by the Union
Public Service Commission?

MARCH 3, 1960
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Union Public Service Commission
have recommended the names of six
persons for appointment as Assistant
Commissioners.

Polyiechnics in Himachal Pradesh

717. Shri Hem Raj: Will the Minister
of Scientific Research and Cultural
Affairs be pleased to state:

(a) the number of polytechnios
opened in Himachal Pradesh so far
with location:

{b) the number of polytechnics to
be opened during the rest of the
Second Five Year Plan period; and

{c) the population and the extent
of area which each polytechnic serves?

The Minister of Scientific Research
and Cultoral Affairs (Shri Homayun
KEabir): (a) to (c). In the Second
five year plan of Himachal Pradesh
there is provision for only one poly-
technic which has been established at
Sundernagar. It serves the whole of
Himachal Pradesh.

Geological Survey of Minerals in
Cuddapa

718. Shri Rami Reddy: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any geological survey
of minerals in Cuddapa District in
Andhra Pradesh has been made after
1947: and

(b) the broad details of all surveys
conducted since 19477

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) Yes, Sir. Syste-
matic Geological mapping and investi-
gation of mineral deposits has been
and is being carried out in Cuddapa
district by the Geological Survey of
India.

(b) Broad details of mineral investi-
gations carried out by the Geolo-
gical Survey of India in Cuddapa
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district since 1947 are as follows:—

Barytes.—Thin veins of Barytes
along the joints of massive quartzites
about 3/4th of a mile north-east of
Bhakarapuram were noted but occur-
rence is considered of no cconomic
importance. THhe gross reserves of all
grades of material available in the
Cuddapa and Pulivendla taluks are
cstimated at about 6,23,500 tons.

Limestone.—As a result of investi-
gations carried out, it is estimated at
present that the massive Narji lime-
stones of the Kamalapuram sub-taluk
are likely to be of the order of 600
millicn tons.

Manganese—The reported oceur-
ance of manganese ore near the foot
hills, about two miles W.S.W. of Set-
tigunta, was examined. The ore is
of very poor quality and is considered
too scanty to be of any economic im-
portance.

New Currency Note Press at Nasik.

Road

719, Shri Jadhav: Will the Minister
of Finance be pleased to refer to the
reply given to Unstarred Question
No. 1742 on the 17th December, 1957
and state:

(a) the progress since made in the
setting up of the new Currency Note
Press for printing one rupee notes at
Nasik Road; and

(b) whether the necessary building
hag been built?

‘The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
construction of the building for the
new currency note press is in progress
and is expected to be completed in
the near future. Plant and machi-
nery have already been purchased
and will be installed as soon as the
new building is ready.

fomew SAm § g @ oo
wRo. st our ¥ : oy Tl wefy
g TATX KT U HG F

(%) texe # fymram @ &
frett gead v od

948
the Table ’

(@) 37 % & foadr wmwi &
e o w; W)

() fomdy safrm %t aon &1 wiY
A frwar sofer woft Amaa & 7

np-wd WA (s Ao wo wy) :
(%) gfew & 25wt amwet 1 Feqs
wrarg

(®) == @ ¢ ww&T @ T
fa mar § farerit & & Wl & ww W
&1 ATt § ia-—eA @Y W E

() ooft a% frdt @ qafer w1
aar a8 & wf § wix w6 ot AT
|ATTAT FIOT AFT qwTCR A€ fopw o

12.04 hrs.

PAPERS LAID ON THE TABLE
ReporT or CENTRAL WAGE BoArD

The Minister of Labour and Em-
ployment and Planning (S8hri Nanda):
Sir, I beg to lay on the Table a copy
of each of the following papers:—

(i) Report of the Central Wage
Board for Cotton Textile In-
dustry.

(ii) Government Resolution No.
WB-8(T8) dated the 2nd
March, 1960.

May I, with your permission, add a
few words on this subject?

The report was received by us on
the 1st December, 1958. As the hon.
Members know this industry  has
about 500 units employing more than
eight lakhs of workers. It was, there-
fore, necessary to consider the impli-
cations of the Board's recommenda-
tions thoroughly. This naturally in-
volved consultation with State Gov-
ernments and other interests to en-
sure that after the announcement, the
recommendations are implemented
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[Shri Nanda|

sinoothly and expeditiously. I am glad
tv announce that iovernment deci-
siuns on the recnmmendations have
been  finalised.  _Plared in Library.
Sev No. LT-1947/60.§

AMENDMENTS T0 THE CoAL BEARINCG
Afeas (AcQuisrTioNn aND Deverop-
MENT) Rurks, 1857,

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir, 1
beg to lay on the Table, under sub-
section (3) of section 27 of the Coal
Bearing Area (Acquisition and Deve-
lepment) Act, 1957, a copy of Notifi-
cation No. S.0. 428 dated the 20th
February, 1960 making certain amend-
ments to the Coal Bearing Arca (Ac-
quisition and Development) Rules,
1957, [Placed mm Library. See No. LT-
1948/60.]

PurcHAse oF U.P. ZAMINDART ABOLI-
Tion Bonps By Banaras Hinov
UNIVERSTTY

The Minister of FEducation (Dr. K.
L. Shrimali): Sir, I beg to lay on the
Table a copy of stavement regarding
the purchase of the Uttar Pradesh
Zamindari Abolition Bonds by the
Banaras Hindu University. [Placed
in Library. See No. LT-1940/60.]

NOTIFICATIONS ISSUED UNDER CENTRAL
Excrses AND SALT ACT AND SEA
Customs Act

The Minister of Revenue and Civil

Expenditure (Dr. B. Gopala Reddl):
Sir, I beg to lay on the Table—

(i) a copy of each of the follow-
ing Wotlfications under sec-
tion 38 of the Central Excises
and Salt Act, 1944, making
certain further amendments
to the Central Excise Rules,
1944: —

(a) G.S.R. 183 dated the 2Uth
February, 1960,

ib) G.S.R. 198 dated the 18th
February, 1980.
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(c) GSR. 201-A dated the
20th February, 1J60.

|Placed in Library. See No.
LT-1950/60.)

(ii) @ copy of each of the follow-
ing Notifications under sub-
section (4) of section 43B of
the Sea Customs Act, 1878
unid section 38 of the Central
Exciscs Act and Salt  Act,
1344 making certain amend-
ments to the Customs and
Centrul Excise Dutles Export
Drawback (General) Rules,
1979 —

fa) G.S.R. 185 dated the 20th
February, 1860.

(b} G.S.R. 186 dated the 20th
February, 1960.

[Placed in Library. See No.
LT-1951/60.)

(iti) u copy of each of the follow-
ing Notifications under sub-
section (4) of section 44B of
the Sea Customs Act, 1878;—

(a) G.S.R. 187 dated the 20th

February, 1860.

fb) G.S.R. 188 dated the 20th
February, 1960,

[Placed in Library., See No.
LT-1952/60.]

12.06 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRACTORS AT DANDAKARANYA

Shri Assar (Ratnagiri): Sir, under
rule 187, 1 beg to call the attention of
the Minister of Rehabilitation and
Minority Affairs to the following
matter of urgent publlc importance
and T request that he may make a
statement thereon:—

“The reported loss to the Gov-
ernment of India due to the tractors
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o b
imported from Japan lying idle at
Dandakaranya.”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): The purchase of reclama-
tion machinery was essential to clear
dense forests and reclaim lands In
Dandakaranya, As a Hrst step and
hecause of urgency, all the serviceable
machines availuble with  the Central
Tractor Organisation, the only orga-
nisation in the country handling thi=
type of work., were taken over by
the Ministry of Rehabilitation for
Dandakaranya. ‘The approximate
cost of this machinery was Rs 25
lakhs. As the area to be reclaimed
was very large, and also for the
gradual replacement of the CT.O.
machines on the expiry of their hfe,
 was necessary to purchase some
more heavy machinery. Global ten-
ders were invited for the purpose by
the Director-General of Supplies and
Disp Is. The 1 4 tord, was by
the Dircctor-General of Ordnance
Factories for the supply of Japanese
machinery, for the progressive pro-
duction of which mn India, the Minis-
try of Defence had enmtered Into  an
agrecment with the Japanese manu-
facturers. The matter was discussed
between the Prime Minister, the
Minister of Defence, the Minister for
Rehabilitation and the Finance Minis-
try, and thereafter. an order was
placed with the Director-General of
Ordnance Factories, for the supply of
58 machines . ‘This resulted in con-
siderate saving in cost and in foreign
rxchange.

2. This machinery was put into
operation in the Paralkote zone in the
month of December, 1858. The
machines are of two types, D-80 and
D-120, the numbers ordered being 16
and 42 respectively. The perform-
ance of the D-120 type has so far
been satisfactory. Some defects were,
however, found in the D-80 type
machines and on the advice of the
Japanese staff, these machines were
grounded. The Director-Gencrul of
Ordnance Factories visited Paralkote
from the 15th to 1Tth February .end

Public Importance

after his return to Delhi, the matter
was discussed between him, the Sec-
retary, Ministry of Rehabilitation and
the Chief Administrator, Dandakar-
anya Project. The Director-General
of Ordnance Factories assured us that
the defects were not of a serious na-
ture and could be rectified effectively
and expeditiously. Necessary action
in this regard is being taken by him.
He also advised that the eight D-80
type tractors which had not been put
into operation as yet, should be put
into the field after adding additional
attachments and equipments to them.
Orders in this connection have al-
ready been issucd. Defects are bound
to arise in any new machinery work-
ing on difficult terrain and under try-
ing climatic conditions but, according
to the Director-General of Ordnance
Factories, the defects noticed are not
such as to cause any  serlous mis-
BivIngs,

3. As it Is planned to slep up the
reclamation programnie in Danda-
karanya after the next monsoon, Gov-
ernment have decided to place a fur-
ther order for another 5 units com-
prising seventy-five D-140 type ma-
chines and necessary attachments and
equipment with the Director-General
of Ordnance Factories. Thesc ma-
chines are to be delivered to the Dan-
dakaranya Development Authority by
the end of September, 1080, so that no
working day is lost. The cost will be
about Hs. 125 lakhs. On account of
the indigenous element in these trac-
tors, the approximate saving in
foreign exchange will be about Rs.
26 lakhs and Rs. 45 lakhs respectively
on the comparative cost of the
machinery.

4 Some defects have undoubtedly
appeared and there has been a  cer-
tain amount of set-back im the re-
clamation programme, but in the
overall interest of developing produc-
tion of this important machinery 1In
India and also to save foreign cx-
change some risk i the matter can
justifiably be taken. It Is only by
taking such risks that progress can be
achicved in the long run,
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DEMANDS FOR GRANTS (KAll-
WAYS)—coatd.

Mr. Speaker: The House will now
take up the remaining Demards for
Grants, that is Demands No. 2 to 20,
in respect of Railways—1960-61. As
the House is aware, 4 hours have been
agreed to for discussion and voting on
these Dernands.

Hon. Members who desirc to move
cut motions may send slips 1o the
Table within 15 minutes, indicating
the numpers of their cut motivns. 1
shall treat them as having been
moved, if the hon. Members in whose
names the cut motions swund are pe-
sent in the House and the cut mouons
are otherwise in order.

It s now nearing quarter past 12. I
will apply the guilloline at gquarter
past 4 1In the meantime, all the other
Demands, No. 2 to 20, must be dix-
posed of.

Dr. Ram Subhag Singh (Sasaram):
I suggest that the statement regarding
the purchuse of the Uttar Pradesh
Zumindari Abolition Bunds hy the
Banarag Hindu University just now
laid on the Table of the House by the
hon. Minister of Education may be
circulated to Members, because on the
bagis of this report action  has been
taken. We must also discuss the re-
port.

Mr, Speaker: He wants it to be eir-
culated?

Dr. Ram Subhag Singh: To be cir-
culated and discussed.

Mr. Speaker: For discussion, hon.
Members must give notipe.

Shri D. C. Sharma (Gurdaspur):
There is a discussion at 3 O'elock
today.

Mr. Speaker: 1 have put it down at
4 Q'ciock,

Hjn. Member will look at the Order
Paper.

Jemands for Grants 3954
(Railways)
Mr. Speaker: Motion d:

DeMaND No. 2 _MiSCELLANEOUS
EXPENDITURE

“That a sum not exceeding
Rs. 18748000 be granted to the
President to detray the charges
which will come in course of pay-
rueit Jduring the year ending the
31st duy of March, 1981 in respect
of Miscellaneous Expenditure”,

Demanp No. 3—PAYMENTS To WORKED
Lines ano OTHERS

Mr. Speaker: Motion (moveaq:

“fhat a sum nol excecding
Rs. 2447000 be granted to the
President to defray  the charges
which will come in course of pay-
ment during the ycar endlng the
31st day of March, 1961 in respect
of Payments to Worked Lines and
Others™.

DEMAND No, 4—ORDINARY WORKING
EXPENSES—ADMINISTRATION

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 39,10,02,000 be granted to the
President to aefray the charges
which will come in course of puy-
ment during the year ending thc
3lst day of March, 1961 in respect
of Ordinary Working Expenses—
Administration™.

Demanp No. 5—OnmpiNARY WoORKING
ExPENSES—REPAIRS AND MAINTENANCE

Mr. Speaker: Motion moved:

“That a sum mnot exceeding
Rs. 123,36,67,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1861 in respect
of Ordinary Working Expenses—
Repairs and Maintenance”,

Demano No. 6—Oromnary WoORKING
ExpENSES—OPERATING STAFF
Mr. Speaker: Motion moved:

“Thet & sum not cxceeding
Rs. 74,74,74,000 be granted to the
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President to defray the charges
which will come in course of pay-
ment during the yeur ending the
Slst day of March, 1961 in respect
of Ordinary Working Expenses—
Operating Staff™,

Depaann No. T—ORDINARY
ExrensEs—OpPerRATION (FUEL)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 68,07,78,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961 in respect
of Ordinary Working Expenses—
Operation (Fuel)".

Demanp No.

Starr anp Fuer
Mr. Speaker: Motion moved:

“That a sum nol exceeding
Rs. 23,70,78,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961 in respect
of Ordinary Working Expenses—
Operation other than Staff and
Fuel”.

Demanpt No. 9—OnrpiNary WORKING
EXPENSES

EXPENSES—MISCELLANEQUS

Mr. Speaker: Motion moved:

“That a sum nol exceeding
Rs. 32,13,65,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961 in respect
of Ordinary Working Expenses—
Miscellaneous Expenses”.

PHALGUNA 13, 1801 (84AKA)

WorriNG

8—ORrpINARY WORKING
EXPENSES—OPERATION ©OTHER THAN

Demanp No,
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President to defray  the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961 in respect
of Ordinary Working Expenses—
Labour Welfare"”.

Demanp No. 11 —APPROPRIATION TO

DerreciaTioNn Reserve Funo
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 45,00,00.000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the ycar ending the
31st day of March, 1961 in respect .
of Appropriation to Depreciation
Reserve Fund”.

Demanp No, 12—DIvibENp PaAyvAsLe

To GENERAL REVENUES
Mr Speaker: Motion moved:

“That & sum not exceeding
Rs, 57,27,02,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961 in
respect of Dividend Payable to
General Revenues™.

(REVENUE) —LABOUR WELFARE
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,64,18000 be granted to the
Prestdent to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1861 in
respect of Open  Line Works—
(Revenue)—Labour Welfare”.

13—O0pPEN LiNe WoRKS—

Demanp No. 14—OpeEn LiNE WoORKS—
(REVENUE) —OTHER THAN Lasour WrL-

DemAND No. 10—ORDINARY WORKING —

ExpENsEs—LABOUR WELFARE

mr. Speaker: Motion moved: Mr, Speaker: Motion moved:

“That a sum not exceeding “That a sum not ex
Rs. 11,05,30,000 be granted to the Rs, 12.35,82,000 be granted to the
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[Mr. Speaker]

President to defray the charges
which will come in course of
poyment during the year end.i.r!g
the 31st day of March, 1961 in
respect of Open Line Works—
(Kovenue) —Other than  Lubour
Welfare”,

Demanp No.  15—CONSTRUCTION OF
Nrew Line5—CAPITAL AND DEPRECIA-
110N Reszrve Funo

Mr Speaker: Motion moved:

“Ihat a sum mnot exceeding
Rs. 54,76,00,000 be granted to the
President to defray the charges
which will come in course of
puymeni during the year ending
the 31st day of March, 1961 in
respect of Construction of New
Lines—Capital and Depreciation
Reserve Fund™

Demanp No. 16—OpeEN LiNE WORKS—
ADUITIONS

Mr. Speaker: Motion moved:

“fhat a sum not exceeding
Rs. 264,18,12,000 be granted to the
President to defray the charges
which will com¢ in course of
payment during the year ending
the 31st day of March, 1861 in
respect of Open Line Works—
Additions”.

Demanp No. 17—Oren Line WoRKsS—
HEPLACEMENTS

Mr. Speaker: Motion moved:

“Thal a swn not exceeding
Rs. 92,30,61,000 be granted to the
President to defray the charges
which will come in course of
payment during the yesr ending
the 31st day of March, 1861 in
respect of Open Line Works—
Replacements™.

Pevianp No. 18—0Oren Line WORKG—
DeverormeEnNT  Fonp

Mr,  Speaker: Motion moved:

“That & sum not cxceeding
Rs, 25,00,00,000 be granted to the

MARCH 3, 1960
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Fresident to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961 in
tespect of Open Line Works—
Development Fund.”

Demanp No. 19—REPAYMENT OF LOANS
riROM GENERAL REVENUES AND INTEREST
THEREON—DEVELOPMENT FUND

Mr, Speaker: Motion moveu:

“That a sum not exceeding
fs, 1,08,12,000 be granted to the
President to defray the charges
whieh will come in course of
payment during the year ending
the 31st day of March, 1961 in
respect of Repayment of Loans
from General Revenues and inter-
vst thereon—Development Fund™.

DemaND No. 20—APPROPRIATION TO
DeveropmeNT Fonp

Mr. Speaker: Motion moved:

“That a sum not exceeding
Ra. 1842,52,000 be granted to the
President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961 in
respect of Appropriation to Deve-
1opment Fund.”

Shri Kanhan (Palghat—Reserved—
Mch Castes): 1 do not wish to take
up the time of the House by a long
sprech. 1 will concentrate on some
of the points covered by some of the
cul motions standing in my name.

‘Whether it is justiied or nol, there
is a feellng in my State of Kerala
that it is entirely neglected in the
matter of railway facilities. 1 do not
want to go into the numerous com-
plaints which have been forwarded
to the Minister. but T must draw his
attention to the question of provid-
ing an overbridge near Shoranur
Junction. This demand for am over-
bridge near the level-crossing has
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been there for so many years. A lot
of inconvenienco and trouble is caus-
ed to the public travelling by the
National Highway because they have
to wait for long at this levcl crossing.
This is one of the biggest junctions
in Kerala, but it is a most regrettablc
fact that facilities which are normal-
ly available in junctions like this in
other States do not exist in Shoranur.

A similar condition exists in Parli
near Palghat where also an  over-
bridge is necessary. The question of
an overbridge in the east of Kozhi-
kode Town, through which a river
passes, has also been delayed for so
many years. | request the Thon.
Minister to consider these just de-
mands and give directions for putting
up the overbridges without delay.

1 also draw the attention of the
Minister to the terrific overcrowding
in the Cochin Express and Mangalore
Mail. These two trains carry thou-
sands of passengers to and from
Kerala. It is an ordeal to travel in
these two trains. I request the Mi-
nister to run two more Express trains
on these routes in order to reduce
congestion.

People travelling to Kerala {rom
all over North are very much handi-
capped due to the necessity of having
to detrain at Madras. It will be an
invaluable help to the people going
beyond Madras if through third class
compartments going to Mangalore and
Cochin are attached to the G.T. Ex-
press and the Delhi Janata Express.
Then the people will get greater re-
lief,

Another matter of urgent necessity
is the problem of providing roof on
the platforms of stations like Pattam-
bi. Parli, Lakkiti and Nilambur Road.
As every one knows, in Kerala, there
is heavy rain for most of the year,
and the sun is also very hot. A
number of stations have no roofs
over the platforms and the passen-
gers have to wait for the trains in the
hot sun or during heavy rains. So,

PHALGUNA 13. 1881 (SAKA)
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1 1'1-(1:!&:1 the hon. Minister to give
attention to this problem.

ot TR P TR (AEE) &
fad: femmoe e @ & ar¥ # 3= a1,
A aodS grew & Arw A e
g1 # 5 qer i w71 M fr S
dfadte & fd o ww fram @
ﬂﬁmmﬁfﬂﬁmﬁﬂm
tEMEndma A oot &
o & o g% gww fod am s
wo i e o wmen = ¥ wife
W g7 Wy £ fw ot oft s
w faafad & qmr o & a7 s
¥ ST AW 7 AT § 9 Faw fodt
ag *g arav g i sSfr wor & o it
41 gafad s fraet fe o ad
wE ag aF & WL T ALY g | TWE
it & & &, v awES ot grew %
awr T WTgAn § o1 fowd e
3 G U ¥ AT w hEAT gwr
7 fr 4t g & oF 99 2wl
T F TET AT fAT &
SR F AT 4e-%o ¥ qwfeew fem
ame Afe it o T ATt § gy g
frar mar W1T 9@ A7 W At § @A
Jorar at ag AW foar @ e 9fe
v A ff gafed F g g e
At A ST g A 35N gRfEm
v o g o oW e
ST AT 7 @ w7 A fafaw amew
o A€l AT At IHE ST KEEr A4
g ot i g e € fr S faem
A9 & NOH § A g I AE
= fear amm W EE qEfma
w74 A g few A w1
JWTH % A A g & feEmr Smem
i fad s JumEr W @R sl
a% A FFFT A =TT Fr aifed |

T 7 awdw ag § fe Ry
Z% T g AT TR 2w IRk



3951 Demands

[ 7= Foor Ta)

T OF TaT A 29T w6
ST @Y T 97 | IR arE F ag dEen
fwar a1 fF Tak fad o & S &1
BT ¥eoo TA #ur afare wT ¥ &Y A%
o fean m@Er 1 ww ag wear wTR
Fecii & aferss €1 sy & ot o 3w grfeer
¥R §1 T & o wr s S
T T AT g AR gm AT AT
fis oa AW ® aTE ¥ 97 o TOwE
gk oy W o W s e of
sifee #< fean o aw o e
& farar mar 1 IE% A AT S S
W g F o a0 @ q@
famms & fF o1 amat 1 avw qu =
fear e

# oF af WA amA ) anfe §
gafers W wem wwEw §owifs
e fafreet ¥ woft efre ¥
art & ®t A O a ¥ s g
fear | doTE & w21 WA ATE 6
AN TR WEIH £ | 47 waTT a1, d
h FEE # 9gW H1 Iz mar 4t |

N wEY R TEE § Wi qere
sdhg F ToNEr § W W A &
wew g fr wvirm &t 3 ama O
A arg afE @R A agr e
# oy a1x ¥ fodt 393 ¥ afed agfama
fawr 1 &g df & fom oo & & wman
§ ¢ dwwd ofar & /i agt & A
¥ IE A A H a9 Hqfeew
ot § W7 FAE T aga AT @
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FeRY G W1 TG AELE | vafAd qF
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w5 $qT AT § e Far s S
iy W AT A T AT & faw
ot Ffre & T ) g A § e
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Ttz € aT ¥ o F% g5 qTEATER
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Tch2
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#ga & Afzq & §g F AT TIgan
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4 s &t frer & qerE A ot
A, 3@ ®1 o qEEw T 3w w7 B A
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TEE T FCATAT AT T et o qem
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% fAq a7 ag waw & froag oF
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[ 7o 5o )
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w19 73 fif AT tram gy mfs-
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aF aEr & W 4 WA F qewd,
fafaee arga, fedt fafarer @ifgam
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z & o7 a0% 1 aw 5 e ad
M AFA, WIOA AT ATEA R
g2 "7 Wit g & & W fev
I F@ # & wrowr gEd wmEr
g ag ot T g A |
fedfeen swfegw fafem 31 o@ a%
WY W T AT # W o s
A AE WTTHT SAET FA FT AT G
ot gy a%aT ) W W9 19 g /e
®Y T A F7T AT § AT AT Ogaw
AT WO YT A & e ot
a1 @ifae wifs w7 s 8 s
vt I A AT T g ¥ Qe
% faer &1 qritgw 7 apre faw &,
g # qae faw 3, ofiw & dfeore
2, ®™ § dfqee &, a1 g AT
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oftay gwt fasar 1 740 qeETE
? fs w9 AT % TEEr e
7% adfq g ¥ anfas $Od. @
9T Fqa7 &t /F grn &, T a5
we{t 919 & 9 9AT § aHw ey
oy 3w faafas & fodee &7 9%
g1

THE AT FEG W F owae
fo & amt § o 0 AEaw g oo
fafree aga 7 oot =g § s=a
fear § fr o fam wferer # o ot
&, wfrm q@ 9w oA & aEedt T
g1 s E fr s owm oW
ARAF Tz TN A W A
AT § 2, TEEH I% FC &, §9
T I 27 §, 9T T T, g0 I
Tama £ 1 Bfee & wmow = &
wrt FT e ¢ e for =2 feariie
=1 fafaet avga 7 s frar & S
qR ATl 1 reus FAdaA A v
TEEH T TN a1 W & 7 -
#r fasor 1 awm wrEE AR W
fezrma & f& a8 T A fe @
s aydE A 2 A Qe
A WA F (R%0 W AW, 39 AH X A
s wff g€ &, A wAt w1 @t 9w
21 oF wW e a<E ¥ A g wwan
gax fag aw #1 smfeafear oa
g A T w6 e s
T a<g T ¥ o fafaedt o &7 @
? dte == & 77 w1 W @, W
oF FEW T WE A ag Gl AR
oy @7 woifafafadt & o s A -
srfeafe Gatd) amm it fF faedardt &
AW g FTH AT AT AFATE ) AN
Femfer® & ot Afaerdt @ 3a® A ale
q7 fametese s aifge 1 &t
g o wHATE E ARGl R 1 9w
¥ ™ aE W UAgT w1 g g,
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wfaar &1 qrET §, ATHET T ATAA
# i figare % sqcdw faror # wwTa
1 wg oomm & 5 w¥ fag ®z
T gaw arafEr fae d% Wx
AT § T ATHET 99 ToT & W it aw
@ ¥ TE g X | ag T v
afefodt ®r F § W W Ty
afers ST qgA AFAEE | THH ATH
are Favog & avAr wfgn o+ damw
F 3 A T ag § A a1 W IAW
# & wmow Avfew & ar fam sfer @
fre #7 awelrs T7w F AT fgel
At ¢ forad at ¥ e A AR
foriez #Y & 1 & <rgen § f ¥ e
# wig #w Gmr w=w Ied fomwr
arfacamg A e foadr fs wrer
a1 & awrz 3 A 97 7 fawma €
T AR it R g g g
oY & vy g aard g

™W¥ I oF srw g Qe
wafd F At ¥ wa A % A
o fag 2 s s A § e R
ar ol THT EPW | 3R FTET R
wves & foo g9 & wOw TqaT @
& d drat 9 fa o & w2
¥ v AT § A 99 AW qgl ¥ e
T, W ufgwiz @ AR
TR AT AFATE AT W A w7
# wg wEm f5 oA w00 § e
agea & feemE gg i 8 W
¥ 2 aEw & wrefn oof &
wEEA ¥ Alfeq ¥ 773, at A% W
at § vafas g &1 oy aw@ 7
oW # 7wt & 1 g i §
ot a7 Feww T7 FT1 927 ) @ fafa-
= awe faEr § aw serqe
F a1 =@y 4z fafrecf, W g
TR ¥ WIRHT 99 # T §Y A 6,
afer ot @il o foeme W
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Aifew ¥ o0 o gaT A g 1 frew
faet o g ¥y g, o A ¥ Raw
ol 7 W awE e few o
ag FTa & fF gw 3 Ay o
awNE §1 ARG T S T &
Aifew ¥ Al | o gw wET & AW
FY FreiTRT w1 gy & Atfew ¥ W &,
Y39 & Y AT AT §, AW I § T
AT | U ¥ OF OF o & AW
gt g fs wged O o A ' A
tfegran s niwisRE
& #g7 & fF woT w@TE & aee w
T faers Ay & Wik w g oifeniiz
T A asE AR T H
@A § | K qg W F awge g e
gy *rf wear <A Af & o 0%
Y A & fe o oF 2eE 9T @
£ o gav =7 §, ot agt € aws
gt A g A @ £ 1 g OF
H AW gEET AL G 1w g
ww # felr ffifaqma &t s w
* Aifew & o 5 9w & Tt @,
a1 §5 WY &Y, 8t 39 9 fire fem o
Fqwar ¢, ofFT T ogw oI St &
AT & A AAw AW Age §
Tifew & odf, @ @ & gaTy A 0
st Y g wifge | ARt w1 A
v T & /YT T wer avh W @
¢, v fau 3w #1 3% fFm s 1 2@
q¢ fiF =AEA § & g § ot faordt
wfY g€ § W drg % Ay 1 faoen
| mge ¥ Wit gf ¥ W =W 9
wre<t # ot §, Sf dag wrd F At
& | I W & sy At s
¥ w7 g § W O |\ § S
fawst # Aot H @@ §, A w AT
géadam A @it 7w @ g
# =% & wad) mif ¥ w1 w gwA?
W A &Y F1 gaATT §, & ot qeitaT
aw #t fagwa # wgav wrgan g fs &=
q[R A { oEE R AT R E
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¥ fad g " @ WU T | g,
M A s ¥ ¥ g
TR @™ X 'we w9
R o T oy & fF i &
oF T A g gt 6 9w & e
T §eaq Io1 fauy | 4y aw qArfea
7# & fe s it anferamife & B
¥ w2re o dfafad &1 e o fa,
A1 39 T ® T FT E AL | I
w3t W ¥ am & W aifearie &
<t o oY x| 8 o @ SE g
foar ot 1+ & g fr o ww ¥
7 ¥ 9 ot fafree o o
TH 97 S T W T AW 8
L ad|

wYHT ATE, AT A A 7 WY
sgit oY, few fomra ¥ ot wpe
FTAT § W wm w7 qfsa @ wwar
g

&t 7o o frw (famamw) :
wers wgre, fewe A= 3 & ty AW
at afen cwdfas fao o &, o7
TF # A @R SN AgET e
w1 feamn T g - e g 8 e
gaTt afer gwadfaw g7 am samEr a7
®RE T9E & wOE ¥ Ao N
tfea taw, teys-ye & 7 &, aw
¥ ¥ 3 9T A9 ¥ afer reidfa
w1 3t A7 fea g ¢, 59 & oW g
# fr geus-ywo F 333 FO¥ W ¥
Tifed 7 W (ene-ye & § @
TRV FAT WO AT | LEUE=4E
# & 0% w8 T 1 A § | gy wwi
teuv-¥y ¥ Y FA¥ WY a7 )
W & qar I+ ¢ e =i @ aw qre
T ¥ Y OT TG FqTAT ET AT X 0
Tar arw o @ fe gmt owi
Tt @8 T & W1 Tw w1 2EE o ey
g1 F o g fr gt R oy
wERY YT A WA B A9 Ay 6
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AT dwar @ &, AfFT w dwr A Q)
wwar s g avat § w4 S ETEw g ?
am d@ifog fe s& am@ gq * avew
#evwwe fgfz gl 1 waw
T T AT & FOF T K7 @9i a1
WX I A1 & FUT U T@T 74T
? Fg el @ s v are wEe &
# 1fg ¥ o1 Wk 59 T 4
W o ¥ 79 3fy @ I awd g
ufea s ag wafer 7t § fo v
¥4 S0 @1 &%« qafy ag s
wfs1 ¢ f @ dwem o) W oW
AT 59 G0 S A qa ,  dfeA
TET ATEH e & fR T aew w9 sm
feqr T & 1 W A% ¥ Agm §
ATy wEt A w A s e
i torrer #Y mo @9 F T FE R
a7 fadi e 2ar wnfge, oifs oy
HTH g1 o f A et W @
& W Tt R W
ad g 9 ¥ gg T A, =
ofe® #1 aw e wfye fs g
WS W @ W@ W wTHEA
@@ & W IAT ( OF FAiTEe Al
AT T SR § 1 e A ag ]
fF w ¥ & w7 &0 ¥ o)X fadig X
10 ¥ &9 § W gEE § ) AT
T WgRT ¥ Y ¥ A § Ot F40
v ew fag g, 3 sqw @
arfer fve ot 99 oo fadie s 3@
Lk Lokl

gt o T T AT 6§
3§, By AEmET py # oWt w0
W aga & Al
¥ i Wi 5a
AT TE-ARAGL ATA & ww
¢ @ A W AEE F0% @
g Al & g § W ) i '
¥ wavar ww ¥ faw 3| w9 o
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&, o7 W B gE FO A e ol
ot 8 1 F wwan g A Al
e G gt fe zie oF qage
et qam @ 1wt o Sifci ok
AR AT A A AweY a6t opd ¥
AP € W & argT T W o o
T g e Ew @ @ ) A
smétaT & fiF Zier-sarg T e W e
@ o o fear amd

drEd gw-adia QAT & g
# & Yo ot wErew & ag s qwar
i fF amd-fe=t T9d wrow A4 & 3T
% A1 § W 39 & mfad g Fm
ARTHEN g 1 9w A4 & gfaa &)
aATH IS A AT § W I AT
aifedt wFw wmAT A9 97 wEieay
g1 @AW § A9 # w09 F0a
# =T AyaT 1 SEar § 1 afz q@
9 = faw a9 9w, @ 39 § A
ta o Ard-few WE w0 faem gy
AT W T T ZFAT & IAT AT FT
TEET g E1 AT | qF A9 gria
& 9T ot & W qg & 2w ¥ MW
FEAFATEE I TR e faw
a1 ¥ AT T qF AE W A
¥ ATETH AT AT U §, AT A
gkt & a7 fasgw &% &1 o
qoa 1 gfer & o ag wrws &0
srdar we i el g-adta qraem i
W a0 o faar I

agl 7% T e ofefrde -
AT &, WTT JAY o ¥ ag awmar e
g. =9 FUF Wy X Wl ¥ wd gu
o W A6 4. 13 ®OF WY W %
&< g | qE arw g § fF ol
LR CERIE T Eu EREREIE &
fira & W O T SaTeT A ST
R o ofr w2 w7 s v A e
a7 fF g S &t SR AAEE S 1
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HAF 1 FAam @ Fadm
e el ¥ aw e faemar §—
fearasrz, AT T W as,
fs agi o wrf cYewnt 7@ 8, @
ferrer 7§ &, awr o¢ d57 ¥1 g
b et i g et fe
a7t wgRT A @@ A ag WA
fea § fs ot s oty v § F
®W1Z a1l F ST @ AG W I
wr ufafrda & gfeer & s
ST & T o s & wreaTET I
¥ qrdd | W gemy Wt wmde & f
B2 BEi ¥ ¥R § wW "raTEd S
g fiEar O oY &5 & & ofa &
TR qEIfRe & d27 & fau g ¥ dx
WT ESTH I AT gy 1 IW 9
SovaY mAf A g R W g oAk
AT 9T ATET w081 00 A &4 8,
o g wrawaw § v 3 & @ A
¥ fag g 2uat 97 o 3o gfawd
L

FE A WRTNT F e §, A
IW & WX i wwrer WY wA <« g
fod wo @ wg wEW f f§ W
e ¥ gEedw ok amEst =
Hwr S & SR T aw fawe e
EM@mrugm At rasat 8 d &
TF W9 TG A gfm & A ost
et v & fosd 8 S gu e &
& % o 3 W wg e oy s SR
&, g v Fore fo o & o Wt 2
Frg@r i sl ) W a@ W
e e@ &1 TR v et ¥
ww # e fo v AT aeet 3
o fr & Sfcat w0 § e w@ §
e wea wrft s afgg w7
IR ENT WA Wfgd 1 gfk
fay way ot (e Faearw § fie o 37 a7
ifcat @ ot § o W F At
& Il & o1 v A e fag
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ad § ar aex fawrw fod o & g

wdt wr et § W W g far g

TG KW I ASAT g |

HATA 34 & G a% N §
@ gAY o & qarn @ fE oo e
et faw 3. 03 w07 o & oF §
&7 qTe-ATE T ¥ 9% § | F awwar
¥ P T8 92 gata W w1 A Tw@ o
a%ar 1 7y wrE @ TR R g
T g AT AT LF TS A § AT g
ag Rerm +ft weieg g1 wman § fiF ow oF
dar a=TF w1 g qGA L Dff "o
qiw A §& wfer s sz wiog ¥ amr
& Formr & e |2 2y 3 =i s gow
1 s & @ 9T A Lo—to
ST EEAT F7 27 79 &, € T Wy
qara A FAT Wgw 1 WIEr
wifgd i A wfasrdl T 1 3T
faare Wy Few wraTt w2 1 AW
i ¥ 7y & g 0y A A o
¢ v w7 w7 o few fer =l
o f&w e & & faame w0 o
ferar wrar § W @ ot gH AT e
aifgd ar 1 # W § oA
Wit wErem o W oft wre oA St
weiaue fear arar &, FOwr YT S w
A W NG 6L

SaT-wIfen & a5t aF T
&, 3% art ¥ 4 oy vy g feay
afr & fr e W EE W R
37w f 1 AT IR W
wrrcsrafen # awer g7 gt d
o 7 TR A Y Fw e 4
Wd qft g W A W &
vt & s 38 ooft T x ar
af § T ol ofr w1 srresrten
grm & 1 gum & W ag geTe
wt gut wrArg aeedl g A fan
mar & f6 gg W fest Qs fan by
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%1 fre w7 et o & Mg W,
9¥ FATH FI Fifaw TE AT WK TH
e #f7 9T I ST 97 S I
gt o fr aga sorr sresmfe
T & of ag w9 @Y &% | AR
AT WA FIHF T § W AT
& fir 2ar¥l &Y qad frg &, oF T A
e GrEr WX gw A A e e oA &
axem § Ik ATy ®oft & wF oM
ifFTamardwa &1 ¥ aawa ?
fir Tt W1 qeelte AEF &0 F e
A @RS ad s e w0
et o #1 7f Fifas wt ad, I
ATz agrt W |

feffedm qaa & a7 & A% a7
Tz & f wer 997 & fag =
HATAT A G FIW A E, T ITGH & 1
§ 9 § i m e em AT e ww
frar sy arf oF aF qg @ wAfawar
7§ @ R, 9 O% T a1 79 W
FAT WO WA 7 w0 W
1 OF7 ¥ fag o o 7= w2 =
7 grEwwa §

¢ s ¥y Au 4R wfy swn
Tz 9T aFH BT At "o gEary fwar @
T ¥ fafaedt, e it =R &
a #1 qE w1 fean 8, ag qfew
e mary ) gaTt ¥ & A T
e § ag e & fie e o
e R A AT TR
wT & A arfE ST WA & T
wraf @ o1 fafer owdfeac @, @ A
HF 97T 1T & WEHE FL A% fE I
arfifar %1 S w1 ol gw o< R
& fored TeY g TEw fely 30
e & e R sme s A
frARFc @ gz sEr TR W
w ¥ g &< faa ot & awe § B
=R o W WE qOmET awer ¥
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WATR & 9T AT AT ag TARr FaA

grit

Shri Kallka Singh (Azamgarh): Mr.
Speaker, Sir, 1 have to congratulate
the Ministry of Railways for the vast
constructional works that have been
going on since the start of the Second
Five Ycar Plan. In the First Five
Year Plan, we have noted, as it was a
case of under-planning, that in the
draft outline, that was presented tn
the country in July, 1952, it wns
argued that railways werc not verv
cssential for planning. While priority
was being given to agriculture, irrigs -
tion, industries elc, priority wasx not
sought to be given to railways he-
cause at that time it was considered
that railwavs were not verv essential
Later on, a sum of Rs. 200 crores was
provided for railways in the First Five
Year Plan. But at the end of the
First Five Year Plan it was reported
that instead of Rs. 200 crores that wis
provided for in the First Five Year
Plaun a sum of Rs. 423 crores  was
spent, and it was considered an essen-
tial expenditure. The impact of the
First Five Year Plan expenditure w
regards industries, movement of food-
grains and other transport activities
was so «reat that it was a new ex-
perience that was gained in India, that
transport is highly essential for the
successful imolementation of any Plon
Therefore, in place of the Rs. 200
crores that was provided in the First
Five Year Plan, in the Second Five
Year Plan, the demand of the Railway
Ministry was Rs. 1485 crores, As
against that demand Rs. 1125 crores
were provided. I am glad that not
only Rs. 1125 crores but something
more is gning to be spent by the Rail-
ways and that is still being consider-
ed as not meetinggthe real requlre-
ments of the Second Five Year Plan,

1 hope that that mistake will not
be committed again while considering
the Third Five Year Plan, and the
Planning Commisslon will just comn-
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mider the essentiul nature of the rail-
ways while providing money for the
railways.

In this connection, Sir, I just want
to point out that a large number of
hon. Members have spoken about the
requirements of expansional activi-
ties of the Railways. But I want to
point out that looking into circum-
stances, the efficiency of the existing
railways is more important. Only
after we have looked into the effi-
ciency of the raillways that are run-
ning—broad gauge, metre gauge and
narrow gauge—and after all the con-
structional activies that are already
in hand have been completed or fully
implemented, new lines or new con-
structional activities have to bhe
taken up. If we go on constructing
new lines, then they also will re-
quirec to be maintained. Therefore,
that will become a recurring expen-
diture. Unless we are able to pro-
vide for that from our revenues we
should not go in for such expendi-
ture.

The Railways have got u very big
asset in the country. It is about
Rs. 1,200 crores. That is their capi-
tal-at-charge. Seeing that capital-at-
charge, the Wurld Bank—ILB.R.D.-—
has considered it very sound business
to invest funds in the railways here.
It has not given loans to our other
projects which have been started in
India. Even very big projects in
other sectors have been ignored. But
the World Bank has considered that
the Rallways have got a very sound
financial backing and, therefore, the
Bank is providing money for rail-
ways.

Bul, S, in the Third Five Year
Plan and in the Fourth Five Year
Plun we are not just to bank upon
such loans from foreign countries.
Qur country may not be In & posi-
tion to pay. Therefore, we are not
to expand so much that we may not
be able to meet the recurring ex-
penses wnich may become a very
high figure. I will, therefore, plead
for some caution in expanding our
railways bevord our meuns.
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A sum ol Rs. 50 crores has opeen
provided for staif quatters in  the
Second Five Year Plan. * 1 have
spuren alout s o sewerai oiu-
ployees of the Railways, Although
the staff quarters are very essential
and there is a very big demand for
it, at the same time, what they com-
plain is, 1t is the engineering depart-
ment of the Railways which Is being
benefited by this constructional acti-
vity. Therefore, the Ministry of
Railways should look into the con-
structional aclivitles of thelr engl-
neering departnent und see that no
leakage occurs there as far as cou-
struction of staff quarterg is concern-
ed, because a very big sum of Rs. 60
crores has been provided for that.

There are two or three other things
which I want to bring to the notice
of the hon, Minister of Railways.
First, 1 wish to mentlon the Ghusl-
pur-Ganga brldge. 7That scheme 18
before the Ministry of Railways.
Questions have been answered about
it on the floor of the House. It has
been said that that project has been
examined and 1 now understand that
it is before the Poona Rescarch In-
stitute. That project will cost about
Rs. 14 crores. The Ganga bridge ut
Ghazipur is very essential. There will
be a line constructed after the bridge
is built. One essential raiiway une
there will he the Ghazipur-Azan:.
garh-Akbarpur liue.

13 hrs,

The next thing that I would men-
tion is about the Akbarpur-Tanda
line, which my hon. friend has just
now pointed out. It is one of the
three lines which were dismantled in
these areas. 'The Akbarpur-Tandu
line is an essential Une. It was dis-
mantled during the war. But in 1958
money was provided in the budget;
however, strangely enough, the con-
struction work was not starled. In
the next year also, money was pro-
vided, but the construction work was
not started. This year again money
has been provided, but I want to be
sure that this time the Railway Mi-
nister himself pays attention to this
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matter gnd at least starts the con-
struction so that the people of that
place may know that the Akbar-
Tande railway is going to be restored
this year.

Another demand is about the bowna-
dary wall in Aunrihar, Aunrihar is
a very big junction on the metrs
gauge line of the North-Eastern Rul-
way and the Minister of Raillways
also is aware of the fact that there
is & boundary wall; several Members
of Parlisment visited the spot, be-
cause the Aunrihar people demanded
thut the boundury wall should be
just removed 15 or 25 feet away so
that they will have some more space.
It was cunsidered so essential that
the Chief Engineer of the NER, when
he visiied that place, agreced that
about 25 fect more space will be pro-
vided for the peuple and that the
wall will be removed accordingly.
Rather & sort of compromise was
effected on that matter. But later
on, somchow or other,.u letter fol-
lowed from the Disirict Magistrate
that the Gram Sabha of Aunrihar
must deposit about Rs. 20,000 for the
space that has to be provided for the
people. Abuut 50 years back, it was
the same lund that was acquired and
then the acquisition did not cost
more than Rs. 100 per acre or some-
thing like that. ¥ut today, asking
about Rs. 10,000 or so per acre as
compensation will be too much [or
the Gram Sabha of Aunrihar to bear.
So, the correspondence file is already
there. 1 know that the District
Magistrate has again referred the
matter to the General Manager. I
request that the scheme should now
be favourably considered and that
the people of Aunrihar should be
provided with the space which is
very essential.

1 shall now proceed to say a few
words about corruption. There is
a double machinery working in this
regard. There is the Special Police
Establishment of the Home Ministry
and at the same time, the Railway
Ministry has a vigilance department.
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I have personal experience of this.
In Ayodhya there was a case of
some defalcation; a very big bridge
is going to be constructed on the
Sarju river and from quarries of
Chunar, Mirzapur, etc, stone was
being transported. Some persons
complained to the Home Ministry
and the Railway Ministry. A special
police officer went there and he just
caught hold of 36 wagons and found
that all of them were overloaded to
the extent of six tons each, At the
spot, Rs. 10,000 was realised from
the contractors because it wag a -ase
of under-payment of freight and there
was some corruption. Railway peo-
ple were charging money from those
contractors and trying to send more
boulders in those very wagons. 1
heard that the vigilance department
of the Railway Ministry also set up
an enquiry. The Special Police
Establishment of the Home Ministry
also started an enquiry. There were
parallel enquiries. The Home Minis-
try S.P.E, said that the railway peo-
ple were spoiling all their witnesses,
The persons who were examined in
that connection, they said, were train-
ed beforehand so that when they
went before the Special Police Estab-
lishment they did know what to say,
30 that they may be defended. I do
not be'ieve either the vigilance de-
partment or the Special Police Estab-
lishment is corrupt. I do not believe
that, But, at the same time, there
must be some machinery which
should be final. There should not be
a double check. The Railway Minis-
try has a vigilance department and
the Home Ministry also has another
establishment. Both of them are
having parallel enquiries and both
are trying to examine the same set
of witnesses. In such cases, the case
itself is spoiled. I do not know what
has happened to that case, It was
a very big case. I think corruption
was there. Therefore, the Railway
Ministry should take note of it and
should enquire into the matter and
finish that matter. It should alsp
loock into the machinery to check
corruption.
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1 should next like to refer to ame-
nities. I was looking into the figures
given in the second volume of the
Annual Report of the Railways which
was provided to us. In that Report I
found that the number of air-condi-
tioned coaches anAd first class coaches
had imcreased in 1859 over the figures
furnizhed for 1958. But, at the same
time, the number of third class

hes has decr d. There should
be a progressive increase in all the
coaches. First class coaches should
also get more seats and third class
cosches also should increase in num-
ber. But in the metre gauge seclion,
there has been a reduction of about
5,000 seats in third class coaches as
seem from the figures of 1959 when
compared to the figures for 1958. We
hawve, therefore, to provide more seats
for third class passengers so that
there will not be any overcrowding.

Mr. Speaker: Shri Amjad Al
Several Hon. Members rose—

Mr. Speaker:  After Shri Amjad
Ali, T shall call Shri Damani; then
Shri D, C. Sharma and then Shri
Rami Reddy.

Shri Amjad Al (Dhubri): Mr.
Speaker, 1 think I will not be mis-
understood if, from these Benches
opposite, 1 give a word of appre-
ciation to the Minister in charge of
railways tor the assiduous efforts and
the lively interest they are taking in
their work. 1 congratulate my hon.
friend, Shri Jagjivan Ram, on the
manner in which he has been carry-
ing out the duties of his portfolio.
When I speak on these Demands, I
am perfectly aware that he is not
inattentive to the interests of my
State, that is, Assam. For dur-
ing the last two or three
years, the hon. Minister has seen for
himself how Assam is backward in
paint of communication, particularly
railways. In Assam, the railways
have got the least number of road-
miles. The flgure ir 13:4. If that
information of mine i: correct, that
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is the least in the whole of India.
When I draw attention to this, T have
got also to state that the backward-
nexs of a State and also the backward
Tribal areas of the State have to be
cunsidered.

The Garo hills areas for sometime
has been receiving the attention of
the Railway Ministry as well as the
Munstry of Transport, but nothing
tangible is being done, Before I enter
into the adwvisability of taking up the
Garo Hills link, I should also like
to state that if the total resources of
Garo hills are tapped fully, Assam
poasibly would not be so backward as
it is today. First of all, if you take
up the figure of the Associated
Cement Companies, Garo Hills has
gor potentiality of 65,000 tons capacity
of vutput of cement per year. In the
Sijoo area, there are 500,000 tons of
good coal which can be extracted
annually. That is the figure given by
Sir Cyril Fox of the Geological
Survey of India; there may be more
alsv.

Then, there is abundance of bamboo
for paper pulp. Assam, as a matter
ot fact, lacks in industry. In the
whole of Assam, you do not find a
single 1nch of cloth being produced,
not a single ounce of sugar being
munufactured. Mustard oil and
pulses have to be brought from out-
side. Nometunes we  have to take
back to Assam finiched jute in the
shupe of gunny-bags. It is one of the
problems of tne Hailway Ministry to
see that trunsport facilities are
improved in Assum, and if that is
dune, As:am shall be industralised
quickly.

Ther: is cotton in Garo Hills and
also lac. Last but not least in
importance are the fruits in Garo
Hirls, The Railway Minister must
have seen it during his last tour.
Tons of pinespples and oranges are
being wasted daily for want of trans-
port facilities to be taken to outside
markets for sale. With these pre-
liminary remarks, I want to say that
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Garo Hills arca should receive the
attention of the Railway Ministry and
the Planning Commussion, because it
will help to industrialise Assam and
Assam would not be so backward as
it is today, when you tap the resources
of Garo Hills.

Mr. Speaker: Is there no cunning
factury?

Shri Amjad All: Absolutely none,
Sir. Tong of oranges und pimneapples
ate buing wasted. With these preli-
minary remarks, 1 want to bring to
your nolice that Garo Hills has to be
linked up with the rest of the coun-
try by rail as soon as possible and
with that idea, a bridge had to be
constructed across the Brahmaputra.

1The Raiiway Ministry has now
devided and has begun construction
of the Railway bridge at Pandu-
Amingaon. Regarding this bridge, I
should like to say a few words. As
eurly as 1846, the Railway Board
appuinted a committee called Muddi-
man Coouruttee, After a survey, that
committee had reported in 1949 that
bridging the Brahmaputra east of
Manasn confluence will be a mistake,
because the line which passes from
Fakiragram to Aminguon is subjected
to  aunual 1nundations. It  runs
parallel to the Himalayas and every
yeur, a large volume of water passes
under and washes away the railway
lme. It ig a headache; possibly an
engineering 1mpossibility, to keep this
hue intact, [ have yet to see how
you can stabilise this line and if the
bridge we are building at Pandu will
be of uny use to the Railway Minis-
try. That 15 a challenge to the Rail-
way Minisiry. That is a mistake
which the Railway Ministry has com-
mitted. I see they have gone beyond
their own report and decision. It was
decided that the Brahmaputra shouid
be bridged at Jogighopa-Pancharatna.
Now you are bridging the Brahma-
putra at Pandu-Amingaon. I am yet
to see if this bridge would be of any
use. The line which the Muddiman
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Commuilee had reported had to be
built from Jogighupa to Pancharatna.
From Pancharatna to Pandu it would
be 88 miles. A bridge there would
be the safuet thing, because there are
no turbulent rivers on’ the south-
bank mide. That was their own com-
mitiee’s report. But they have gone
beyond thut. 1| do not know if any
parochial patriotism that way hus
played its part from the local Minis-
try. 1 am not aware of it, but that
thing nught nave also influenced the
Railway Micisicy. I cannot wvouch-
safe for that. But the safest course
would have been to follow their own
committee’s report and build the
bridge at Jogighopa-Panchratna side.
That would have been the safest.
Now you have decided to take the
ilne from Pandu to Sijoo area, ie..
a shorter distance. The survey was
decided to be made as early as 1956,
1956, 1057, 1958 and 1959 have gonc
and 1960 is going. They have taken
ull these years to survey this line,
und 1 do not kmow when the survey
will be compicted. ] am also told
that they are short of cngineers. 1
do not know why the railway
engineers could nol be drafted to
Assam to quicken the survey so that
this line-estimate may be ready
earlier. They say that the survey is in
progress bul is doubtful whether the
survey work has been taken up at all.
So, I would request the Railway
Ministry to see that this work is
immediately taken up so that the
problem of communication of Assam
iy tackled at a better level

13.21 hrs.
ARREST OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the
following telegram dated the 2nd
March, 1960 from the Deputy Super-
intendent of Police, Bailhongal:

“l have found it my duty in
exercise of my power under
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section 54, Crimina]l Procedure
Code (Act V of 1888) io arrest
Shri Nath Pai, Member, Lok
Sabha, in the limits of Idalhond
Village Khanapur Taluka Police
Station today at 11-30 hours for
offences under sections 341 and
453 LP.C. registered at Khanapur
Police Station."

DEMANDS FOR GHANTS—RAIL-
WAYS—contd.

Shri Damani (Jalore): Mr. Speaker,
the working results of the Railways
for the previous year are promifing
and encouraging. The main feature
of the working is that there is a
decline in the expenses and there is
a slight increase 1n the return on
capital. The return on capital in
1957-58 was 473 per cent which has
now come to 4'80 per cent. The
cxpenses during 1957-38 were 8148
per cent which have now come down
to 79-85 per cent. Apart from these,
there arc many items to which due
attention has been paid and results
obtained by the Ministry. They have
increased their capacity to carry
goods to an appreciable extent. I
remeinber very well that two years
back the couniry and many friends
in this House were anxious to know
how the railways will be able to
fulfill the targets set in the Second
Five Year Plan, because of the bottle-
neck in transport. But in the last two
vears they have made remarkable
progress and now we can be rest
assured that the target of 162 million
tons fixed for the Second Plan is
within reach and there will be no
difficulty on that score. It is com-
forting to know that even in the
Third Plan there will be no difficulty
in the matter of transport.

This will also indirectly assist the
expansion of big industries, Because,
big industries can develop only when
they are certain that they will get the
raw materials in proper time and
that they will be in & position to
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despatch thelr manutactured goods to
different places In right time. Raul-
ways have created cunndeace in the
minds of people, parucularly e
industrialists, thati there will be o
difficulty obout transport I 1h=
future.

Another Important achievement of
the Railways is the saving of fureign
cxchange to the tune of 90 crores
of rupees. The foreign exchunge
target of the Railway Munistry during
the Second Plan was Rs. 425 crures,
out of which it is estimated that there
will be a saving of Rs. 90 crores; in
other words, their spending on foreign
exchange will be less to the extent of
Rs. 80 crores. This has been achieved
by the efforts of the Ministry in
cnabling manufacturing of thoee
parts which they originally thought
they would have to import from other
countries, In this way, apart from
saving the foreign exchange, side by
side they have encouraged many new
small and medium-sized industries,
which give plenty of employment to
our people in the country.

In this connection, 1 would like to
suggest that the railway workshops
should pay more attention to the pro-
duction of those items which are nuow
being imported. There are muny
items which it is difficult to produce
in the private sector, in the small and
medium-sized industries, because iney
cannot get import licences for the
capital plants for manufacturing those
items, Now that the railways have
got a surplus of foreign .exchange,
they can import such plants whch
will manufacture those items. Thal
will result in a further saving of
foreign exchange. Also, if the rail
ways utilize their capacity mainly to
manufacture new items, the present
manutacturers will nave conndence
that their products will have 2
regular market in the railways, as
the railways are not going to produce
it themselves. In this connection, I
would like to suggest that they should
utilize the capacity of their work-
shops to the full, at the same tume,
seeing to it that the existing
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industries which supply various items
to the railways are not disturbed.

There has been a ghortfall In wne
revenug on goods transport. 1 do mot
think it is due to very keen cumpeu-
tion. 1 think that road transport i
equally essential and there should oe
some heultny competition between
road and rail transport.

1329 hre.
[Mg. DEPUTY-SPEAKER in the Chair]

Road transport gives so many facili-
ties to the clients that people wre
“tempted to send thewr goods by road
transport. If similar fucilities are
given by the raitways, they will alsv
get more transport. Therefore, m my
opinion, the railways should concider
the question ot giving morc and more
facilities in the matter of delivery of
goods, allocation of wagons tu the
parties etc. so that they may be
tempted to send their goods by rail

Now I want to make a request
about my constituency and Rajasthan.
Sometime ago a Janata tran was
introduced from Ahmedabad to Delhi.
It ig a tri-weekly service. I want to
request that this be made a daiy
service. It is becoming very popular
and the public is getting full advaut-
age of it. So it will be very good
if this train is made a daily train.

Previously this traln was going
through Jdipur. Now the route has
been changed and it is going through
Reengus. 1 do not know the reason
as to why the route has been chang-
ed, Jaipur is the capital of Hajas-
than. So many passengers are going
from Abu Road and other pars
through this t*rain to Jaipur. This
train was very convenient for them.
It should be reconsidered and the
previous route should be maintained
because it would be very helpful to
the public. I have received so many
letters from people in my consti-
tuency about the inconvenience caus-
‘ed due to this change. So I request
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that a thorough investigation should
be made in this connection and route
restored.

The Deputy Minister of Rallways
(Shri Shahnawaz EKhan): There was
no maij train on that line while there
were mail trains on the c:!her line.

Shri Damani: But you can consider
the matter.

Last time 1 requesled to construct a
lin: between Sirvhi and Bhinmal.
Bhinmul is a place which is develop-
ing and if a line is constructed from
Sirshi to Bhinmal there will be very
great amount of work, Now that we
are developing Kandlu Port, if this
line is constructed it will help the
growtn of this section. This iy the
hinteriand of the Kandla Port and
these aress are developng as also
agricultural production is increasing
there. Therefore 1t is most essential
that tnis line should be considered
favourably.

1 want to request about one more
thing and that is about the opening
of Ayurveaic dispensaries at thude
places where no dispensary or
hospital is there. An Ayurvedic dis-
prnsary can oe upened with a very
spai] amount. In the rurs] areas the
pubtic is wvery favourably disposed
towards Ayurvedic medicines. This
can be dune with litile expense, So,
I hope that the hon. Railway Minisier
woula pay altention to the opening
of mute Ayumedic centres in the
rurel arewd where there are no als-
penaries or hospitals, on the Railway
Stations and other Centres.

ft g (Famé STegT - =t
wygfwa mfrat):  Suremw =g,
W™ ¥ Y fr 4 aqur 87 ¥ gy
# g wd v F W o g @
9T AR TATHG W1 GATT 2AT ATEN
s ey mtdagn & awar
s fe & F Ofefifs & waw
¥ I 49T §3 T ST ATEAT 47 A«
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f& degey Feew Wi dgeE g
At gt o e oft ag § w fam W
w W WK A s WEy &
T & fog w1 ww gefun @ 9w
g, @ = ® Alwd & ardt g,
I F AT ATY FT AT HTHIL qGT
T qHTE Tqer &t § 0 F Ady
Iy fF =9 waem oW 9 wer
TaE X | AR 9y $7H T A
1 7 a7 7% TTglees ot g fafasdt
# aww ¥ wTE 6 9T 0y o @I
s w% 91 A g fafash & somn
o1 | %8 ¥ fd & g fafecdy ®1 o0
aqaTe FAT wger § o A0 www #
Y wen § i 9 g9 WO AW A A
s s g w
ama &1 fadiw @t $  fis 7 ot fegs
AT § T W A1 FIC STAT o€ § 0
Y W O A W AT v § F amwar
§ F A W T e wgd § Wi
it wen & froaw fm2

# w9 W F@EE qga g e
¥8 f qd MR T gy o g
wree Wt dages e Fww W
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W ¥ wgA w9 fF 9 @ afoy &
A W F wH FTE § I 06 wE
¥ 99§ g tfen e grwri
wRifedewr & aga A @A wmEy |
I9 §9q & 7 37 % gt faan a1 R
IT W wEw wE e A quer
wifgd, wom & ®rf ¥ A T
wfgd afer wit 3t & a1 @-
fogem § 30 ¥ @ gu ) *w s
wifgd | &fFw wa qF wggw €W am
& fr aremr ¥ dhygey e o fage
FTER A AT E IT A AR &
fagd a7 i wam ¥ ¥ d3m= PR
wifgd w=ar & oY A€ w9A W s
fegear & gk wa & A e
¥ w1 ey o Aifa # oy are
AT W AR T F awrew w7 §
q famr & aff wgd & fF N W @
g & 4 95, & wrgw & e o @@ gq
Ea@ @ W9 qrem A @A
HhT & ATt F o oare fear @, T R
fad & 90 Y gvqaz T g o

oa T WA &7 & T ¥ gy
W& T AEAT § | T A gt
& & qgf = wgw W @ g A
HATEG AT ST 3T AA FT 6
w¢ ugl 9C f& ot a5 i ao
gt W N A IR
Fmfr iz @EdR AT § 19w
sl &1 sifes gfe @ T A
21 F 3 ag +r g1 a1 fr ogr 01w
Hrg-wTE AT § I T AT aE A
et fear s 1 g are & 3 wg W
o FON 9 ziw s fammar
ur | 7 g#t s § dfE yagd Pt
¥ tormifAat oF | Afr sfE agt w-
o & arew AfY § ewfod agh wv oo
SR T oAT A AT R | EW A
T W g T @ e
swrg Hifeq | gw ofemie gEe ¥
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T & fadt wv ® agr & awm
WA qwen @, faw & fad oW sy
Lorellusier e qgar & wafs

W E gArET § T & ary # ofr
W ¥ ®EN AN E | I TR
TR A AN 91 1 & FAE Y
ToaTr #Y awre A T @ g Ao
AR fHamstag @A
¥ Oy awr oy ¢ ol ¥ fad o
A AT GA & 0 A AT qge gy
TR A T NI § 1 I ¥ &
Far o1 fF 39 & A W & femw
AT OREE QI T | AG W A=
o7 qUT IGE 97 | I A o
A A &7 qg TR 4 fF A 59
s AWt @A
37 %t T fr ag @ W@ fafeee
t ooy W oAl & A 9 R aE
g &, W O e A W s
far wmq a1 & wwwar § f 3w &
fora¥ wem # o aga da o T
fort ®Y wro qAaTAT ARy K o

W % g & W & ar
¥ wh wo W § B ko &
& a1 & W dr | gart AT W7
fir 21w TE § P ¥
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Ham TgaT & | Wt A1 oar W
ser @ fr v 92 aF s =
ng“j’ﬂ{oo, P00 HYT 4o,
tyo wifar, T i dwel s ey
T T E, W 6 aug ¥ oowi 9 &

HeT i § wafed 99 % w § @@
AT W1 oar S B & avae W
foror ot amer gt wgeT W @y R
faramn AT ag %2 @7 & FF owe
ey woETT a1 wyfafadfadt wrar o
X 9 &Or g At @y I oW fiw
FAT B | T FH OF A e
TG T B W@ G, TW TR @
TFEM P A A A A
SYAT FH FEEH BT F o AD w
e A & f 3 Tog TR W wfaw
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wW S ®Y FTHr wTH w@ger & o A
agt ogwT § q¢ & e A oy R,
for & =8, oF ot =\ ot § W
2 ¥ dur uw &7 Row § Ay

¥ ag at w v @ 2§, o ae-
|9 H W W TR 4 UF 39 61 &
T fear omg A v ¥ 99 A S
FTH HIEAT O | ¥ wAed A o
=& ware ¥ wr AT A 99 ¥ oA
fear fir wf xmi sfeame Tt gl
t wfed @ & 9 &< wwm ag W
qU AT & "FT | qg A A K
# 7 7T 29 AT ¥ W I qny
At R T A
i 73 wfie a2, Wi ag
W g A oy e @l ¥
W g N agE o gy ¥
ST W ®9A & aq W gearg gy A
o W R AT ST awy §, g
€ AW AHH ¢ AT AW QN -
it ' a9 & 9wy 9T W= A g,
oY ¥ w7 e ek freare 8, 9
w W ¥ &3 N oy oY AfY el
1 wfad wrra 1 & e WX
AT ¥ AT A ORISR Eew A
tmAv R amapiaaw
¥ ot gfr A & ) ¥ ww o ek
oY giwEw Af R aen g ol A
#rf v =T # A 9@ )
AT ¥ 4w T &) 52 F Fgav§ Ay
agw et Wi agt & e fee A
o wwdr & wm ® fad e T
gfa @ wmET A e

- Y greEY v T A & e f e
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[ wgrfear]
€ umEd W ag aml W oA
I & S Y s i g o

W ¥ § 2wl % faww ¥
ot ¥ ¥t wgar wgan g 1 fgehw, WO
gt Wi dwh W A gy ahah
sfeat § 1| agr 9% gl w £ @
gfawr s 7@ & 1 7 @ < o fom
&% § W A B gaa § oo 2
@t ewn A g A g fe o
o @ W A W W Faen
sfewa §t aror & ) W & I W
W warem e & A i wwea £ fe
afal ® aga gfaar fam smofr
T afeat ® oft s s

¥ fr 9z w9 7 oF wgeEw
ey faar a1 form %t aga wiw 7 segee
TTRH WIT GEYEE ST & ST WY
=g wifs & 551 &1 awEw 3
1 g a=rE df 1 Afe A AR
wrf qaeag T & s @ @ 1w AR
9T U @1 o1 @1 # fF o =aow
TRTH AEY ¢ agr 9T W WK
T wife T g F 36 qEL S e
g o &1 @ AR ww
ifed | ¥4 g S T R AT A
W ag w1 f w ww gl
7 wgd & W F dwwn aifgd e
o9 % gfer qg= oFr G & @ @
A G G & S g
9T § AT AT § 41 W AN ¥
TR HfTqur@m § a9 aEw
A W WY ¥ g A g
wHt § 39 ¥ Fiw g § T E
WY qu Y fegr s Sfig o

F F wreac ww fer 8, fapft
T frmr sT oY o @, fie 4 sifee-
Zodt & s e wr wh & fe
W & TEi & wreenteat  fead wff
o & Wit v 2w v il W
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WS &1 9w & AN wfawrl §, 2w
e § a1 A 39 ¥ A & wfieerly
£ 2 fosai Y 24 & fad ok wawr Y
TE1a § | T STy AT ety
¥ @ § #feT o & araee wdA-mi,
-3 wg frrer and § W g W e
firet w1 wheT A wTer | A wAw
# i wren fr ag fess wiad
X & | W fosk I WY aedy ¥ aw
¥ it ol oY 3 ¥ o WAy ade
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g ah o A0 www ¥ adf wmr
fe W W dm owgt e 0 &
ag M Fgm wgw fe wee @
RS @, T AW A
o awd ¥ grm, e g

AW § A w9 g g,
wn § v oam o Wy
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=l ¥ warw ¥ @), TR gEd i
¥ g ¥ Y | e A ¥ ogh o A=
& WEW FT §Aw &, A ad aw G
o § o aw fe 2T AR @
T H A W I AN g q oA
¥ frr WTE | gE A W A W oW
w ¥y afgd |

@ & o & sty & fawfer
¥ off wor WO Wger g S W
& qmen w1 f 9 BT WO &y A 4
G T TR wa-feet g wweTd
AT AT W § W 9T A Oy w
o W SEET AE W WEE-
@ & fiv oF 2w &1 g
¥ qF e # oF e I F it
@t ¥fT T A% TN A A AG A
qrf 1 A% s W S wifaw fE
o % wiewETO T ¥ 9§ A,
Wi i FOAT o 0 @, T8 a6
A e AR AR
w-fer wifmai 9 @& WA
ufsifedy & wmeen Gedr o @
T ufeT o @ g w w -
AT AT A ATH A AGIY | WY FATEATC
RwE O e I a1 w© § e
W % arreE Sfct @ ww o @)
¢ i wifiai ager w91 @ &
Y W e A wiw oft swE
& oft wgen fe ww oA sURE
oY ®T 9t @ &, ¥feT 38 W ek
W Y T & g ew A W
W WY G W FO W @ §
W g w wo gy e R T
w3 gwd oY IW & wré s g o3,
o I %t ¥% & ffad W dar
TN I G SEWA ¥ wH] § T )

W A A faeht & gk

wreft & ag g fe g & ar W
e awr 31 Aww I W Al
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AT 1 AT &, ¥ fawe ot 2 & gferor & ard A1 FAEr A 99

wafay ¥ gur ag @ fr dwdwr frar- w i &1 e freer wifggy &

Faa} ) ¥er Wy wewr miedt & &
7 formm wem w2 Wk @ Foamet
€T a7 eAH A AeT wC A% "

o W & ST gl A &
W g UF IO W & o wme @
o st fs ggi aifeardz § ot A=
Do 2 w9 F W wEET -
Teramiie & o ToC WIT afer &1 @A
@ &Y AT IEEY GFO A& AT |
&fir ag &1 3% & e Yoae & o s
| 1 & v fEar § Ay o
41X dg 8 W 3, IR e @
w1 & &fe W o FTR SEE T
# oEE &1 wE A WA ¥ oAw
& gt 9 & FF &4 ot s |
forera & oY Y < g7 T g saf
e g AT A et frear @ ek
7y § WY " AIHT F AT 0T 67
@ g o W oqw 8 faoo @
T wAr & W ag wg fe sEe ¥
o wfiqer § 9 & 9T g o I
e &1 @ foad e 8 avdt g
§ wff frerar @ R SAwr =g afew
AT %1 qAT 84 fHET ST @ W
W IET AT @ET Wi A AR
£ a1 vox fawar & fv i w9 ww
writ &1 W we feggem & A
HTST W AT F AE A e e
‘¥ Ww owTw Wi’ gEfaw efgw
# vy 187 Yoo feqr am faad
I ArET B IAET A wifs w7 A
faa ¥ feror ar qwT FeH
o & & S A 39 w1 A A
&1 79 fogr wmem &, s &Y afaw
1 & @ fean o 0 9= g
A wrw wift €9 g § sfaw
aATHY WY e gy § oY e el

g § fF =@ drem 1w Wt
T ot W wEenw smEeqT SR
R A WO §H g W A Y
gfast o S o ow AT el
wfge |

AT W@ § FHIT & qET H
a8 7 wg & 5 387 sqafat #
ATEETE HIE ATH T AgTE § wEAA
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a1 WOk AT A¥ gOETd WEIT § &
¥ooo, ¥ooo BIF qAEAT qT T & WI¥
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o aww urE gt W wgy Al
& weurd § et fr e aga
& W Wi & wgArE & g0 ¥ W} W
s gk AR ol & 9T W #
I aweg faeg A § o
€ATH T THrAT A gy Or fE gy
wifgs waear 9 fF weoe oA #
IEHY I ATy F agdt WO T
FEAL TATAT ATAT 1 A Y qgr OF wgw
fF e wrawEw § " osER T
Wﬂﬁﬁﬂ[ﬂ ¥ooo, Yooo W7
3ee0, Yoce WYX ¥ WY aAETE
WITH I¥ ORI FHATE MW@ E T
Ft § Ot @ w2 FE T
o ot @ & shfat & doAr ¥
Ffz M 9@ | uT gET WAew # 6w
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TEAL T AT § HIT ¥ooo A
T TAHATA & A1F Jooo T ATAT &
R FEF A 2000 W fFe gwF AN
tooo WX { Yoo Tuar wIfE® qT4 AT
WETT T § W ITH AR FAA A |
T aww § AEY wran fF S 1 a
areEl § v w2 wr W FEw
3 9R ¥ & A FF g | A
wia &t wfeart & 7 49 & w9 ag vy
g @ A oy wawd 7 qwen 9 fE
#F I aveg a1 A & faars
W I aweg) § sftad w2
AT FT W@ | AR AR TG K
q IEE AT g1 W g AT gy
a1 WIT T FT Yooo ¥ TATY Sooo
wqar wifew fear o qw of qw e
Qe gt gy Afe Ty §t 7y ww
g fF w1 FEY gt 3w H g €
R d@ ofes wEwmer & fr
% sfe a1 7ure v fad d31 § W
T @Y 7T @1 § WK A W A
Y fae ot 71 famr a1 <@ § Y 9g ¥
wifas sEamar &9 g Sifgd o)
ST gL A W St i F FE=r
T R A famr @ § Wi oy
fas w wgmré ¥ wrow 2z af §, sy
$8 T w41 g€ a g W et Wi
&Y e ¥ & ot snfga o | gafed
w § A A aer w9 g T
q: fadaw wom wga fe o iy
gvft & FHAT § SAw R ¥ W
gfawrg sa #Y o &% af dga< grm

&t AAgeT (SEATETR ) @ ITeEw
wgra, a7 a1 femmew o arew a3
YT I G § T TG F AW A FTH
AT T § 1 [ Y TR st w
% we g 8 dfew @, @ wor
e T w7 a6 § 70 qgey W
waret faea vgan § 1 4% gEArh 2w
T FYHA ST AT & A fafres
4 (Al) LS.
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arge & warw fear a1 e fs o
ag fear mr ff o alwdw A &
s femr o ameT § Wi e
aTg FAT WA | T FEATE § GAYT
1 AT & Y kAT WAy W wifaw &
W # awiEw @ A it @ &
e & faeq & e ww are
A w7 ara€ ¥ TR WA A
AT qg AT ATEA FEATEY SR 9T
forerdt & Sfer v at A€ Hewnd
AT EE A A A ¥ oAa #
fafaeet a@a 7 ag *a1 f 1o ame-
Ao arer ¥ qadrw far oy aver @
3fFa wa qar w01 & & wowy wom
AT FA F A F wad e
W1 ATAT § | FHET 7 Y g [T & W
qg AT F TCE BT ArH FAeTy Ay
& 1 Sfea 78 www § 7Y wrar f mft
a% Imer = g fear mEr araaE
@ fe @il & oo @ o o af
# are a1 & aga awAw g & | agr
wt grem Few wifaw & 1 GRS
Fwr aaf ¥ T qTA § | wwi qT A Ay
sz idcaf i framd
wafaq &0 qanfor § fs agi WO
Y S wawy a1 faar o fawd
e oF T ¥ AR F A gEd A
Y @ w0 w1 A Forer a7 |

& 9 RAATE W AARTORT[ET
A el w1 Awrd wh 2w g
xafad siwrf 9x oifral & at |@g-
ferad e ¥ 9w A yw A H Ow
ez Fordrez ot %1 oY fie frr & "R
& 9 At o & T o ¥
A & T F g awr § A
ST 9T T W 7 At e
& 7 W @ ey F S T ar
w g [ fegem & dedw w
wiwm @ 9w § ) oF Wd e
fora® forg g wgr 1 A e A
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[ wrergitee]

Tohw o W, wew T AT § ) 0y
A wTEAT Y & IR AY A TFT HEH
ufear & sy T a1 ¥4 wufoaw
A a1 Y A | WX AT W R
wrf qwEm g @ oo wwE ® @
swar e feam wma W At 9 arfaat
& a7 apfeas qaar & o
it ® awn wwrf feve fed amd
foredy fiF snft v drer &7 9 &=l owan
% 2% 7 9% 9 T 91 | ww @y Al
Frmw &7 AT UF I R 91 A
W Ao & HFE X a ¥ o
AT FAATE AT qEar o7 w0y
W A AT W g A R
wurerq & s g S yafad wa fewe
¥ T o T AT FY gerera A4 Anfed
arf =it 9t OF ariT §T 0w W
wfafom &< g7 § 78 I9%1 a9 917 |
W ag w qumw faaAr agfead
R 1 Fwd § ag W e
& o & & qnfanr ww@ § s g
wwrE ¥ AT W qAATE ¥ wwTE
T Y ST g 6 ag 1
¥ AW AT

ded R pafm g fFaa §
% & o ¥ fasToEe WE 9 AT
& @ 91 a1 7 a7 & F0 6 T
fewe o e 1 & TaaT agn ot frwa
w2 %0 § | Fewzda Jafam & sroo
¥ @ & oF A qz A e feve
AT § FEL 1AE F gATET B A A
o @nnt # faar fewz I & WA
At @I AT A
aga ¥ s & qan e gw fer fefee
w0 T g &Y I w1 e aga F A
o g sfes & s fefee vy
w1 A1 W wfra ad § W W g
¥ I faeit Fewe s o § 1 Sfew
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WET A T € AN &7 I duw Ay
IR T 4 or wwar & 1 e o
I wedz GmT w O B s w7 §
FARr wrea Hy Ay & 1 Frare & fad
AT FT AT AT @ aw@ ¥
&t ® qwar a1, ey E & gy
i ®T AFATT FIAT 4T | TRIT I T
W AT #Y e € )

& & dr =< ard § forer avw A
xR WAt ot w1 g famTT A § )

I nfar & fs @ w1 foger 58 @
9T WA fiwgr s

Mr. Deputy-Speaker: Members may
now  move thewrr cult mouuns $O
various Demands for Grants subject
to their being otherwise admissible.

Need for inwvestigution und engineer-
ing survey for doubling of track
between Dindigul and Madurai in
Southern Railway

Sari Yangamani: I beg to move:

“rhat the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 100." (20).

Need for investigation and engineer-
mg survey Jor doubling of truck
betwen Virndhunagar and Madurai
in Southern Railway

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscelianeous Expendiiure
be reduced by Rs. 100" (21).

Need jor investigetion and engineer-
ing survey for doubling of track
betweer. Manamadurai and Madurai
in Southern Railway

Shrl Tangamani: I beg to move:

“Thut the demand vnder the
head ‘Miscellaneous Exvendiiure
be reduced by Rs. 100." (42).



4097 Demands PHALGUNA 13, 1881 (SAKA)

Jeed to open oul-agency at Dharmu-
gala for journeys from Salem sa-
tion to Dharamagala in Southern
Railways

Shrl ‘Taugamant: | bey 10 wmowe;

“That the demand under the
head ‘(adinury Working M-
penses—Administiation’ be reauc-
ed by Hs. 100" (A7).

Need to open vut-agency ut LUtharma-
palayam for jouraeys from Bomma.
yekl:enuy station to Uthamapalupem
via Kownboi in Southern Railway

Bhri Tangamun): 1 peg to anowve.

**I'hat the demand under the
head 'Ordinary Working fw-
penses—Administration’ be redoe-
ed by Rs. 100" (08,

Need to oper out-ugency at Lower
Camp for journeys from Theno
stomon to Lower Camp in Scuthern
Railway

Bhri Tangomani: [ beg to move:

“That the demand under the
hend ‘Ordinary Working Ex-
penses-—Administration® be redue-
ed by Rs. 100." (Ay),

Failure to protaote g=sistant fitters of
Simal und Tule-communication to
the posts of fitters in the Southern
Railway

Shri ‘fangamani: I beg 10 muve:

“That the demand under the
hend ‘Grdinary Working Ex-
penses—Administration’ be reduc-
«d by Rs. 100" (70).

Need to give the same scale of any
to assstint ftters of Signal and
Tele-corninun.catum  in  Southern
Railway as in other Railways

Shri Tungamani: I neg to mowve:

“Ihat the demand under the
head  ‘Urdinary Working Bx-
penses—-Adruinistirtion’ be reduc-
ed by Rs. 100." (7).

for Grants 4008

(Railways) T

Need to fix same puay scoles of plai-
form fotemen of ex-SIR. as for
platform inspectors

8brl Taogamanl: [ beg to move:

“That the demand under the
heud 'Ordinary Working Ex.
pences—Administrution’ be reduc-
e by Rs. 100" (72.

Need for confirmation of all workers
who huve put i one years service
m the Imtegral Couch Fuctory,
Perambur

Shrl Tangamanl: I beg to move:

“Itat the demand under the
head ‘*Ordinary Working Ex-
perses—Administration’ be reduc-
ed by Rs. 100" (142)

Need to provide more waiting roum
Fasilities in Tenkas: Station, South-
em Huilway, for visitors to Cuour-
tallam Falls during season time

Shri Tangamani: 1 beg to mowe:

“That the demangd under the
bead ‘Ordinary Working Ex-
penses-—Administration’ be reduc-
ed by Rs. 100.” (242),

Faitlure to redress the grievances of
the railiwcay accounts clerical staff,
viz.,merging of grades I and II

Shrimati Farvathi Krishnan: 1 beg
W, muve:

“That the demand under the
head ‘Ordinary Working Ex-
prnsts—Administration’ be reduc-~
ed by Rs. 100" (4139).

Aduvisability of appuinting a Com-
mittee to discuss the various recom=
mendations of the Pay Commission
with workers' representatives before
implementation

Shrimatl Parvuihi Krishnan: I beg

to move:

“That the demand under the
bead ‘Ordinary Working Ex-
penses—Administration’ be redue-
ed by Rs. 100." (418).
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Discriminatory tr t of the staff
on the basis of political affiliations
to Unions

Shrimatl Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Administration’ be reduc~
ed by Rs. 100" (417).

Need to enforce the Railway Police
to check the increase of crimes in
the railway

Shrl P. G. Deb: 1 beg to move:

“That the demand under the
head ‘'Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100" (424).

Question of confirmation of the em-
ployees in the Signal and Tele-
communication Workshop ut
Secunderabad

Shri T. B. Vittal Rao: I bug to miove:

“fhat the demand under the
heud ‘Ordinary Working Ex-
penses—Administration’ be reduc-
ed by Rs. 100." (437).

Need to appoint gangmnen from umong
tiie Casual labour who are promoted
as approved list candidates on the
basis of length of service only

Shri Tangamani: I beg to move:

“That the demand under the
heud  ‘Ordinary Working Ex-
penses—-Repairs and Maintenance’
be reduced by Is. 100." (143)

Faulty maintenance of rolling stock

Bhrimatl Parvathi Krishnan: I beg
to move:

*“That the demand under the
Fead ‘Ordinary Working Ex-
penses— Repairs and Maintenance’
be reduced by Rs. 100" (418)

MARCH 3, 1960 for Grants (Railways) 4010

Failure to account for some tapping
and drilling machines in the Cen=
tral Workshop at Matunga, Bombay

Shri Tangamanl: 1 beg to mowe:

“That the demand under the
head ‘Ordinary Working Ex-
penses—Hepairs und Maintenance’
be reduced by Hs. 100" (45v)

Delay in payment of travelling atlow=
ance, providemi tund advance and
salary to the employees at Tirunel-
veli Junction in Madurai Division of
Southern Railway

Shri Tangumani: | beg 1o mowe:

“That the d2mand wader die
head ‘Ordinary Working Ex-
penses—Uperating  Staff’ be re-
duced by Rs. 100." (55)

Delay in payment of laws droaum by
railwuymen from the Provident
Fund

Shri Taugamunr: [ beg to move:

‘“fhat the demand under the
hend “Ordinary Workiag Ex-
penses—Op:ratng Stad® be 1e-
duced by Ks, 100" (5

Delay in sanctioning and payment of
louns from ithe Provident Ffund

Suri Tangamani: I beg to imowve:

“That the demand under the
hesd ‘Ordinary Worhing Fa-
penses—Uperating  Stufl’ be re-
duced by Hs. 100" (T4

Need to raise salary of T.T.Es
Shri Tapgamanl: [ bug to wnve:
“That the demand under tue

head ‘Ocdinary Wurkmg Ea-
penses—Operating StaT be re-
duced by Rs. 100" (T

Need to adopt principle of equal pay
for equal work’ for the running
staff
Shri Tangamani: 1 beg 10 mowve:

“That the demana under the
head ‘Ordinary Workiag KEx-
perses—-Operating  Statf’ be re=
duced by Rs. 100." (Y4,
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Need to fir 8-hour duty for all points-
men in gtations where the stobon
masters are on B-hour duty

Snri ‘fangamani: | beg to muve:

“That the denand under the
head ‘Ordinury W.rkig Ex-
peases—Operating  Stafl” be re-
.duced by Ks. 100" (144)

Dety in payment of vver.time allw-
ances

Shrimati Parvathi Krishnan: I bag
to move:

“That the demand under the
heas  ‘Ordinary Working  Ex-
pensei--Oprraiing  Staff” be re-
doved by Ra. 1067 (48)

Need for running electric trains
between Madras Central and
Arkonan in Southern Kailway

Shrl Tangamani: I beg to move:

“Taat the demand wunder the
hend ‘'Ordinery Wockug Ex-
penies—Operation  (Fuel)'  be
reduced by Re 100" (28)

Sale of hatf-bumt coal from  the
engines

Shrimatl Parvathi Brishoan: I beg
o mia.e:

“That the dewana under the

head  Ovdimary  Working  Ex-
penses—-Operation (Fuel)' be
redoced by Rs. 100." (419)

Need to reduce the consumption of
coal

Bhri T. B, Vittal Rav: [ beg to move:

*“That the demand under the
head ‘Ordinary Working Ex-
penscs—Operation (Fuel)' be
reduced by Hs. 100" (438)

Need to fix concessional rates of
freight for vegetables and fruils to
help the consumers and the farmers
nf the country

Shrl P, G. Deb: [ beg to move.

“Ihat the demand under the
head ‘Ordinary Working REx-

PHALGUNA 13, 1881 (SAKA)

for Grants 4013
(Railways)
penses—Operation  other  than

Swff and Fuel' be reduced by
100" (d26)

Delay in electrification of Jajpur-
Keonjhar Road in Orissa

Shrl B. C. Mulllex: [ beg to move:

“That the demand under tue
head ‘Ordinery Workiig Rig-
penses—Miscellaneous  FExpensex”
be reduced by Hs. 100" (443)

Working of the Moternity Hume ot
Kalyan—Central Railway

Bhri Tungamani: I beg to muve:

“That the demand under the
head ‘Ordinary Working fx-
penses—Lubour Welfure® be re-
duced by Rs. 100.” (Lw)

Need to grant one year's rpecial leave
to employees suffering from T.B.
with full pay

Shri Tangamanl: 1 beg to mouve.

*lThat the demand under the
head ‘Ordinary Workirg Ex-
penses—Labour Welfare' be re-
duced by Rs. 100." (145)

Need to provide one nurse and suffi-
cient staff in dispensary of Bownbay
Central Railway Coluny hospital,
Western Ruilway

Shri Assar: I beg to wmove.

“That the demand under the
head ‘Ordinary Working Ex-
penses—Labour Welfare' be re-
duced by Rs. 100" (193)

Need to provide adequate number of
doctors in Railway Hospitals

Shri Assar: 1 beg to wmove:

“That the demand under the
head ‘Nrdinary Working Ex-
penses—Labour Welfare' be re-
duced by Re. 100." (104)
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Failure to provide adequate number
of quarters for employees of Inte-
gral Conch Fuctory

Shrimati Parvathi Krishnan: 1 beg

to move:

“That the demand under the
head ‘'Ordinary Working Ex-
penses—Labour Welfsre' be re-
dueerd hy Rs. 100" (215)

Need to vprevent unqualified versoms
{reon giving injections in the Dis-
pe-sary at Kalyan on Central Rail-
wsl

Shri Tangamanl: I beg to move:

=gt the demand iunder the
her! ‘Ordinary Working Ex-
per ;es—Labour Welfare’ be re-
dused by Rs. 100" (244)

Need for stariing a holiday home in
hill-station in the South

Shrimati Parvathi Krishnan: I beg

W InGUe:

*“yhat the demand under the
wead ‘Crdinary Working Ex-
venser—Labour Welfare" be re-
daced by Rs. 100" (420)

Iselay in sanctioning leave arising out
of ununeldy size of the Olavakot
Dipigion of Southern Railway

Shrimati Parvathi Krishnan: I beg
1) mowe.

‘That the demand under the
had  ‘Ordinery  Working Ex-
wmses—Lubour Wellare’ be re-
uuced by Rs. 100"  (460)

Working of the hospital at Erode
Junction on Southern Railway

thrimati Parvathi Krishnan: 1 beg
in moner

“Thal thr demand under the
head ‘Open Line Works—(Re-
venue)—Labour Welfare' be re-
duced by Rs. 100" (216)

MARCH 3, 1980 for Grants (Railways) 4014

Recd of an over-head bridge at
(iarpos and Bamra stations in the
Noith Eas'ern Railway dus to
doubling of Lnrs

suri ¥, G, Deb: [ beg to move:

“TMat the demand under the
head ‘Open Line Works—(Re-
wenue)—other than Labour Wel-
fnre’ be redvced by Rs. 100"
21

Meed for construction of new lines
hetween Tirnevelly and Napercoil
in Southern Railway

Shri Tangamani: I beg to move:

*“That the demand under the
bead ‘Cumitructicn of New
Lin+s—Capi‘al anil Depreciation
Reserve Fund' be reduced by
R= 1M™ (24

Meed for comstruction of new lines
betpeen Dindigul and Cuddalore
vis. Thena in Southern Railway

Shri Tangamani: I beg to move:

“That the demand under the
héad  ‘Censtruction of  New
Lines—Capital and Depreciation
Reserve Fund’ be reduced by
Rs. 1M (25)

Supply of defective keys by a firm of
Kanpur

Shri Tangamapi: 1 ber to move:

“Trat the demand under the
hesd ‘Construction of New
Line=—Capital and Depreciation
Reserve Fund' be reduced by
Rs. 100." (11Y)

Need to construrt a new line from
Diva to Dasgaon

Shri Assar: 1 beg to move:

“That the demand under the
bead ‘Construction of New
Lines—Capital and Depreciation
Reserve Fund’ be reduced by
Re. 100 (185)
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Need to construct a new line from
Karjat to Khapali

Shri Assar: 1 beg to move:

“That the demand under the
bead ‘Construction of New
Lines—Capitz]l and Depreciation
Reserve Fund' be reduced by
Rs. 100." (196)

Need to undertcke the construrtion
of Sathyamangalam-Chamrajnagar
line

Sbrimati Parvathi Krishnan: I beg
10 mpve:

“That the demand under the
head ‘Construction of New
Lines—Cspital and Depreciation
Reserve Fund’ be reduced by
Rs. 100" (217)

Need to construct a new railwny line
Sukinda Mines te Paradip
i via Kendrapara

Shri B. C. Mullick: I beg to move:

“That the demand under the
heud ‘Construction of New
Lines—Capita] and Depreciation
Reserve Fund' be reduced by
Rs. 100." (245)

Fuilure to construct the new line
between Pandoo and Sijoo area of
Garo Hills

Shri Amjad Al: I beg to move:

“That the demand wunder the
head ‘Construction of New
Lines—Capita) and Depreciation
Reserve Fund’ be reduced by
by Rs, 100." (274)

Failure to stabilise the link-line in
the North Fast Frontier Railway

Shri Amjad Ali: I heg to move:

“Thet the demand under the
head ‘Construction of New
Lines—Csapital and Depreciation
Reserve Fund' be reduced by
Rs. 100" (275)

PHALGUNA 13, 1881 (SAKA)

for Grants 4016
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Need to erpedite the construction of
Jhund-Kandla broad gauge line on
Western Railway

Ehrl Fatehsinh Ghodasar: 1 beg to
move:

“That the demand under the
head ‘Construction "®f New
Lines—Capita} and Depreciation
Reserve Fund be reduced by
Hs. 100." (344)

Need to undertake the construction of
Salem-Bangalore line

8hri Sampath: I beg to move:

“That the demand under the
head ‘Construction of New
Lines—Capital and Depreciation
Reserve Fund' be reduced by
Rs. 100." (407)

Need to comstruct the Sathyaman-
galam-Chamrajnagar line

Shri Sampath: I beg to move:

“That the demand under the
head ‘Construction of New
Lines—Capital and Depreciation
Reserve Fund' be reduced by
Rs. 100." (408)

Need to undertake the construction of
Tinnevelly-Cape Comorin line
Bhri Sampath: I beg to move:
“That the demand under the
head ‘Construction of New
Lines—Capital and Depreciation
Reserve Fund' be reduced by
Rs. 100" (409)

Need of extension of the branch-line
from Rourkela-Dumaro to Talcher
via Borkote
Shri P. G, Deb: | beg to move:

“That the demand under the
head  ‘Construction  of N.“'
Lines—Capital and Depreciation
Reserve Fund' be reduced by
Rs 100" (428)

Need to take wp Ramagundam-Nizam-

abad Railway link
Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
hesd  ‘Construetion of New
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[Shri T. B. Vittal Rao]
Linzs—Can'ta! and Depreciation
Reserve Fund’ be reduced by
Rsx. 100" (438)

Need to take uvp the Sulem-Banga-
lore rail link

Shri T. BAVittal Rao: 1 beg to move:

“That the dematd under the
head ‘Construction of New
Lines—Capital and Depreciation
Reserve Fund' be reduced by
Rs. 100" (440)

Need for evpanding goods shed at
Madurai in Southern Railway

Shri Tangamanl: I beg to move:

“That the demand under the
head ‘Open Line Works—Addi-
tion:' be reduced by Rs. 100"
(26)

Need for poods shed in East Madurai
to remove congestion in Madurai in
Southern Railway

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Open Line Works—Addi-
tions’ be reduced by Rs. 100.7
27

Need for goods shed in Pasumalai to
remove congestion in Madurai in
Southern Railway

Shri Tangamani: I beg tv move:

“That the demand under the
head ‘Open Line Works— Addi-
tions' be reduced by Rs. 100."
(28)

Need for public Telephone facilities
in goods ghed in Madurai in South-
e Railway

Bhri Tangamani: I beg to move:

“That the demand under the
head ‘Open Line Works—Addi-
tians’ be reduced by Rs. 100."
(20)

MARCH 3, 1980 for Grants (Railways) 4018

Need for constructing arn over-bridge
on Avarashi Road in Coimbatore

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Open Line Wourks—
Development Fund' be reduced by
Rs. 100." (135)

Delay in providing a new uner-
bridge at Jajpur-Keonjhar Road
Staticn to comnect the plutforms
with the goods shed

Bhrl B. C. Mullick: I beg to move:

“That the demand under the
head ‘Open  Line  Works—
Development Fund' be reduced by
Rs. 100." (248)

Failure to operate water supply
scheme at Jajpur-Keonjhar Road
Station

Shri B. C. Mullick: I beg to 1nove:

“That the demand urnder the
head ‘Open Line  Works—
Development Fund' be reduced by
Rs. 100." (247)

Condition of third-class waiting rooms

Shrimati Parvathi Krishnan: I beg
1o move:

“That he demand under the
head ‘Open Line  Works—
Development Fund' be reduced by
Rs. 100." (429)

Need for brighter lights in all rail-
way compartments

Shrimati Parvathi Krishnan: I beg
to move:

*That the demand wunder the
head ‘Open Line Works—
Development Fund' be redured by
Rs. 100" (430)



4019 Demands

Inad " F— beilits at
mtwns on brawen-ltnea of Southern
Railuey

Shrimatl Parvathl Rrishnan: 1 teg
to nwove,

“Tnat the demand uncer the

~head ‘Open  Line  Works—

Develuprent Fund' be reduced by
Ry, 100" (£31)

Inadequate catering facilities on the
Calicut-Mangalore section oy Suvuth-
ern hailuay

Surimatl Parvathi Krishnan: T beg
to muwe:

“Ttut the demand under the
hend ‘Open Lmne  Wourks—
Develoepment Fund' be reduced by
Rs. 100" (4L2)

Lack of udeauate attention by cuter-
ing section to women's compart-
ments m the third class

fihrimatl Parvathi Rrishnan: I beg
to move:

“That the demand under the
hend ‘Open Line  Workse—
Development Fund’ be reduced by
Rs. 100" (430)

Need for conversion of Pacharam
Station into a Flag Station

Shri T. B, Vittal Rao: 1 beg to move:

“That the demand under the
head ‘Open  Line Works—
Development Fund' be reduced by
Ry. 100" (441)

Need for a Ladies Waiting room at
Dornakal Railway Station

8hri T. B. Vittal Bao: I beg to move:

“Tat the demand under the
hesd ‘Open Line Works—
Developnient Fund’ be reduced by

" Rs. 100" (442)
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Need to expudite thc cumtructm of
M;ﬁ_y bet dam und

Goduvari Khani, Centrut Railway
Shri T, B, Vittal Kuo: I beg to move:

“Chut th: demand under the
hend ‘Opean  Line  Wurks—
Development Fund' be reduced by
Rs. 100." (443)

Need for a platform covering over the
Island Platform at Dornakal Rail-
way Sfation

Sbn T. B. Vittal Rao: I beg to move:

“That the demand under the
bhead ‘Open Line  Works--
Developnent. Fund' be reducsd by
Rs 100", (444)

Necd for vver-bridges at Shoranur,
Calicur and Cennanore Stotions

Shri Kunhan: 1 beg to move:

“Thut the demand under the
hend  ‘Open  Line  Works—
Devzlopmeat Fend' be reduced by
Hs. 100." (453)

Newd for covertngs vver platforms at
staions between Cannanore and
Mungalore

Shri Kunhan: I beg to move:

“That the demand under the
head ‘Open  Line  Workse—
Developnient Fund' be reduced by
Iis. 100"  (454)

Need for a proper road-cum-railway
bridge at Baliapatnam

Bhri Kunhan: I beg to move:

“That the demand under the
hesd ‘Open  Line  Works—-
Develepment Tund' be reduced by
Rs. 100." (455)

Need for a new flag station at Shyria,
.soumm HKailway

surl Iu.nhu: 1 beg to move:

“That the demand under the
read ‘Open Line Works—
Ievelopment Fund' be reduced by
Rs. 100." (436)
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Need for conversion of Mangalapadi
Railway Stution, Southern Railway,
into a inter-locking station

Shri Ranhan: 1 beg to move:

“That the demand under the
heal ‘Upen  Line  Works—
La elopment Fund' be reduced by
Rs. 100." (457)

Need jor conversion of Chirakkal
Ialt into a bluck station

shri Kunhan: I beg to move:

“fhat the demand under the
heaa ‘Open Line Works—-
DNevelopment Fund' be reduced by
Ha 100" (458)

Inadequate  catering  fucilities on
Jalarpet-Bangalore section of South-
en. Hailway

SkLrimatl Parvathi Krishnan: I beg
 move:

“That the demand under the
nead  ‘Open Line  Works—
Development Fund' be reduced by
Rs. 100" (462)

Mr. Deputy-Speaker: These cut
inutions are now beforc the House.

Shri Rami Reddy: I hope I will be
able to accommodate all other Mem-
bers. There is no hurry about it

14 hrs,

Shri Raml Reddy (Cuddapah): Sir,
the first point 1 want to muke is
abaut the reorganisation of the pre-
sent zones. There are at present 8
zones. Some of the zones are Very
unwieldy considering the total route
mileage. The tota]l route mileage in
the country is ubout 34,000 miles. The
{otal reute mileage of the 4 zones, the
Central, the Northern, the Western
and the Southern zones, is about
24,000 miles, which comes to more
than two-thirds of the total route
mileage in the country; whereas the
other 4 zones constitute about only
10,500 miles which is less than one-
third. I do not know why some of
the zones should contain far greater
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mileage than some ot the other zones.
Not only considering this, but also
consiaering the statf that is employed
in these vones, 1| say, it calls for re-
distribution. For example, in the
Northern zone the number of stafi is
185,000 and in the Southern zone, the
number 15 165,000. So, the staff is
also unwieldy to be managed by one
General Manages.

Coming tv the number of com-
plainis, there seem to be about 43,000
compiaints in the country in all the
railwuys. The number of claims for
compensation and other things comes
to more than 44 lakhs. I do not have
the break-up of these things. But, I
believe that it will be proportionate
to the route mileage and the num-
ber of staff employed by these rmul-
ways.

In 1938, about two years ugu, one
of the smail zones, the North-Eas-
tern, which has oniy a route mileaye
of 4,800 miles, was reconstituted into
two zones, the North-Eastern and
the North-Eastern Frontier Railway.
When one of the smallest zones has
been reconstituted into two, 1 do not
find any justification for keeping the
bigger zomes as they are at  presenc
So, for the sake of achieving eificiency
in administration, for the suke of
effecting economy, for the sake of
quick disposal of complaints ana for
the sake of maintaining better rela-
tions with the wvast public, I believe,
a redistribution of the present bigger
zones is absolutely necessary.

For example, in regard to the dis-
posal of compiaints, I find from the
report submitted to the House that
the inquiry into these complaints took
about 77 days in the case where con-
fronted enquiry was arranged and
in other cases it took about 33 days.
I believe that if the bigger zones are
split up and constituted into smaller
viable zones, these complaints could
be more quickly disposed of. They
will also be able to maintain better
relations with the employees and with
the public. Therefore, I submit, on
grounds of economy, on grounds of
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administrative efficiency, on grounds
of che speedy dispusal of complaints,
that the redistribution of these bigger
zones is called toa.

The policy of the present Govern-
mient is decentralisation of adminis-
trudon. That is why sume of the
Bevelopmental wurks are entrusted to
some of the locul bodies. The Rail-
way Mintstry also being & pary of the
Central Government I do not know
why they should not acvept this prin
ciple. 1 appeal 10 the Railway Minas-
iry to cousider the redistribution of
the bigger zunes into compact, smal-
Jer and viable unuts.

The other point I would like to
muention is about the construction of
new lines. The policy of the Govern:
ment is to lay new lines wherever
they fee] the industrial needs of the
particulur region require the laying
of new lines. But, in this connection
1 wish to draw the attention of the
Railway Ministry and the Cenural
Government to this fact. Whenever
a particular Stute or a particular re-
Eivn  requests the Government to
lovate a particular industry in  that
area, they say that there are no com-
munications. But whenever we re-
quest the Railway Ministry to lay
u new line, they say that we have
0o industries. 1 cannot really un-
derstand this policy. Because com-
munications are a forerunner to the
developmen: of industries, 1 would
sppeal to the Railway Ministry, if
they want to remove the regional dis-
parity 'n the development of indus-
trivs i the country, the laying of new
Hnes and the development of railway
communications is an absolute neces-
sity. The sooner the regional dispari-
tHles are done away with the better it
would be for the country.

In this connection I would like 1to
mention the claims of the South. The
South has been neglected during both
the First Plan and the Second Plan.
Especlally, Andhra has been given
a very raw deal. Not a single mile
of new line has been laid there, dur-
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ing either of these two Plan peruds.
Andhra Pradesh is very big; it is tne
fourtn largest State in the counury;
and it has a popuiation of aboui 333
lukns. It has about 9 per cent of 1ne
pupulation of the country. I, there-
tove, appeal to the Railway Mmister
tu consider the laymng of new lines 1
underdeveloped States like Andnre
Prauesh, Rajasthan and some othen,
because the laying of new lines m
inaustrially developed areas and not
rahing any care of the under-aevelvgp-
eq aress would lead to more and
murg diusparity in ihe development ot
tne different regions.

There have been some suggestions
from the Andhra Pradesh Government
in regard to the laying of new hneas.
One 15 the line from Nandyal to Nel-
lore via Mydukur and Mydukur to
Cuddapah. I believe the State Gov-
ernment has given top priority 10
this line. I appeal to Government to
include this at least in the Third
Plan.

Another important line that has
been suggested by the State Govern-
ment is a line from Kazipet to Nellore
via Nagarjunasagar. Nagarjunasagar
s going to be complete wi'h'n 6 or 7
years and all these under-developed
areas sre going to be brought under
irrigation. Therefore, it would be
absolutely necessary to lay a new
line there also.

Coming to the surcharge of 5 nP in
the rupee, 1 would like to mention
only one point. Food production has
been the war cry in the country.
Everywhere we have been saying,
‘produce more and more food'. The
Railway Ministry say that for meeting
the operational expenditure, for meet-
ing the additional expenditure ar a
result of the acceptance of the Pay
Commission’s Report and all these
things, they have to raise more and
more revenues. Thercfore, they have
imposed this surcharge of 5§ nP in the
rupee, in the freight rates.

The hon. Minister has said in his
Budget speech that thls increase in
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freight rate wuuid mean on the retail
only 1|8 nP per seer. But when it
comes to the question of retail it
would not be only 1|8 nP. It may
be =0 for purposes of calculation. But,
actually, when any commodity reaches
the consumer the increase would be
far higner than that. It would be
several nP. E:pecially when the
Guvernment is trying to stabilise the
consumer price index at least at the
present level—it has already reached
126 points—if this surcharge applies
even to foodgrains, then, the con-
sumer price index is sure to go up.
Therefore, 1 appeal to the Railway
Minister to exempt at least the food-
grains from this increase in freight
rates.

Then, with regara to ferulisers also
I would jike to say this. Several in-
cent:ves are now beimng given by the
Centre and the State Governments
for producing more and more Ivod-
grains. Under these circumstances,
fertilisers are the busic necessity for
Pprouucing more and more foodgrains
Therefore, 1 request the Ralway
Mirmstry to exempt foodgrains and
fertilicers from the pruposed freight
increase of 5 nP per rupee.

Cuming to my local interests, Mud-
danur 15 a stauon on the Madras-Bum-
bay Nne. I have already brought this
to the nutice of the Hauway Minis-
try. The Mudras-Bombay Express
wus hulting at that station ever siuve
that railway line was laid some de-
cudeg agu. But avout a vear back,
the Southern Railway appeared to
have luid down certain criteria for
the siopping of express and mail
trains at purticular stattons. One such
criterion is that there should be not
less than six passengers travelling
over 160 miles per day. There is a
peculiar feature there and it is a
slation lying between Cuddapah and
Guntakal. I believe there are more
than six passengers or, at any rate,
sufficient number of passengers
travelling from stations
Cuddapah and Guntakal and from
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this station to Hyderabad, our
State capital, and from Hyderabad
to this station. For the last
three years the number of passen-
gers has been going up. But
there is u peculiar difficulty with re-
gura to Jus station. If one has to°
go from Muddanur or even from any
statwon between Cuddapah and Gun-
takal to Hyderabad, he has to go wia
Guntukul, if he has to travel the
whole distance by train. In fifty per
cenv of ‘he cases, the express train
whi_h takes the passengerg to Gun-
takal to catch the Bangalore-Hydera-
bad train, is not punctual. Again
while returning from Hyderabzd
the Bangalore-Hyderabad express or
passenger trains, in Tb per cent of
the cases, wure not runming punctually
so0 that one has to miss the connec-
tion train at Guntakal which comes
from Bombay though the Kailway
Ministry has been claiming that there
has been an Increase in the punc-
tuality of tramns. The result is that
the passengers do not want to take a
risk, though there are sufficiently
lurge number of people traveiling
from Muddanur for over 150 miles
to justify the stoppage of this express
train at Muddanur. Feople from
Muddanur station take a ticket upto
Gooty—Iless than 150 miles—instead of
taking a ticket to Guntakal or to
Secunderabad tn avoid this risk. In-
stead of travelling from Muddanur or
Cuddapah to Hyedrabad via Gun-
takal—the whole distance by train—
thev take o ticket to Gooty and go by
bug to Dronachalam by the shortcut
and get the same train which comes
from Guntakal to Dronachalam and
proceed to Secunderabad. Therefore,
I request the Ministry to examine thls
point and restore the halts of the Ex-
press Traing at Muddanur and Kam-
alapuram Stations where they were
halting from the time the Rafilwuy
line was laid.

This principle is applied only mn
the Southern Railway while in the
other HRallways they take into consi-
deration the commercial importance
of the station, the other facilittes
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available on that particular railway
and all these things, Muddanur
stuijon connects Pulivendla and Jam-
malamadugu which are imporiant
talug hesdquarters. It js also a cum-
mercial centre and even from these
puints of view the express should
halt at Muddanur.

There is so much of overcrowding
in the trains in the Madras-Bombay
line, between Guntaka] and Kem=
gunta. Now that they have achiev-
ed gelf-suffiviency in regard to the
rolling stock and are cven trying to
export some engines, there may mnot
be much difficulty if some additional
truins, at least mixed trains or even
only third-class trains with no first or
second class compartments, are run
between Guntakal and Renigunta.
Such a train is needed to reduce over-
crowding there.

Bhri D. C. Sharma: I thank God that
the ltailways are more or less in good
health. There have been fewer acci-
dents than before and I think that
the relations between the workers and
the railway authorities have not been
as exacerbated as in previous years. It
does not mean that there is no room
for improvement but all the same one
feels that the Railways have done
quite well during the last year.

I want the Railways to take a warn-
ing from the fate of the Railways in
UK and USA. I think that our Rail-
ways think that they are eternal ac-
companiment to the immortal India,
that they are going to be there for
all times to come, that their revenues
will be going up all the time and that
there is going to be some kind of ex-
cess so far as revenue and expendi-
ture are concerned. In almost all
countries of the world, the Railways
are facing a crisis. Railway travel
may suit India for sometime so long
as our Plang do not fully succeed but
it should be remembered that the
Railways are not going to have a
monopoly of this kind for a very long
time to come. They have to step up
their efficiency and provide other
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amenitieg and increase their attention
towards the public.

I am afraid that the Railways are
not afraid of the rail-road competi-
tion which is making heavy inroads on
them. There are many places where
people like to travel by road, rather
than by the railways. Taking note
of all the other factors which are in-
herent in the situation in our coun-
try, in spite of the health to which I
referred to earlier, I cannot help
feeling that the Railways are show-
ing some kind of smugaess and self-
complacency and the sooner it is
done away with, the better would it
be for the Railways. Otherwise, there
will be railways and no passengers;
wagons and no goods. Tha' is what
is happening in UK and USA and
some other countries and I do not
think the day is far off when India
also may have to face a situation like
that.

I feel that the Railways have evolv-
ed a very circumlocutory me'hod of
survey for new lines; they are of all
kinds: pre-engineering survey, en-
gineering survey, location survey,
thiz= that and the rest. They have
given these surveys all kinds of
names so that the actual work of
having a line is postponed as long as
possible. The Railways show a kind
of allergy to the construction of new
lines. Even when they do so, even
when they take up construction of
new lines, their programme is never
balanced. 1 fail to understand why
they are going in for the cons‘ruction
of some new lines somewhere. Are
there economic reasons? No. Are
there any reasons which are called
strategic? No. Are there any reasons
which can be called reasons of public
utility? No. They sometimes construct
these lines guided by some cons'dera-
tions which I fail *o understand. I
think the Railways should try to have
a committee Which should consist also
of a few Members of Parliament, and
that committee should sit annually in
order to chalk out a plan for the con-
struction of new railway lines. Un-
less that is done, I am gure there is
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going to be unbalanced addition to
the mileage which our Railways have.
I am not saying this because the line
about which I have been speaking all
these years has not been done—a
mere line of cight miles from Una to
Nangal. I am saying this in the
overall interest of the country, that
something should be done to rationa-
lise the construction of new lines in
our country.

Again, Sir, there ig the Research,
Design and Standards Organisation.
What are our wagons? What are our
engines? What are our coaches?
Have we done anything in free India
to show that thesc things are going
to have a new look? What is this Re-
search, Design and Standards Or-
ganisation meant for? We find the
same coaches. I think the most beau-
tiful thing done was to have a
three-tier third-class coach, with the
result that a few persons lost their
lives who have had the misfortune to
occupy the third tier of the sleeping
coach. I want that this section, the
Research, Design and Standards
Organisition of the Railways should
give a better account of itself. We
have our scientific laboratories. We
have the Indian Council for Agricul-
tural Research. We know that they
are showing to us something for their
pains. They may not be showing to
us all that we want to do. These out-
moded, outdated organisations which
are hang-overs from the British days
and where people who are tradi-
tionally educated along *hose lines and
conditioned by thosa things are work-
ing are not going to do any good to
India. I think so far as these things
arg concerned our Indian Railways
should also show something for their
pains, They should also be able to
say, "“This is some‘hing that we have
done, this is something new that we
have made, this is some new device
that we have brought out for the
safety of passengers”. We see the
same things now. Our railways in
every way are second-hand replicas
of railways in other countries. Our

Parliament is not a replica of any
other countiry; we stand on our own
legs. But, somehow, the inventive
genius of our people, the inventive
capabilities of our people have not
been tapped by the Railways to the
extent that they should.

1 feel there is plenty of inventive
talent In our country. If you already
have some incentive scheme, I think it
has not worked well. You have some
incentive scheme at Chittaranjan.
That might have been doing some
good, but I feel that sometimes new
8esigns, new things come not from
those who are normally charged with
doing those things but those who are
doing other things. Therefore, I
think the Railways should try to oc-
ganise a campaign for getting new
ideas, new things from their s'aff
right from the lowest rung to the
highest rung. Unless that is done our
Railways will be as they are now.

Then, Sir, I want to say something
about the Staff College, Baroda, The
Staff College, Baroda is a good col-
lege. 1 have no doubt about it. But
in the Defence Ministry we used to
to send our officers for higher train-
ing abroad. We have now got our
National Defence Academy, or we are
going to have it so that our country
hecomes self-sufficient so far as the
highest kind of training for our de-
fence services is concerned. Now, look
at the Staffl Training College. It is
a kind of refresher course, I should
call it. It is a course which has not
come to have any impact of new
things that are being done in India.
It is an old college run along old
lines employing old methods and try-
ing to do things in the old conven-
tional way. 1 would request, Sir,
that the S*aff College should be given
a new Jook. It should compure
favourably with similar colleges in
other eountries of the world. It should
be such as can give our officers and
others some thing that can make them
up-to-date. It is no use having tnose
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people there for whom you cannot
find jobs elsewhere. I you cammns
find a job for somebody somewnere,
you ure asking pim to go to the Stalf
Coliege. The Staff College should not
be used for that purpuse. It shoula
have up-to-date men, who know the
latest things in railway training, latest
things about officers’ training, latest
thungs about personnel, lutest things
about management, Jatest things
apout other things, so that our offi-
cers get the right kind of  tralning
shat they should have.

“here is, then, the Special Police
E:ablishment,.  Well, people wlk
aoont crimes, dacoitieg and others
un the rallways. Sir, there was a
murder between Hoshiurpur and Jul-
fundur. It has remained untraced all
toese yeurs. This shows the efficiency
of our police. There was & bomb ex-
plusion near Pathankot. They have
not been able to find out the culprits
up to tnis time. They say it is an act
of sabotage. Aryhow, I am not judg-
ing their results by these things, but
I would say that there should be no
dyarchy in this matter. In some areas
the Railway Protection Force rules
ana in  other areas there is the
Svecial Police Establishment. For in-
stance, if I am robbed in the train
und I am not able to catch the rubber,
1 have to go to the Special Police
Establishment. There are some of
my friends who have had that ex-
pericnce.  Therefore, I would say that
the Railways should appoint a com-
mittee to put an end to this dyarchy.
It is this dyarchy that is responsible
for mucn of the trouble.

Sir, T would not take long, though
there are many points I would like
tc speak ubour. 1 want to say some-
thing about the Railway Service
Commission. They have, I think, six
Railway Service Commissions.

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): Four.

Shri D. C. Sharma: I am sorry—
taere are four Railway Service Com-
nusmons, I would suggest that these

PHALGUNA 13, 1881 (SAKA)

for Grants 4032
(Railways)

rallway service cumnussions should
be asked to declare the results of the
candiuates not as languidly as iney
de how. For cxample, cerwdin  va-
wnunuuons were neld in Uctooer, and
e candidates go on wditing and
walting, and the results are not ae-
cisrea. Whnun the results are declar-
ed, tney do not know when they will
be called. These railway service
coinmissions should be asked to ex-
pedite the results so that the candi-
dutes who take the examinations are
not kept in this kind of suspense all
the time.

I have no time to dea] with all the
otner points but 1 shall only mention
fhem In one or two sentences each.
Take repair and maintenance. I am
glad that repair and maintenance is
a recognised item so far as the rail-
ways are concerned. I do not think
there is anybody here—and if there
is anybody here 1 shall congratulate
him—who will not say that the con-
dition of repairs and maintenance is
deteriorating day by day. If there is
anybody who thinks that I huve made
a statement which is not true, I would
withdraw it. But I think anybody
who travels in the railways will bear
me out when I say that the coaches
look  prematurely old; that the
wagons look prematurely dilapiaated.

Unfortunately, my consutuency
happens to be served by a branch
line. I would say that oranch [mes
are the orphans of the Haiiway M:n-
istry. Branch lines are tnu siwp
children nf the Hailway Ministry. So,
I do not expect anvthing from the
Min'stry in this respect! If the trains
run late, I do not complain. [f over-
aged engines ply there, 1 av not
bother abouy it. The most dilapidated
coaches are used tnere but 1| do nat
complain; 1 do not grouse abour it
This is our Int. But I talk abuut
other lines on tne rallways. looking
from one noint Lo the other, 1 think
1 should =av that we have lost tnat
sense of maintensance which we msed
tn have at one (ime. We have lost
that interest in repalrs which we used
to have at one time. Ume day a Mem-
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ber of the Haiva Sabhia wWud trevel-
ling with me from Delhi to Alla-
babad, There was no Lgnt :n e
compariment. There was no latch in
the door and that gentleman was feel-
inp very, very unheopy. be susid
thst somebody would eome inte  the
conach. 1 gaid, “Why do you bother?
If somebudy comi2s, let him crune”™
So 1 am suggesting that the standurd
of maintenance shouid be improved.

Mr. Deputy-Speaker: The hon
Member's time is up.

SBhri D. C. Sharma: Two sentences
more and [ shall have done. 1 would
now refer to labour welfare. I have
looked into the measuras for labuur
welfare. 1 think labour weltare fs
receiving some attention wnd Ay fur
as it goes it Is good. In respect of
other amenities, there has been a
stepping up and 1 am very happy
about jt. 1 wirh they could be stepped
up a little mo.e.

But there has not been any corres-
ponding increase in the expenciture
on education. The Ruilway worker 1s
manning the railways a* places which
are far removed from th. seats of
habitation; he is manning posts
which are somctimes far away frum
the centres of culture and other
things. So, those pluces diserve a
better des] so far as education is
concerned. The children o! the rall-
way employees in these distant places
should have a better treatment at
the hands of the ruilways. So I re-
quest that the railway schools should
be looked after with much greater
care than hitherto.

Mr, Deputy-Speaker:
Member should finish now.

The hon.

Shri D. C. Sharma: Two more sen-
tences and I shull finish. T find that
oitr Prime Minister somctimes talks
about our administration and our ad-
ministrative structure being so com-
phcated 1 would say that no ad-
ministrative structure is more compli-
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cated than the railway administra-
tive structure. You take any category
of employee—commercial, lvco, this,
thut und the rest. You will find that
there is & tremendous categorisation
of services in the rai'ways.

Mr, Deputy Speaker: The hon.
Member must finish now.

Shri D. C. Sharma: It causes diffi-
culties and a number of perscns are
kept back because of that. So, 1
request the hon. Minister to look
into this matter.

it mopafar T (SrAge-fEE- w-
gfea anfrat) : ITaw werew, R
g el X e weET A1 §
ag w9 g § oY oA ofr W o f
T wEEw w@ ¢ fF s fdt fram
w1 w1 v & A 9 AT wgAA
¥ AT 9T ¥@y F wer § o a8 @
ferwrr w7 @Y % & 1 & W= AT A
G ¥ At ¥ wFN WGETW IAF A
s fareaf qx ST w0

#r frgr awe 9T ANTX P F
a1, W STFT 1 s wrRfaa e
a1, fF i @E @I 9T, 0
qEAF WY T WA 0X & W OR
swer o #, g% §T & OF T Tt
ardt §, ¥ €@ Ty ¥ fF T S
w7 Y 37 ArEny & 99 9¢ s}
adt & 1 g 9 qEHE AT W AT T
g &, AfeT @ o R
trmgemasi ¥qErgw | W
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Shri S, L. Saksena (Maharajganj):
Mr. Deputy-Speaker, Sir, I am sorry
that as I wag attending a committee
of the House I could not move these
amendments of mine. If 1 may be
permitted to request, they may be
taken as moved.

I have carefully gone through the
speech of the hon. Minister of Rail-
ways as well as through the Budget
statements. 1 must congratulate him
on a good record of the last one year.
I hope that the Railways will bear the
brunt of our Plans.

The Third Five Year Plan should be
s$0 comprehensive as to be able to take
full account of our needs. I am of the
opinion that the Third Plan should be
a very comprehensive one. In fact, in
my speech on the President's Address
I said that we want to be a free nation
and want to keep our place as a politi-
cal power. After seeing what China
has done to us, we must at least go in
for a plan of at least Rs. 25,000 crores.
China had its first plan of Rs. 60,000
crores and the second plan is of the
magnitude of Rs. 50,000 crores. So, if
we want to be somewhere near them,
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we must at least have a plan of not
less than Rs. 25,000 crores. I hope the
Railways will have at least one-fourth
the share of that amount so that they
may carry the burden of that big plan.

I am disappointed with the recom-
mendations of the Pay Commission. I
think the hon. Railway Minister, who
has been the Labour Minister and who
can very well appreciate the feeling of
labour, will now do something to
mitigate  the most  grievous short-
comings of that report, so that the
workers may give full support to
whatever he may undertake to fulfil
the Third Plan. Without their full and
loyal co-operation no plan could be
fulfilled properly.

In this connection I have to draw
attention to one aspect. In the North
Eastern Railway particularly, a large
number of instances have come to my
notice of the General Manager giving
notice of termination of services to a
large number of people without giving
any reason. Only four days back I
was in Gorakhpur. One worker came
to me. He had 27 years' service to his
eredit. There is not even a single
adverse entry all through these 27
years and he has been given the notice
of termination of services by the
General Manager without assigning
any reason. I was astounded. I sent
a letter to the General Manager. I
have not received a reply as to why
such a thing has been done,

This is not the only case. There
have been at least 270 cases wherein
he has exercised these special powers.
This, I think, is not the purpose of this
power. I will request the hon. Minis-
ter to call for the papers of those cases
who have been dismissed in this way.
If dismissals are made under this
extra-judicial power of the General
Manager, he should see whether there
is any justification for that. I think
those who are inimical to some persons
take advantage of that pawer and
poison the ears of the General
Managers. In this way they try to
wreak their vengeance and have their
own promotion in this manner., I hope
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this will be particularly looked into.
At least some restriction will be put
upon it. The High Courtg may be
given authority to see that there are
sufficient rearons for this  dismissal.
Otherwise, this blanket power will be
very greatly abused.

Then 1 want to draw attention to
the needs of Gorakhpur, Basti and
Deoria districts. This, I think, has now
get special importance. Although it
is not on the border with Tibet, but it
is on the border with Nepal. For us
it is as important as the other districts
bordering Tibet. I hope that the Rail-
way Board will take into consideration
that these areas have developed com-
munications,

During the last difficulties that arose
.on account of aggression by Tibet, the
lack of communicationg was the
biggest difficulty. So, I hope they will
take care to see that in these border
areas communications are perfect.

In my own district, Gorakhpur,
Deoria and Basti have got practically
no communicationg with the north. My
pwn constituency, Maharajganj, has no
railway although it is 36 mileg from
Gorakhpur. In the whole area the
population is about 1% million. The
railways go only up to the borders.
The distance between the two ends is
about 25 miles. This is a very big
distance. There is no railway line on
the border of Nepal particularly.

I was told that there was some pro-
posal in the Second Plan, which has
not fructified, that there was going to
be a railway line from Rudrapur to
Deoria and then to Karia, Padrauna,
Khada, Nichlaul, Toontibari and along
the border to Nautanwa and Naugarh.
I do not know what happened to that.
I wish the Railway Board will look
into it. 1 request that this may be
particularly speeded up so that the
eommunications en the border may be
easy and that area may be opened to
civilisation. At present it is absolutely
dark and uninhabited. Nobody goes
there. It iz Impossible to go to that
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arca. People there live in a very bad
condition. They are, in fact, inhabited
by poor class, Scheduleq Castes and
Scheduled Tribes. They are exploited
like anything. No body can go there.
No officer can go there. So anything
can happen. People get murdered in
daylight and nobody can trace what
happened. In fact the wife of one
Harijan M.L.A., Shri Purnamasi, was
killed by the Zamindars there and
nobody could find out as to who was
the murderer because the area s
absoiutely dark., Nobody could go
there. So I hope that now at least,
when we are going to have a Third
Five Year Plan, we will have this rail-
way constructed so that it is opened to
civilisation and will also serve the
needs of the strategic areas.

There is another important question
to be considered. Gorakhpur is not on
the broad gauge line. The result is
that there has to be transhipment
either at Marvadi or at Barabanki. I
would suggest that the time has now
come to connect Gorakhpur with broad
gauge, It can be connected with Bara-
banki. The Elgin Bridge can be made
a road-cum-rail bridse. We can also
have connection from Ayodhya to
Gorakhpur. That is a distance of 80
miles only. It could be connected with
the broad gauge system. We can also
have it from Shahganj, We are
building a  bridge over Gogra at
Dohrighat. That bridge can also be
made into a rail-cum-road bridge. The
line from Shahganj to Gorakhpur can
be a parallel line, That will connect
very important centres of whole of
eastern U.P. with the broad gauge
system. We can extend it later on
when the occasion permits with Bihar.
Then we can have a full-fledged system
of broad gauge as well as narrow
gauge. This will very much help the
transport of goods.

In fact, at present a large amount of
traffic has to go through the motor
trucks. Because Elgin bridge is very
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narrow and there is a bottleneck, it 1s
not casy for the traffic. Much of the
traffic goes through roads across the
Sarju. If that was opened to railway
traffic then 1 think the Railways would
have a large amount of traffic and con-
veyance between
sou:hern UP. will be much improved.
This important subject of having
connection with broad gauge railway
should be considered. 1t can be either
from Barabanki to Gorakhpur or from
Ayodhya to Gorakhpur or from Shah-
ganj via Dohrighat to Gorakhpur so
that in the Third Plan period we may
have Gorakhpur also as a cenire on
the Broad gauge.

In my constituency in Anandnagar
there is a very big yard behind the
railway. I suggested that should be
made into a park and the railway
station should be beautified, Some
railway overseers went there and saw
that there were some houses about 50
years old. They said that they will
demolish them. I think the only pur-
pose of this was to take some money
from them. These things should not
be done. The thing was then given
up. I hope the whole area will be
made into a good park and a small
15" or 20" wide road will be made
just behind this place. This will
obviate the accumulation of dirt and
other nasty things there and it will
become a good place.

1 have received several telegrams
about wireless operators recently.
There was a sclection board about
three years back, and 150 wireless
operators were selected. After three
years, some of them have now been
informed that there is going to. be
cancellation of the selection. Most of
these people have become over-aged,
and some have been officiating. This
kind of selection and late cancellation
is most unfortunate They may not be
fit to sit in other competitive examina-
tions now. I therefore hope all of
them will be confirmed and absorbed
in permanent posts. I also hope that
in future such things will not happen.

I have to say a few words on
catering. Today we are laying so much
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stress on co-operation, we want to
have co-operative farming societies
and all that. The one thing which is
most amenable to co-operation is
catering on railways, I had the experi-
ence of two co-operatives on the rail-
ways, and I am sure they did very
good work. At present the railways
are having departmental catering, and
the House knows the enormous losses
that have been incurred. Some of the
vendors are now asked to work on a
commission basis and they are not
very happy over it. Instead of incur-
ring these losses, Government should
advise the vendors to form co-opera-
tives, Unfortunately I find that where
vendors in railway stations had appli-
ed to the Railway Board for peimis-
gion, it has not been granted, If the
sphere of ro-opcration is extended to
these people, Government will be
able to save their losses on catering,
these vendors will be enabled to serve
better food, and lakhs of people will
come to know the value of co-opera-
tion. The Railway Minister is a lover
of co-operatives and particularly
believes in people having direct con-
trol over matters instead of through
intermediaries. I, therefore, hope he
will encourage the formation of co-
operatives at least among the vendors,
and accord recognition immediately
such co-operatives are formed.

Shri Venkatasubbalah (Adoni): I
rise to exvoress my grievance against
the way Andhra Pradesh is being
treated so far as the laying of new
railway lines ig concerned. It is no
exaggeration to say that this part of
the country was neglected for some
centurieg during the British regime, If
we look at the way railway lines were
laid, it is clear that only places of
strategic importance were linked by
the British, and incidentally they pass-
ed through Andhra Pradesh. I may
mention the Madras-Bombay or the
Madras-Calcutta lines. Thus, Andhra
Pradesh wag completely neglected.

Many of our friends have advanced
arguments for constituting a separate
rallway zone for Andhra, like admini-
strative convenience, efficiency ete.
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In that regard also, I feel Andhra has
not been given a fair deal,

Without the laying of railway lines,
Andhra could not prosper economical-
ly, it was not able to make much

headway. Qur Railway Minister is
a champion of the depressed and
oppressed- classes, and I therefore

appeal to him that, since Andhra has
been neglected for centuries, he should
take up the development of the
Andhra region by laying new railway
lines.

A railway line has already been
recommended by the Andhra Govern-
ment to be laid from Nandia] to
Nellore via Mydukur. It runs along
the Nailamalai Hills which are a
reposita~y of forest produce. If this
railway line is formed, it will open up
new avenues of  economic develop-
ment.  The State Government has
also recommended the laying of ano-
ther line from Mydukur to Cuddapah.
So many reasons have been advanced
for not laying new railway lines, but
when lines are being laid in other
regions and when the State Govern-
ment has come up with this proposal,
I see no reason why these new lines
should not be laid in this most under-
developed part of the country.

Other lines suggested are from
Ongole to Hyderabad and Kazipet to
Nellore viz.,, Nagarjunasagar. Nagar-
junasagar is going to be one of the
biggest projects in our country where
nearly 40 lakh acres are being brought
under irrigation. It is going to play
a very important part in the economy
of the country, So, a railway line is
necessary for this area also.

Another important  thing 1 would
like to bring to the notice of the
Minister ig the construction of over-
bridges in many places. When the
railway lines were laid, the towns had
not grown to their present dimensions.
In many places, on either side of the
level-crossing, towns have grown up
ang traffic gets jammed. Great diffi-
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culty and inconvenience are being
experienced by  vehicular traffic
because of these railway crossings.
In my constituency, there are three
big towns, namely Nandyal, Adoni and
Dronachalam, where for hours
together, traffic is being held up for
lack of overbridges, If the Railway
Ministry say that there is dearth of
finance, then, I may even suggest to
the Railway Minister that the resper-
tive municipalities or major panchayat
buardy of those areas may be address-
ed in the matter; they could levy some
tax on the passengers and give their
share of contribution for the construc-
tion of these overbridges, if finunce
comes in the way of the construction
ot these overbridges. Towns with a
population of more than forty or fifty
thousand are being inconvenienced
when there is a great vehicular traffic
jam at every stage for five or six hours
in a day, tor lack of overbridges. I
would request the Minister to take up
this matter also into consideration and
see that overbridges are constructed
as immediately us possible. The State
Governments or the respective munici-
palities or panchayat boards may be
addressed in this matter. And the
Railway Ministry can ask for a pro-
portionate contribution from these
budies for the construction of these
overbridges,

Coming to tne haltsg of trauiny In my
constituency, in places like Tadpatri
of Anantapur district and Kosgi m
Kurnool district, now, the expross
trains have ceasea to stop. It is
beyond my comprehension to find out
what criteria have weighed with the
Railway Administration in not having
stops at these plaves, Whatever be
those criteria, since the M. & S. M.
railway company had come into bemg,
though they were a commercial organi-
sation, yet, they were stopping the
trains at these places. I do not know
why in a welfare State where the
amenitieg to passengers are the only
criteria, in this twentieth century,
these trains should not stop at thesa
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places. So, I reguest the Railway
Minister to consider these aspects and
see that wherever these trains were
formerly stopping, thuse places should
not be dropped now,

I understand thit the Puri Fasscapes
is being stopped, ana thc ples of Lhe
Railway Board is that since they are
running a new train from Hydersbaa
to Madras, this is being dispensed wiiks,
This is no argument for stopping uhe
Puri Passenger. [ request the Min.ster
to consider this aspect mlsv.

So far as passcnger amenliles Wre
concerned, 1 find from the statement
that out of the total earnings, nearly
90 per cent of the traffic receipls come
from third class passengers. But the
amenities provided to these people are
not commensurate with the revenue
that is derived from these third class
passengers. Going tnrough the stile-
ment, ] nnd that only Hs, 22 lukny have
been earmarked  for tue  Southern
Railway Zone for amenitics to third
clasy passengers, This being  tne
second biggest zone, comparatively, it
has to get more for passenger ameni=
ties.

Further, the construction of fag
stationg has also becn included in uhe
amenities provided to third class
passengers. The construction of flag
stations is quite a different thing alto-
gether, and it should not come witain
the scope of amenities for third class
passenpers, 1 renuest the Minlster tw
delete this from the amenities portion
and give additional grints n this
behalf.

I would also request for the cun.
struction of a new station at Pandila-
palli on the Madras-Celcutta line, ‘The
people there have been ajfitating for
this new station, and I request the
Minister to take ecurly steps in  thus
respect,

Another aspect to  which [ would
like to draw the attention of the Min-
ister is regarding the repairs done on
the railway lines. Since the last two
years, the train running from Banga-
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lore to Sscunderabad, which was a
night train, has been converted into
a day truin; even tuen, the repairs
have not been completed un  these
railway lines. Already two ycars have
bevn taken by the Railway Ministry
before completion of this work, and
this ig causing great inconvenivnce to
the passengers travelling on this line.
I want that the repairs should be com-
pleted at least during this year, and
there should not be any conversion of
night trains into day trains hereafter.

Regarding the GT Express, | would
like to point out that the Hyderabad
coaches put on that train are out-of.
dute and outmoded, Great inconveni-
ence and difficulty arc being experi-
enced by the passengers. I think they
had been manufactured at the time of
His Exalted H:ghness tht Nizam of
Hyderabad, and they had been taken
over from them and are still being put
on the line, and they are not up to
date. I want them to be replaced by
the new coaches that are being manu-
factured.

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): I am grate-
ful to the hon. Members who have
participated in this debate, They have
given very valuable advice and their
words of appreciation have been very
gratifying. Even when they were criti-
cal théy were very friendly, and T am
grateful to them for th.: teo,

Within the short time al my d's-
posal, it would not be possible for me
to deal with all the cut motions. There
are as many 8s cighty or so, and a
good number of them deal with local
matters, I shall, therefore, deal with
certain major problems or questions
which have arisen.

Time and again, the question of
level-crossings, overbridges and under-
bridges has been raised. A large
number of cut motions relate to
them, Even the last speaker complain-
ed bitterly about the hold-up at these
level-crossings.  Already, the hon.
Minister has referred to this, and my
colleague Shri Shahnawar Khan also
has mentioned il. But I would like to
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amplify what they have stated, by
placing before the House paragraph 2
of a letter written to the State Gov-
ernments by the Railway Ministry,
which reads as follows:

*“The Government of India
(Ministry of Transport and Com-
munications) have recently advis-
ed that all schemes relating to
over—or under-bridges; in replace-
ment of level-crossings should
form part of the State plans, and
after obtaining prior approval of
the Planning Commission, the
Road Authority’s share of the cost
may be met from the loans which
the Ministry of Finance (Depart-
ment of Economic Affairs) may
grant to the State Governments
for miscellaneous development
schemes under the State plans.
There is also the share of all State
Governments from the tax on
railway fares, which can legiti-
mately be spent on the State
Governments' share of cost of
overbridges and underbridges etc.
It is understood that all the State
Governments have been addres-
sed in the matter by the Gov-
ernment of India (Ministry of
Transport and Communications)
and requested to take necessary
action, Accordingly, it i= for the
State Governments to take up
schemes which they consider
necessary, and provide them in
their own plans, making necessary
provisions for funds to meet their
share of the cost and advise the
concerned Railway Administra-
tion the priority according to
which the State Governments
would like the schemes to be pro-
gressed. Formulation of the State
Governments® plans in this manner
will enable the Rallway Admini-
strations to prepare a co-ordinated
scheme as far as the construction
of overbridgeslunderbridges is
concerned to fall in line with the
priorities desired by the State
Governmenta ™,
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Sir, 1 may ada that we collect
ubout Rs. 1] crores anuually by way
of passenger fare tax and so far we
have distributed Hs. 26 crores io the
States pro rata according to certain
proportions determined by the Finance
Commission,

Some hon. Members have suggested
that a Fund might be created to meet
the cvost of these overbridges and
underbridges. This is a matter which
can very well be discussed in the Gen.-
eral Budget and possibly under the
Demands for the Planning Commuission
or the Ministry of Transport. 1t
would pe welcome if the Plauning
Comnmission would set apart some
amount out of which these overbridges
and under-bridges can be constructed
and the dclays at the level-crossing
eliminated.

‘We are wel] aware of the fact that
delays are not delays of individuals.
It is not individual loss of time; it is
a nationai waste of time, Therefore,
we would welcome the Planning Com-
mission setting apart such amounts
and helping us to relieve traffic con-
gestion. Otherwise, it will not easily
be met. ’

In the meantime we are not keep-
ing quiet. Within ‘our means we are
trying our utmost to see that the
delays at the level-crossings are re-
duced to the minimum. Our objective
is to reduce it to about B minutes and
not more than 10 minutes. It 1s with
this end in view thet we nave issued
instructions to the several railway ad-
ministrations to take into consideia-
tion the various level-crossings at im-
portant places and to see that delays
are avoided.

We have advised that where tnere
are heavy detentlons of road traffic,
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and consequently complaints, they
should consider the desirability of im-
proving the tele-communication and
interlocking arrangements at che level
crossing to cope with the increasing
road traffic as indicated below:

“(i) Important level ecrosings
shoula be connected by telephone
with the adjoining stations and
wherever adequate view of wn
approaching train is not available
to the Gate-man, a warning bell
operated automatically with the
approach of train should be pro-
vided. This will keep the Gate-
mun in close touch with the move-
ment of trains and avoid early
closing of the level crossing.

(ii) Arrangements of interlock-
ing the level crossings within the
station limits with the station
signals to be re-arranged, so as to
enable the Gate-mun to open the
gates @&s soon as the train has
passed the level crossing.

(iii) At extremely busy level
crossings, instead of providing
gate-leaves on each side of the
level crossing, they may be replac-
ed by lifting barriers, which can
be operated simultancously from
a winch or a cabin close-by, thus
avoiding the necessity of the Gate-
man actually walking to each of
the gate-leaves, and thereby save
time.”

We have also authorised that
wherever the signal-levers are away
from the gates they should be shifted
to near the gates so that 8s soon as
the train passes, the Gate-man opens
the gate and avoids further delay.

We have asked the administrations
to look into this matter and draw up
a scheme. We hope to complete it
within about two years preferably and
a close watch has been asked to be
kept on the actual progress made in
this direction.

One other point has also been touch-
ed upon earlier by the hon. Member
from Gurdaspur, Shri D. C. Sharma.
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He was talking of a committee to
avoid dyarchy in the police adminis-
tration. I do not know what he
means. Obviously, he was under a
mistaken impression that the Special
Police Establishment is dealing with
these crimes. It is not the SP.E. The
S. P. E. has got a special function; it
deals with corruption, under the
Home Ministry. .

Hon. Members will kindly see that
the Railways have not got a police
force. What they have got is a Rail-
way Protection Force. Parliament, in
its wisdom, in passing the Act gave
the Protection Force only power to
protect railway property and property
entrusted to the Railways. It has got
only limited powers for arrest and
search. Now, crimes against persons
and crimes against property are, under
the Constitution, State subjects. There-
fore, coming as it does as a law and
order subject, the problem of the pro-
tection of passengers and the protec-
tion against offences to property is,
naturally, the subject-matter of the
State Governments.

This function is exercised by the
Government Railway  Police. The
G.R.P. functions in two sectors. One
is the order ponlice and the other is
called the crime policee The order
Polce deal with maintenance of order
in the stations and on the platforms
and in trains standing at stations. For
the Order Police we pay to the
States, annually, about Rs. 94 lakhs.
This is our contribution.

So far as the Crime Police is con-
cerned, that is the concern of the State
Governments. And the State Gov-
ernments pay for it

It has been suggested by hon. Mem-
bers that we should have more G.R.P.
to put down crimes. The question
is: Who is to foot the Bill? The
protection of person and property
being the concern of the State Govern-
ment, any increase in the G.R.P. to
afford greater protection to the pas-
sengers must be made by the State
Governments. The problem, therefore,
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would be how to increase the force
and afford greater protection,

Shri Amjad Ali: Is that the defence
the Railway Ministry want to put up
for saving the passengers from de-
predation?

Shri 8. V. Ramaswamy: 1 am not
stuting anything like that. I am only
stating the exact legal position, the
factual position. 1 may, at the same
time, submit to the House that we are
in close liaison with the G.R.P, We
are rendering all assistance possible
for detecting crimes, for arresting
and prosecuting and for bring-
ing the offenders to book. As I sub-
mitted before, our powers are
limited in the matter of arrest and
detention. It is the G.R.P. who have
to investigate and prosecute the offen-
ders. We have no such powers.
Therefore, in the context of the parti-
cular situation we cannot.... (Inter-
ruptions). If, in the wisdom of par-
liament, the law can be amended, it
can be done. I am only stating the
factual and the legul postion.

Shri Amjad Ali: The railway
trains belong to you and not to the
State Governments.

Shri S, V. Ramaswamy: The trains
run through the State territories: that
is the position.

Shri Amjad Ali: What a defence!

Shri 8. V. Ramaswamy: Yes, but
the hon. Member himself is a lawyer
and he knows the legal position.

Shri Tangamani (Madurai): You
must look after the safety of the pas-
sengers.

Shri S. V. Ramaswamy: The safe-
guarding the safety of the person is a
State subject, according to the Consti-
tution.

Shri S. M. Banerjee (Kanpur): In
the State Assembly of Uttar Pradesh
this question was raised and there the
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Minister replied that it is the responsi-
pility of the Centre.

Shri S. V. Ramaswamy: Let us
not go into any controversy. I stated
merely the legal positicn.

Some other hon. Members have
raised the question in their cut mouons
—1the question of the electrification of
stations, The policy of the
Ministry is to electrify as
many stations as possible under
the Second Five Year Plan. We
have programmed to electrify about
1,200 stations; so far 641 stations have
been electrified; 200 stations are on
hand; and by the end of the Second
Five Year Plan we hope to complete
the target. Wherever there is electri-
city nearby, we give preference and
have those places electrified. So, the
hon. Members who have moved cut
motions witn regard to the clectrifica-
tion of stations will be pleased 1o
know that this will be taken up on a
programmed basis; and, as and when
funds are available and current s
also available, these stations will be
electrified.

There is one other question about
telephones in stations. Some  houn.
Members have raised it. We have pro-
grammed in the Second Five Year
Plan to have 1,500 telephones set up
in about 1,100 statlons. So far, we
have given 1,300 telephone connections
in about B850 stations. According to
the programme, 250 stations yet re-
main to be connected by telephones,
The delay is not on our part. The
delay is sometimes due to P. & T. for
the reason that either the exchange
nearby is overworked or the exchange
is far away. Anvhow, we are in clnse
touch with the P. & T. to see that
facilities are provided by way of tele-
phone connections to as many stations
as possible. These telephones are
meant not for outward calls but for
making enguiries about ths movement
of trains and things like that. Tt will
not be oven to the public to make use
of it for any private purpose, but only
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for business connected with the Rail-
ways or in case of emergencies these
can be used. In 210 stations, 228
public call offices have been set up
which are open to the public and we
are pursuing the matter to see that
&8s many stations as possible are con-
nected with telephones,

Regarding the out-agencies, the
policy of the Ministry is to have as
many as possible because it helps to
integrate the means of transport from
the rail head to the interior and from
the interior to the rail head. We have
220 out-agencies. Most of them are
operated by contractors while some of
them come under departmental-cum-
contractor operation. Last year we
have been able to add only 33 out-
agencies and I myself am not fully
satisfied with the increase in the num-
ber. It is not that we are so parti=
cular about the traffic offering but we
are keen about the suitability of the
contractor. If the suitable contrators
are available, we would like to en-
courage as much as possible the open-
ing of out-agencies. We have recently
issued a circular to the Administrations
to draw up a list of the places which
have got a population of over 10,000
and which are five miles away from
the nearest station.

Shri T. B. Vittal Rao (Khammam):
It is not very clear.

Shri 8. V. Ramaswamy: We have
asked them to draw up a list of
places which have a population of
10,000 but which are more than flve
miles away from the nearest rail head
so that if suitable contractors are
forth ing, we should have no
hesitation in opening as many out-
agencies as possible.

oty wiw: war fow oqET A
FAGET TW TATT | T & IAIC =
= ey s ?

Shrl §. V. Ramaswamy: It is only to
find out the requirements. One hon.
Member has moved a cut motion that

there must be an out-agency in every
district centre. We are going far
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beyvond that cut motion as a district
centre would have at least a lakh of
population . . . (Interruptions.)

Shri Tangamani: Is the Divisional
Superintendent authorised to give per-
mission? Is he the final authority?

Shri 8. V. Ramaswamy: Shri Damani
mentioned that the claims , position
had improved. Apart from the slight
reduction In the amount paid, the
number of claims have also come
down from about 73,000 in 1955-56 to
44,000 in 1958-59, The time taken for
settling the claim has come down from
Tl days in 1952-53 to 52 days now.
I may add that we are not quite satis-
fied with this reduction and we would
certainly see that the position im-
proves further and we pay much Jess.
There is a constant endeavour on our
part to keep down the claims as low
as possible and settle them as gquickly
as possible,

Some hon. Members referred to the
increase in working expenses, Al-
ready the hon. Minister has said that
constant attention is being paid to
secure economies and I would like
only to add an amplification kow it
has given satsfactory results. I will
take the figures for 1958-59 and 1859-
680. The working costs have increased
by about 15} crores of which Rs. 5'5
crores are accounted for by the in-
crease in the price of coal, repairs to
bridges, etc., caused by excessive
floods. The net increase would come
to about Rs. 10 crores. As against
this, there has been an increase in the
gross receipts by Rs. 32 crores and if
you deduct Rs. § crores from it due
to the incremse in freight rates from
1st October, 1858, the net increase
in the traffic income will be about
Rs. 27 crores. In other words, for a
net increase of Rs. 10 crores in
working expenses, there has been
an increase in the income tc the
tune of Rs. 27 crores. From this you
will be pleased to compare the figures
for 1960-61 too. There will be a net
increase of Rs. 35 crores in the work-
ing expenses. Out of this, Re, 20.12
crores account for the increase in the
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pay structure according to the Central
Pay Commission's recommendations
.and one crore has been set apart for
meeting the liability that may arise
when we accept carrier liability.
‘Therefore, the net increase will be of
the order of Rs. 13.75 crores as
against an increase of Rs. 28.50 crores
in the revenues. This does not in-
clude the increase in surcharge that
will operate from 1st April, 1960. So,
when we compare these figures, I feel
that there is nothing to be alarmed
:about the increasc in the working ex-
penses at all. On the other hand, the
results are quite satisfactory. As my
colleague only yesterday pointed out
from the figures placed by the Hon.
Prime Minister—it is a noteworthy
feature—all the Ministries put to-
gether were able to show only an
economy of Rs. 23 lakhs and out of
Rs. 5.99 crores the Railway Ministry
alone has been able to show an eco-
nomy of Rs. 5.76 crores. . .(Inter-
Tuptions.)

Shri Naoshir Bharocha (East Khan-
desh): You have been very extra-
vagant.

Shri 8. V. Ramaswamy: It is not
extravagance. I am prepared to place
figures under the various heads in
which economy hag been achieved.

Shri Jagjivan Ram: We should not
show any economy!

Shri Harish Chandra Mathur: What
is the break-up of these figures?

Shri S, V. Ramaswamy: I am pre-
pared to give them here but for the
fact that I am hard-pressed for time.

Shri Jagjivan Ram: You send it to
the hon. Member.

Shri S. V. Ramaswamy: I shall send
a copy of this to him. In fact, a copy
was placed on the Table of the House.
On the question of working expenses
the Railways have given a very good
account of themselves and I do hope
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that the House will appreciate the
achievements of the Railways in this
direction.

Now, some hon. Members . . .

Shri T. B. Vittal Rao: What about
Salem-Bangalore?

Shri 8. V. Ramaswamy: Do not
have it from my mouth please.

Shrimati Parvathi Krishnan (Coim-
batore): As Minister.

Shri T. B, Vittal Rao: Otherwise I
am going to press my cut motion.

Shri S, V. Ramaswamy: Shri
Damani was very happy (o congra-
tulate the Railway Ministry on its
attempt to get materials indigenously
and to encourage manufacture of all
the materials in our own country, I
would only like to submit that the
Railway Equipment Committee has
done very good work, and from year
to year we have been getting more and
more of indigenous material. The
percentage of indigenous compared to
foreign has increased in a very encou-
raging manner. Very many things
which we have been importing hitherto
are being manufactured by the
ceuntry. For instance, steam locomo-
tive fittings such as pressure castings,
ejectors and injectors are produced in
sufficient quantities as to meet domes-

_ tic requirements. Steam pressure and

vacuum gauges are manufactured for
the first time and the capacity develp-
ed to meet the full requirements of
Railways. With the going into produc-
tion of a large tube mill, ERW tubes
are produced in sufficient quantitfes as
to render imports of boiler smoke
tubes and other tubes on steam loco-
motives unnecessary. Larger diamet-
er tubes such as flue tubes are in the
course of development,

Amongst coach and wagon compo-
nents may be mentioned such develop-
ments as the manufacture of coaching
under-frames, the metre gauge cen-
tre couplers and increased gquantities
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ot vacuum brake fittings, wheel-sets
etc. There was an impressive progress
in the manufacture of train lighting
cquipment such as dynamos and switch
gear for coaching stock. Locomotive
headlights were produced for the first
time and Railways are already self-
sufficient in this item.

In the field of mechanical signalling
equipment, the output from the indus-
try was so increased as to more than
meet  Raiiways requirements. A
number of items of electrical signall-
ing equipment were also produced
although more items have yet to bu
developed and the work is in hand

These are a few of exclusively Rail-
ways" items which have been deve-
loped during the Second Plan Period.
It must, however, be mentioned that
with the rising tempo of  industrial
production, a large number of com-
mon user items are being obtained by
the Railways from within the country.
Mention may be made of a number of
items such as small tools, cables, tcle-
phone appartus, paints, varnishes, etc.
etc.,

We can place certain figure, which
the House will appreciate. To have
an idea of the extent of indigenous
purchases of Railways, an analysis of
the figures ol purchases during the
years 1956-57, 1957-58 and 1958-59 can
be given, The total purchases includ-
ing imported steel were of the order
of Rs. 171" 38 crores in 1956-57. The
total purchases excluding imported
steel were of the order of Rs. 153-16
vrores during the same period. Indi-
genous content out of this was of the
order of Rs. 125'82 crores, If it is
including imported steel the percen-
tage comes to 73, and if it is excluding
imported steel the percentage comes
1o 82. In 1957-58, total purchases in-
cluding imported steel amounted to
Rs. 221'83 crores and excluding im-
ported steel it amounted to Rs. 180°46
erores. Out of this indigenous econ-
tent was worth Rs. 15848 crores.
Therefore, excluding imported steel
the percentage was 88 and including
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imported stecl the percentage was T1.
In 1958-59, the total purchases includ-
ing imported stecl amounted to
Rs. 254-08 crores and excluding im-
ported steel it amounted to Rs. 207-985
crores. Indigenous content was 16793
erores. Therefore, including import-
ed steel the indigenous content was
866 per cent and excluding imported
steel the indigenous conterit was Bl
per cent.

We are economising in the utilisa-
tion of scrap also. We have got a big
programme of utilisation of scrap
arisings in the workshops. Our annual
arisings are estimated to be of the
order of 1,76,000 tons. We have grad-
ed this into different types. We ecall
them “re-rolling”, *“industrial” and
“melting”. Of the total annual aris-
ings of ferrous scrap on the Railways,
roughly a third is utilised directly in
Railway workshops. Another third is
converted for the Railways' require-
ments by Ordnance Factories and pri-
vate Steel Founders|Rollers in the
form of billets, steel castings, untested
rolled components. The balance third
at present is being supplied to the
steel plants in the public sector. As
a major step in the utilisation of melt-
ing serap in Railway workshops, two
self-contained units at Ajmer and
Jamalpur have been brought into
commission solely for the purpose of
making tiebars rolled from ingots
locally produced from scrap. The
proposal for another similar unit in
the south is also being examined.
Similarly, in the new Locomotive
Component Works, which are being
established at Varanasi, it is proposed
to convert approximately 5,000 BG
axles into MG axles and utilise the
off-cuts for ancillary production. This
would go a long way in meeting the
demand of MG axles. The aforesaid
conversion would, of course, be under
proper metallurgical control.

Sir, T have very nearly covercd all
the points. One hon. Member said
vesterday--it was a very unfortunate
remark and that is why 1 am making
this submission—that the Rajlway
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Board will not.b'dme before this
House as protagonists of vested
interests. 1 do not know what he
meant by that. It was a flowery
language, no doubt, Whose wvested

interests? tInterruption). The
interests are vested in the people,
in  the nation. The  Railways

are the property of the nation. No-
body has got any vested interests, not
even the Board. It was an unkind re-
mark. I beg to submit, Sir, the only
interest that the Railway Board, the
Railway Ministry has got is the in-
terest to serve the nation. In that high
endeavour, Sir, I am thankful for the
sympathy and co-operation of all hon.
Members.

Mr. Deputy-Speaker: Am [ requir-
ed to put any cut motion separately?
I find that is not the desire of any hon.
Member. T shall put them all together.

The cut motions were put and nega-
tived.

Mr. Deputy-Speaker: The guestion
is:

“That the respective sums not
exceeding the amounts shown in
the Order Paper be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of Demands Nos: 2 to 20.”

The motion was adopted.

15.58 hrs.

MOTION RE. DANDAKARANYA
DEVELOPMENT AUTHORITY

Shri D, C. Sharma (Gurdaspur): I
beg to move:

“That this House takes note of
the Statement on the Dandaka-
ranya Development Authority laid
on the Table of the House on the
27th November, 1959 by the Minis-
ter of Rehabilitation and Minority
Affairs.”
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It is a very proud privilege to be
able to initiate this  discussion on
Dandakaranya. Dandakaranya ecvokes
many historical memories, but it also
recalls to mind certain incidents and
situations which are connected with
present day realities. It is, however,
Sir, a pity that though the mythical
and historical Dandakaranya  com-
prises of Bombay, Madhya Pradesh,
Andhra and Orissa States....

An Hon. Member: Not Bombay.

Shri D. C. Sharma:....our Danda-
karanya comprises of only two States,
Orissa and Madhya Pradesh. It is 2
pity that though, to begin with, three
States were involved, ultimately only
two States came forward te sponsor
the scheme.

There is some pertinence in raising
this discussion in the context of the
World Refugee Year which the whole
world is celebrating at this time. It
has been said that there arc about
70 million people uprooted on account
of the second world war. About 40
million people were added to that
number on account of political events.
About 15 million people were added
to this number on account of certain
other {roubles. So, the refugees are
to be found not only in India but
all over the world. The World
Refugee Year is celebrated at this
time by 76 countries of the world. 1
do not know whether my country is
directly participating in it or not. But
anyhow we have our own refugee pro-
blem in this country. There arc
Arabs and Chinese and all kinds of
refugees in the world and their pro-
blemg arc similar to our problems,
namely, the problem of relief and re-
habilitation and also the problems of
resettlement. But I must say that
though we have solved the problem of
reseitlement, in many cases, this pro-
blem has defied the people in Europe.

16 hrs.

Dandakaranya is a very experimen-
tal resettlement project and T must
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congratulate the person who conceived
this project. 1 have been looking
through the warious phases of this
project. I looked through the note
on Dandakaranya circulated by the
Ministry of Rehabilitation in  April,
1958. What a fine reading it makes?
What great hopes it creates? What
prospects of resettlemcnt it presents
before us? The whole scheme lies
before us with ten essential features:
Malaria will be eradicated communi-
cations will be improved; available
land will be utilised; the most bene-
ficial crop pattern will be evolved;
irrigation facilities will be provided:
pisciculture will be introduced; ade-
quate transport and marketing facili-
tips will be provided; etc. It reads
like the prospectus of a limited com-
pany which is out to sell its shares.
I was very much enthused when I
read this and I thought this promised
a kind of a new Heaven to the un-
fortunate refugees from East Pakistan
who are placed much worse than the
refugees from West Pakistan.

Mr. Deputy-Speaker: Order, order;
since this discussion began, one voice
to my left is heard simultaneously.

Shri D, C. Sharma: In the reports
and the note, there was a talk of a
master plan. But I find in the report
of the Rehabilitation Ministry for
1858-59 that all talk about the master
plan is gone. What I am going 1o
point is that as we have progressed in
the implementation of the plan with
regard to Dandakaranya, there has
been a progressive decline in the aims
and objects that we have put forward.
In the note we talked about a master
plan; it is a good thing. We are
talking about a master plan for Delhi.
I am very glad that this big city
which is becoming a kind of model
to look at is going to have a master
plan. But in this report we do not
find any talk about the master plan.
But we find a mention of what may
be called a phased programme—a
very, very deceptive word; a very.
very vague word and a very, very mis-
leading word. ‘The plan has now
been divided into phases, but still T
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hope that this phased programme may

lead to the desired cnd. .

1 find in the report for 1958-59 that
a provision is going to be made for
the settlement of about 35,000 families
and that at least 20,000 families are
going to be employed there. They
were to be settled by the end of 1959,
All kinds of things are smtgd. The
employment potential is mentioned.
Road transport, consumer goods, dairy
units, manufacture of bricks and tiles
are all mentioned. It is said that a
railway will be laid; thai the first
phase will be the employment phase;
that education of children will be
taken up: that there will be co-opura-
tive societies; that agriculturist would
be given seven acres of partly dry
and partly wet land; that they will
get a house with a plot and a main-
tenance grant. All kinds of promises
are given. It is said that all these
facilities will be given. The targets
to be achieved by the end of 18960
have been laid down. We will have
to reclaim 45,000 acres of land; we
will construct 5,000 village houses;
we will consiruct and improve roads
at a cost of Rs. 80 lakhs; we will com-
plete the surveys and construction of
minor and medium irrigation works.
All this kind of thing is said in ithe
report. We will have special machi-
nery like tractors and all that. What
I find is that the report of the Reha-
bilitation Ministry dilutes the hopes
that were given by the note to which
I referred earlier.

This is not the end. I come to the
statement of the Minister which was
placed on the Table of the House on
the 27th November, 1959. That statc-
ment shows that the Dandakaranya
Development Authority had been mis-
conceived; that this  Authority had
not got the right team; that it had
not got the team spirit. I do not
want to go into all those things which
have been said on the floor of this
House, about which the press knows
and about which all of us know such
a great deal. T do not want to say
anything about them, but I must say
that there has been very little of team
work there. The Member (Enginesr-
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ing) has not been on good terms with
the Member (Agriculture) and both
of them have not been pulling their
weight so far as the Chief Adminis-
trator is concerned. I do not know
how the new Chief Administrator now
functions there. I find that this Deve-
lopment Authority was given no doubt
some adequate powers, but somehow,
the Authority did not have any faith
in the work. Its members also did
not have that zeal for the work which
they should have shown. Dandaka-
ranya is not like an ordinary coloni-
sation scheme; it is a schemc plus
philanthropy plus humanitarianism
plus education plus rehabilitation; it is
a scheme of great magnitude and if
tho persons who are asked to admi-
nister the scheme administer it in a
routine fashion, as they administer
some other undertaking or department
of the Government of India, the
scheme is bound to fail.

The first drawback was that no
master plan was drawn up to begin
with. The second defect was that the
Dandakaranya Development Authority
was constituted in such a way that
though it might have had adminis-
trative talent, which I do not deny.
those persons did not have that drive
behind them, which was necessary to
make the scheme a success. There
was loss of faith; they could not create
faith and therefore they were not
able to make tht scheme as good as
everybody wants it to be.

There was a statement made by the
hon. Minister on the floor of the House
on 12th December, 1859. The rosy
prospect of the note was gone. The
bright hopes had pgone. The state-
ment had shown a state of realism.
It showed a big gap between the pro-
mises and the performance. The
hiatus was very very big. Of course,
all the headlines are there: soil con-
servation, irrigation, reclamation,
ete. But when you come to
analyse the statement, you find that
it does not give much hope of any
early implementation or much hope
about the work being done in the
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spirit which was necessary. As |
have already said, there has been, sv
far as this scheme is concerned, a
progressive loss of faith, a progressive
diminution in the production of re-
sults, a progressive realisation of the
difficulties that are there and also a
corresponding realisation thal some.
of those difficulties are insuperable
and cannot be removed. This is the
fourth phase.

The fifth phase of the Dandaka-
ranya scheme is to be found in the
questions and answers given on the
floor of the House. I do not deal
with history; I deal with current
events. There was a question put on
the 17th February, which related to
one aspect of Dandakaranya. If we
are to see this reply, we will find
that not much has been done nor 1s
there much hope of better things to
come. This question was about the
irrigation projects in Malkangiri and
Umerkote areas. I am reading out
what thé Minister said—I am not
drawing upon my imagination or any-
thing of that kind:

“In the light of the observations
of the Central Water and Power
Commission, the schemes were
revised and sent to the Com-
mission together with drawings
plans and estimates in December,
1959."

—

have already said that there was
no firm plan; the plan has been
changed every now and then. He
went on to say:

“The cost of the Umerkote
scheme is about Rs. 92 lakhs and
that of the Malkangiri scheme
about Rs, 139 lakhs. We have
been informed by the Commission
that the technical scrutiny of the
Umerkote scheme is likely to be
completed by the end of this
month. The Malkangiri scheme
is likely to take a little more
time.”

The rehabilitation in Dandakaranya
is going to be about 70 per cent agn-
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culture; agriculture without irriga-
tion; it is 4 body without any breuth.
Not only has this scheme not been
put intp effect, but also the tube-
well scheme. So, therc is this desire
{0 rehabilitale these persoas, but the
scheme is yet being formulated and
the displaced persons are being sent
there. What are they going 1o get
there? They may get lands. I am
told that out of about 7 acres they
are given, only 4} acres are worthy
of cultivation. I find it from Gov-
ernment sources. They will be given
land, but how will they cultivaie
that land without water, without irrvi-
gation facilities?

I take another question. I will prove
my case with the help of what has
been said by the Minister; 1 do not
want to add anything from my own
imagination, because I know it will be
said aboul me that I have not been
there and so, what do I know about
Dandakaranya? 1 am reading from a
reply given on 1st March, 1960: “Road
from Kola to Malkangiri in Orissa
and roads from Pappadhandi to
Umarkote and five miles beyond....”
ete. Then he says:

“The portion of National High-
way No. 43—The read is being
maintained properly.

Road from Amraoti to Umer-
kote—upgrading of: Work orders
for supply of stong metal have
buen issued...." ete

So, everything is in
hope.

the region of

The other question was about the
railways. 1 do not think the rail-
ways aboul which they are talking
will be constructed. We heard the
hon. Minister’s reply to the cut
motions yesterday. Irrigation is yet
far away; roads are yet far away;
railways are in the dislant horizon.
About the tractors, the hon, Minister
made a statement today; I do not want
to go into that question.
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I want to ask the Minister what is
the situation about the work-site
camps. 1 am told that there are no
huts there. What is the situation
about reclamation centres? 1 am
told the poor people are being threa-
tened by wild animals and there is
nothing to protect them. I want to
understand the progress made so far
as the displaced persons’ colony is
concerned. I want to know how many
schools have been started. The dis-
placed persons want a secondary
school; it has not been set up so far.

I am saying all this not to dis-
courage anybody, not to dampen the
spirits of anybody. I want the Dan-
dakaranya scheme to succeed. I want
the displaced persons to have a happy
and prosperous life there. I want
that this cxperiment should be some-
thing of its own kind in the whole
world, so far as rehabilitation of
displaced persons is concerned.

I am not a gloomy prophet, but,
what I want to point out is this, that
as time has passed, as days have
rolled by, Dandakaranya has become
thinner and thinner, has become more
and more difficult of achievement, more
and more difficult of realisation. Now
1 cannot do anything; I can only
appeal to the hon. Minister that he
should see to it that this Dandaka-
ranya scheme, which has been therc
vefore the refugees from East Pakis-
tan who are more unfortunate than
the refugees of West Pakistan, should
be realised as early as possible. From
the Rajya Sabha debate I find that
only a few families have been moved
to that place and even those that
have been moved to that place are not
feeling very satisfled. So, I want an
integrated  programme for this
scheme, I want speedy realisation of
this scheme and I want the displaced
persons to get all those concessions
and things that they want. I want a
new world to be created with schools,
co-operative societies and all that
kind of thing. I Jnow the hon.
Minister can do that: He is a man of
drive and enthusiasm. He should try
to live there, he should go and live in
Dandakaranya at least for ten or
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fifteen days a month. That way I
think he will be able to enthuse the
administrators there.

An Hon. Member: Will you accom-
pany him?

Shri D. C. Sharma: I say this
because this scheme can be either a
crowning glory of the rehabilitation
work or a crowning futility of the re-
habilitation work. 1 want this schemu
to be the coping stone of our reha-
bilitation work. But the way it is
beéing administered, the way it has
been moving, makes me very unhappy.
Therefore, it is only to voice my un-
happiness that I have raised this dis-
cussion. I arh sure that I have not
said that in any spirit of carping
criticism. I have not said this thing
with a spirit of creating difficulties
for the Minister. I have said this
only with a view to enthuse him and.
through him, the administrators therc.
1 would ask him to lock into the very
small details; for instance, Class III
and Class IV appeintments. Very
few. people have been appointed
from the displaced persons. Many
small things make a big problem.

1 would say that this scheme should
be administered by those persons who
have faith in it, should be adminis-
tered by those persons who have zeal
for it, and should be done in such a
way that the displaced persons from
East Pakistan, who are now in Wesl
Bengal—though they are happy and
joyful there, they should go there in
order to see that they are going to
have a new life when the old life has
gone—feel that something good has
been done to them. It is & scheme of
colonisation. I do not know how long
it will take. I wish that there should
be speedy execution of the scheme.
If things go on as slowly as they arc
now going on, I do not think the
scheme will be completed at all.
Perhaps, the hon. Minister will be in
a better position to know than I am,
because he knows more inside facts
than 1 do, but I think that if things
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Eo on al the speed at which they are
going one does not know when will
it end.

Therefore, 1 appeal to the hon.
Minister, who has the welfare of dis-
placed persons in his heart, and who
has always worked for displaced
persons, I appeal to him to take this
scheme more earnestly and to com-
municate his earnestness to the
persons who are administering the
scheme, whether they are truck
dri\ﬂ:’rs or tractor drivers, people
running consumer stores or displaced
persons, or school masters, whocver
they might be. They should have a
touch of enthusiasm which they can
put into their work. I hope he will

do that to see that the scheme is
brought to fruition.
Mr, Deputy-Speaker: Motion

moved:

“That this House takes note of
the Statement of the Dandaka- |
ranya Development Authority
laid on the Table of the House
on the 27th November, 1958, by
the Minister of Rehabilitation and
Minority Affairs.”

Two hours have been allotted for this
discussion. I have got a list of eight
hon, Members and besides this therc
are at least four more hon. Mem-
bers, Would it be all right if 1 place
a time-limit of ten minutes?

Shri H. N. Mukerjee: A little more
than ten minutes.

Mr. Depuly-Speaker: I have no
objection. I can make it fifteen
minutes. But then only a fewer
members could be accommodated

SIlrl_ Ajit Singh Sarhadi: I think
ten minutes would be better, because
then more members can participate.

l\_lr. Deputy-Bpeaker: As the House
decides; T have no objection to either.

Shri Bimal Ghose: You can fix a
{ime-limit of ten minutes, with dis-
cretion in your hands to extend il up
to five minutes.
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Mr. Deputy-Speaker: But if the
list is big it will create difficulties.

Shri H. N. Mukerjee (Calcutta-
Central): Mr, Deputy-Speaker, Sir,
we are discussing a rather disspiriting
document which was placed by the
Minister of Rehabilitetion on  the
Table of our House some time ago,
and I say this a disspiriting docu-
ment, because it furnishes damning
evidence of Government's egregious
handling of a scheme of national im-
portance, the Dandakaranya project.
I wish to say in the beginning that
this is not an occasion for trying to
secure debating points, it is an occasion
of SOrrow and  heart-scarching,
because there can be no getting away

from the fact that great expectations N

Nhad been rouscd and have been very
nearly dashed to the ground. In 1957
Government dangled these expecla-
tions, about 80,000 sq, miles of con-
tiguous land which would be availa-
ble for the re-settlement of  East
Pakistan displaced persons and also
for the welfare of the local tribal
population, and there was a call to
something like a great adventure
which was, Juckily, to be under-

written by the Government. There
was a very large operation which
needed for iis success certain

qualities of imagination, as well
as of exccutive ability, but I
am afraid both qualities have been
found to be very sadly lacking.

1 know the Minister is very often
trying to find excuses for his failure,
and he said this scheme was faced with
opposition at every stage. But I would
like to recall certain things, and I
would like to say that, of course, we
have sgaid that, in spite of Govern-
ment's statement to the -contrary,
there was a considerable quantity of
available land in West Bengal. and
refugees should not be compelled to
go out of the State till the maximum
settlement in West Bengal itself had
taken place. We had said also that
if the refugees have to go out of the
State, they certainly will. We never
said that they will never go out of
the State. We said they will cer-
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tainly go out of the State, but let us
not ask them togquit till all the
avenues of resettlement in Wesl
Bengal were exhausted. Becalse
sometimes an impressien is sought to
be created to the contrary, it is only
fair to remember that quite a wvery
large number of East Pakistan refu-
gees have se'tled outside West Bengal,
Unstarred Question dated the 1st
September, 1956—19489 was the num-
ber of that question—elicited the
reply that:

Out of the estimated 41'17
lakhs of East Pakistan refugecs,
some ten lakhs had settled out-
side West Bengal and a sizable .
number had rehabilitated them- .
selves without Government assis:
tance.

Now, there ape black sheep in every
fold and when we get- millions of
people in an unending trail of refu-
gees, there surely would be a large
number of bad cases. But let us not
tar all the refugees from East Bengal
with the same brush which sometimes
the hon. Minister has very gencrous-
ly applied in this House.

Glowing accounts of Danaoakaranya
have been brought back by Govern-
ment spokesmen. But no press parly
ever went there. No  non-officiul
group was ever sponsored by Gowvern-
meni and the result was that the
hon. Minister reported his buoyaocy,
his cheerful, expectation. He  had
announced that all West Bengal camps
would be cleared out by the 31st July,
1959. How fantastic and irresponsi-
ble this kind of decision was, has
been proved since that time.

The hon. Minister has  reporled
that the Dandakaranya Authority
was set up and the first meeting was
held on the 14th October, 1958, The
Chief Administrator went there and

set up headquarters in December.
1958. Other members joined very
desultorily in May 1859 and thor

there gtarted a quarrel. He reporied
to Parliament that in July 1958
ratters came to & head. Then he

® started intervening in this matter.
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Just when the were being
expected to be rendered empty
becausc Dandakaranya would be an
srea where people could be received,
just about that time the quarrel among
certain officers of the Minister came
to a head. That is what he reported
in his statement. He reported also
there werg charges and counter-
charges, the comings and goings, the
hon. Minister going somewhere and
the hon, Deputy Minister going some-
where else. Then  ultimately  the
Chief Administrator was asked to
quit and the constitution of the au-
thority was proposed to be changed.
It is a pity that the hon. Minister
does not come before Parliament and
the  country in sack cloth
and aches asking forgiveness for
default. But he has tried to pro-
claim that everything is lovely again in
his garden and he is angry with hon.
Members whose patience is  nearly
exhausted and who fear that the hon.
Minister who has been proved so
egregiously wrong in his calculations
carlier may again go wrong. That 1s
a fecar which is shared by the country
and he has to give ug some kind of
assurance in that regard.

In Dandakaranya the job is to re-
claim the land, to offer irrigation faci-
lities and above all to provide for
afforestation, for soil conservation, for
health facilities etc. But we find that
planlessness of a character, which I
find very difficull to describe, has
continued and promises to continue at
the rate which the hon. Minister is
showing ur. We were told that in the
beginning an arca  Raigara-Malkan-
giri was chosen. Then it was given
up. The first batch of refugees, 500
people did not arrive till March 1858.
Only some of them could get land by
October 1958. There was complete
lack of co-ordination which I fear
continues even today between the
State Governments concerned and
there is no clear term or understand-
ing as yet in regard to the exact
blocks of land which would actually
be available for reclamation and for
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scttlement. Meanwhile in West
Bengal there was a scramble to close
down the camps becauss the hon.
Minister had issued certain orders and
us a result of that infructuous expen-
diture took place. In Dandakaranya
we were told that chouldaries and
uther tents for refugees were acquired
in & great hurry and many lakhs of
rupees were spent in the operation.
Lakhs is perhaps a very small entity
in the evpenditure accounts of Gov-
crmment these days, but this kind of
infructuous expenditure was preci-
pitated by the Government decision
which was incapable of being follow-
ed up. That was the sort of thing

+whirk happened theve.

We have been given reports from
unimpeachable sources as regards the
conditions of irrigation in Dandaka-
rauya. IDrrigation facilities are very
nearlv nil. Water supply is a terrible
problem. Tubewells dry up. I do not
blame the hon. Minister if the condi-
tions are so very hard, but at any rate
we should have been told a great deal
more about it very much earlier and
refugecz shoulé not have been shown
something like an ultimatum that in
these conditions they would have to
make their choice. This kind of
planlessnegs continues and he tries to
justify himself on the plea of the re-
sist of the people to go tn Danda-
karanya.

Only the other day in  this House
there were certain questions  which
showed how  this planlessness
continue. On the Ist March, 1960,
two days ago, the hon. Minis-
ter was asked several quostions
and one of our hon. Members here
pinned him down. The hon. Member
asked that on the 9th February, 1980
the hon. Minister had said in the Lok
Sabha that in the next three months
he counld move in 3,000 families to
settle them before the monscon scts
in, how is the hon. Minister going to
get 11,400 families, which he told us
on the 1st March, he was goinpg *o take
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over? The hon. Minister first answer-
¢d with a piece of phraseolegy, which
is a acfuution of equivocation, that atl
aspects were fully taken into conside-
ration. God knows what the sense of
this is! Then he was pressed again by
Shri Tridib Kumar Chaudhuri....

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): You have taken the name
of God. The other day objection was
iaken that I took the name of God....
(Interruption).

Shri H. N. Mukerjee: He said be-
tween 30 to 40.... ..

Shri Mehr Chand Khanna: I am
glad my hon. Communist. friend is also
taking the name of God.

Shri Chintamoni Panigrahi (Puri):
Your God and our God are different.

Shri H. N. Mukerjee: I am quoting
from tne answer which he gave to the
guestion—Starred Question No. 483,
dated the lst of March. In answer to
Shri Tridib Kumar Chaudhuri’s sup-
plementary guestion the hon. Minister
hzd said that all aspects have been
fully taken inuto consideration. When
the hon. Member was absolutely un-
able to accopt that kind of a statement,
he insisted. Then Shri Khanna replied
that between 30 to 40 per cent. of the
roatified families might agree to go and
others might get gainful employment
mn and around Calcutta. The hon.
Minister iy asking more than 11,000
familics at the point of the pistol, so
io speak, to make a choice when ac-
iually un his own computation he has
not provided the facilities or has not
made arrangements for receiving more
than 3,000 families in three months'
time. When pressed by an hon. Mem-
ber. he says first that all aspects have
been taken into consideration and then
says that he wishes to God that a large
number of thote people, whom he has
notificd. will not accept hls proposi-
tion, will run away from the camps
and will be thrown into the dust heap
in West Bengal
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This Is the kind of planlessuess, this
1s the kind of callousness which I did
not expect from the hon. Minister. But
he is practising thut callousness wath
impunity. It is guing on at a rate
which we cannot really accept. The
hon. Minister said a little while later
—he madc a promise; I am quoting his.
words which 1 hope he will not repu-
diate— *

"l undertake to provide every
single family that I take to Danda-
karanya with shelter, medical and
educational facilities, work and
ultimate rchabilitation.”

He has given us this undertaking ow
the floor of the House and we shea..
keep him to his word. But meanwhile
let us make sure that he does not again
make the kind of mess which his
Ministry has done over and over again.

It is in these circumstances that it
becomes important for Parliament to
intervenc In this matter. 1 know thce
Estimates Committee is making certain
investigations. But the Estimates
Committee works in a certain context
of things. But perhaps in view of the
expectations aroused and of the disil-
lusionment  which has  followed
because of the lack of an
imaginative approach and be-
cause of the lack of even elementary
ideas of executive operation—because
of that such disillusionment has fol-
lowed—perhaps we should be justified
in asking for a Parliamentary enquiry
into the working of this whole matter.
We might perhaps wait for the report
of the Estimates Committee which, I
take it, will be available before very
long. 1 do desire that there is a par-
liamentary enquiry into this matter.

I wish also that in the meantime
the pisto]l is not shown at the refugees
in West Bengal.

Mr. Deputy-Speaker:
Member's time is up.

Shri H. N. Mukerjee: 1 shall finish
in two minutes’ time.

The hon.

If you can make provision for these
refugees to go to Dandakaranya, of
course they would go. But there must
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be a certainty in regard to the provi-
sions being made there. In the mean-
time, house-building loans and that
sort of thing by means of the Baing-
nama scheme should be continued, and
ir. should be not only at the rate af
HRs. 100 per bigha, but at the rate of
Rs. 250 which you say you can grant in
very exceptional circumstances. Do
make the exceptional circumstances
much morc flexible, so that the people
can really make some kind of provi-
sion for themselves,

1 know there are certain other things
especially in regard o the provision
of irrigation facilities and water, and
especially in regard to the specification
of the standard acre regarding the
lands which you are going to give to
these refugees. These matters have
got to be gone into by the Minister,
and he has to give us certain assu-
rances,

1 have nu time to go into the details
which I have got, bui other Members
will follow mc up. But I wish only to
say this, that when the present Minis-
ter of Rehabilitation came to his job,
he got a welcome, he got a very hearty
welcome from ecverybody because he
has himeelf been a refugee. When he
took his headquarters to Calcutta, he
got a big cheer. 1 kmow very well
that in Calcutta he got & very ‘g
cheer. But the very papers thal had
given him such a wonderful welcome,
are now writing about hum in a man-
ner whieh 1 hesitate to quote. [ nave
got here papers like the Jugantar of
Calcutta, run by the Amrita Bazer
Patrika, a Congress institution, and
that paper uses adjectives about him
which I cannot quote. When actually
1 se¢ the Bengal papers’ commmts_ un
the present Minister of Rehabilitation,
I am really astoundeg at my own
moderation, but T charge the Minister
of Rehabilitation that he has bungled
and mismanaged, ana if he cannot give
satisfaction, he has no constitutional
business to continue where he is. He
has to give satisfaction, and ne has fo
face, as far as I can see, a parliamen-
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tary investigation of the tackling of
the problem of Dandakarauya.

Shri A, C. Guha (Barasat): This
question of Dandakaranya sume time
back figured very prommnently in the
Bengal papers, and 1t took a very un-
pleasant turn also in the form of a
public controversy. It practically
boiled down to a dispute between the
Minister and an official.

The statement that was laid on the
Table of the House on 2Tth November
is also a narration of certain troubles
brewing up within the organisation
between officers and officers, and ap-
parently also between officers and the
Ministry or the Minister.

I may agree with my hon. friend
Shri D. C. Sharma that this organisa-
tion started with an over-optimistic
picture, with rather an unrealistic
estimate of the capacity of the Gov-
ernment and of the organisation that
the Government might set up. It s
very difficult and delicate for this
House to discuss this matter on the
basis of the statement which was
placed on the Table of the House. For
anything going wrong in the adminis-
tration, the Minister is responsible
before this House. The officials who
might have been guilty of certain
lapses are not before the House, and
the House take cognizance of
them. That ig the convention of this
Honse. For anything going wrong i
the Ministry, it is the Minister who ir
responsible to this Houge, and he his
to account for these lapses.

1 should say that this Authority in
the beginning was given almost un-
precedented powers, powers which
the Minister himself cannot and does
not enjoy. 1 do not think he could
have created a post carrying Rs. 2,000
salary per month or appointed anybody
forthwith carrying a salary of
Rs. 1,500: nor can he without refer.
ence to the Finance Ministry, and per-
haps also to some other Ministry, spend
up to Rs. 40 lakhs. These are the
powers given to this Authority. And
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what was this Authority? For eight
or nine months, tnis Authority was
only one single man.

I do not like to use any hard words,
but 1 wish to sey that it was the
height of folly un the part of the Gov-
ernment to put so much authority, so
much power, in the Dandakaranya
Authority which was not a statutory
body. 1 can understand certain po-
wers being given by Parliament to a
statutory body, but this is just an ad-
ministrative Authority set up by the
Government and subordinate to the
Government. I cannot wunderstand
how that Authority could have powers
whicli the Government itself cannot
cnjoy and cannot exercise.

It is no uze going into those trou-
bles; it is a very regrettable episode
narrated in this whole statement.

Another oplimistic idea with whick
they started was that all the camps
would be closed by 1s. July, 1958, but
I think for that the Minister of Reha-
bilitation is not so much responsible.
The decision was taken by some other
responsible persons including of the
State of West Bengal. That was alse
a very unrealistic conception. 1 can
understand the eagerness of the Gov-
ernment or of any public worker in
West Bengal to close down the camps.
‘The camps have been a sort of corrod-
ing influence over lakhs of people. T
think the total number of the inmates
in camps at one time about two years
ago, including the permanent liability
camps, were near about five lakhs. I
am not sure of the figure, the Minister
may know the actual figure. Some of
them had been residing there for flve
to eight years. This huge waste of
human energy and human vitality is
a national loss. The Government
should not have indulged in this. T
am also eager that the camps should
be closed, but not just in a hasty man-
ner, without proper planning, without
making proper arrangements for their
rehabilitation or some alternative form
of accommodation.

S0, I do not wonder so much, that
the Dandakaranya scheme could not
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be fully implemented or the camps
could not be closed by 1st July. I my-
self pleaded in this House that that
date should not be taken as something
sacred or rigidly filxed, that it should
be taken as a flexible target so that
there might be some human approach
tv this problem,

Shri Chintamoni Panigrahi (Puri):
You supported it here.

Shri A, C. Gubha: No, 1 did not sup-
port it. Anyhow, I think I have more
concern for the refugees of West Ben-
gal than most Members of this House.
So, 1 do not like any correction from
other Members.

Shri Bimal Ghose (Barrackpore:.
Shall we compete on that aspect here?

Shri A. C. Guha: Now I come to the
question of rehabilitation in Dandaka-
ranya. [ have pleaded with the
Minister on a number of occasions that
it should not be limited only to the
camp refugees. Again, from the camp
refugees the number has been reduced
by about 10,000 families or something
like that, aMd the number is further
going to be reduced by the introduc-
tion ot the Bainanama scheme. The
previous speaker, Shri H. N. Mukerjee,
has supported the Bainanama schemu
and has asked that it should be....

Shri Mehr Chand Khanna: Scrpp-
ed

Shri A. C. Guha: He did not ask for
scrapping. He said that it should be
kept. in vogue, but publicly and in this
House and in private correspondence 1
have made my position quite clear that
the Bainanama scheme is a fraud on
the refugees, and a fraud on the
(invernment.

Shri Mehr Chand Khanna You say
it should be scrapped. That is what
1 said.

Shri A. C. Guha: It should be scrap-
ped not only for the future, but even
for those who have been given the
scheme in the last two years. A num-
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ber of them came to me in tears and
stated that they had been defrauded,
that they had been cheated by
some touts and middlemen. 1his has
only benefited some dishonest land-
lo2ds who could not sell their land at
cven Rs. 2b per katha; now, thuse
lands have. been sold to Government
through this Bainanama scheme at
Rs. 200 to Rs. 300- per katha, which
means that those landlords got per-
haps eight or nine times the price of
those lands from Government through
this scheme. Even then, I would not
ming it, even then I would not mind
Guvernment having paid that exorbi-
tant price, if the refugees had been
properly rehabilitated in these lands.
There is no possibility of proper reha-
bilitation on such small plots.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri A. C. Guha: I have taken only
seven or eight minutes so far.

Mr. Deputy-Speaker: So far, he has
taken eight minutes.

L]
Shri A. C. Guha: 1 would humbly
ask yvou to give me fifteen minutes.

Mr. Deputy-Speaker: Ten minutes
wil. be the maximum not the mini
mua.

Bhri A, C. Guha: 1 had pleaded for
dftren minutes. Anyhow, I shall tiy
to finisn as early ss possibic

I would request the hon. Minister to
take not only agriculturist families but
others also to this Dandakaranya. He
is golng to set up a composite socicty
there. A composite soclely wall re-
quire all sorts of people, teachers,
amall waders, small artisans, and peo-
ple engaged in some small industries
alsv  Foo wue exploitation of the
mineral wealth or the forest wealth
and fur establishing some small indus-
triss, some artisans and some small
traders also should be taken along
with the agriculturists.

T should also plead for those who
have not yet received any rehabilita-
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tion aid from Government. I think
reir number would be about eight to
ten lakhs. Their only fault is that
ufter coming to West Bengal, they dia
nnt put themselves as a charge on the
Government, but they tried to get
themselves rehabilitated through their
own efforts. On that ground, they
should not be made ineligible for any
aid from Government for rehabilita-
tion, 1 think deserving cases from

.among them should also be allowed

to go to Dandakaranya.

There is also the case of the partially
rchubilitated refugees. As the hon.
Minister knows, it was not the fault
of the refugees that they were not
properly rehabilitated. The money
was given to them in small instal-
ments, spread over a period of two or
threc years. If Rs. 500 are given in
two years for house building, you can
imagine what will be the position; no
house can be built with thai money.
Similarly, if Rs. 750 are given for a
small trade in three or four years, no
small trade can be buiit up. It is the
fault of the Government that they
have not been properly rehabilitated.

Shri Mehr Chand Khanna: The hon.
Member is talking of the early stages?

Shri A. C. Guha: Yes, I am talking
of the early stages, but they are all
the legacy of the same Administration.
The hon. Minister cannot  wash  his
hand: off them. So, 1 should suggest
that they should also be given a
vhance. The Dandakaranya scheme,
ng 1 have stated, was started with a
very unreaistic and optimistic pic-
ture. There have been many failures
and many lapses; there have alse been
adintnistrative difficulties, but T hope
that under the preseni arrangement,
the scheme will go on, and will pro-
vide proper facilities for rehahilitation
of the East Bengal refugees.

Shri D, C. Sharma has already
poiuted out that they are rather worse
oft than the refugees from West
Pakistan. I wish the House would
realise this. On an earlier occasion,
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1 had tried to point out that they had
not got any compensation, and, there-
fore, that consideration should be kept
in mind while providing facilities for
thelr rehabilitation in Dandakaranya.
Irrigation and agricultura] facilities
should be provided at the carliest. 1
do not care sv much in regard to taci-
litie: for education, for, I know that
wherever the refugees from East
Bengal will go, they will set up their
uwn schouls. But they must be given
sume means of livellhnod. and they

must be mven facilities for agriculture | i

and for small-scale industries and

™oeper nowaing,

Shri S. M. Banerjee (Kanpur): The
stutement whicn was made here on
‘*he 27th November, 1959, gives a num-
ber of detulls and I have carefully
gone through it. Unfortunately, I had
not gone to Dandakaranya and that is
why whatever [ say may be taken as
hearsay, but there are many places in
tne country to which I have not gone,
hut | possess some knowledge of them

This entire scheme started in 1957,
and a committce known as the AMPO
Committer wias formed. They actually
started the work. Their terms of re-
terence were to enable the resettle-
ment of the displaced persons, and to
cnsure the welfare of the tribals. After
this, what has happened? The fthen
chairman of the Dandakaranya Deve-
lopment Authority, Shri 5. V. Rama-
swamy, suggested that the work of the
Dandakaranya Development Authority
should begin from Rayagada and
Malkangiri, because there was a rail-
Yead already. Apgamin, it was found
that the Deputy Chief Administrator
decided that the work should begin In
the Bastar district of Madhya Pradesh,
and. ‘therefore, the Rayagada-Malkan-
mri area was pven up.  Another
attempt was made to reclaim land in
annther area. ‘This was revised by
the Deputy Commissipner of Ralpur
on the ground that it was full of sal
trees, and it was & wery valuanle
forest area.

Taking all these into account, I
would llke to know from the hon.
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Minister the targets whien he propos-

ed 1 1957 ana the targets achueved by
him, and the causes for the failure,

16.56 hrs,
[Swt Murcsanp Dus: in the Chatr )

It was a herculean job, and as mich,
it waz entrusted to one of the Minis-
ters who is supoosed 1o be & Hercurs=
but unforiunately, this josb was 1t
completed. And, today, we see tua
the displacea persons who came frore
East Pakistan nave somehow or othe:
resettled themselves in West Benga!
or they are in the camps. If any of
them say that they do not wani tu gn
to Dandakaranya, it is not that il has
seme poditical implications, it is  not
that the political parties compel them
net to go. The hon. Minister said that
there was some opposition by the
political parties and some demonstra-
tions. But, what happened in the
Dundakaranya area” 1 do not think T
Hhve ever read any press report that
inere was a demonstration by some
peaplec in  Dandakaranya. Nobody
demonstrated against reclamation. And,
what is the area which has been rec-
laimed? The work started as late a3
1in 1959, and even today, their schems
iz that by 1961, 20,000 families will be
taken there, and 8000 village houses
will be constructed. Ewen then, 12,000
familles wil! be without houses, and
they will have to stay in those camps
in miserable conditions.

So far as the climate is concerned, as
1 know it, it is extreme. The displac-
ed persons in West Bengal are having
a moderate climate in Calcutta or in
the other places. But in Qandakaranya,
it is extrcme climate. And the dis-
placed person is given only two
blankets. He has to sleep on the floor,
and he has to face this extreme climate
during these days.

An Hon, Member: Two blankets per
family.

Shri 5. M. Banerjee: Two blankets
are given per family.

The hon. Minister said something
about medical facilities. He has stated
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that a Bengali medical officer has been
provided there, perhaps to attract the
Bengalis. At least, the doctor there is
a Bengali. But what happened there?
During the time when the Estimates
Committee members were there, for
want of proper medicine, for want of
proper medical attendance, a baby and
a mother died. I want to know from
the hon, Minister whether there is any
truth in it, and if there is any truth
in it, I would request him to justify
this experiment with human life. If
the Estimates Committee Members are
allowed to speak freely with courage
and conviction in this House, and no
bar is placed on them, I am sure they
will speak the truth.

So far as irrigation is concerned, it
is reported that there is only one tank.
How can irrigation start with that?
What is the basis? What is the scherpe
of irrigation? With one tank which
can hardly irrigate about ten to fifteen
weres of land, how can you possibly
fulfil the targets in respect of irrigation
in the Dandakaranya area? So, I will
only request the hon. Minister to con-
sider whether he or the Bengal Gov-
ernment can possibly compel these dis-
placed persons either to go to Danda-
karanya immediately or take the
meagre grant of Rs. 300 and squat near
Secaldah station, begging from the

people.
17 hrs.

Shri A. C. Guha said that the baina-
nama scheme should be scrapped. In
support of that he said that because
some touts have possibly mishandled
the scheme the whole benefit has not
gone to the displaced persons. In some
cases, it may be true. But, are they
afraid of touts? If this country is
afraid of touts, no scheme in this coun-
try can possibly go on. There are
touts in this country who can sabotage
all schemes. Are we afraid of touts?
So, my submission is this. People
have lost faith in this Dandakaranya
scheme. The displaced persons or the
tribals of that area should be assured
of a happy morning. Otherwise, they
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will have no confidence in this Danda-
karanya scheme. I wish all success to
the scheme, I want it should be as
good as explained by the hon. Minis-
ter, another paradise. But, if this is
the picture of rosy paradise, then, no
displaced person could possibly go
there, That is why I suggest the
following:

(1) The D.D.A. should be recon-
stituted with a whole-time
non-official chairman, with the
representatives of Madhya
Pradesh, Orissa, Andhra and
West Bengal, two well-known
non-official workers represent-
ing the tribal and D.P.
Interests and the Chief
Administrator.

(2) The D.D.A, must immediately
make known the maximum
right which the D.Ps. will be
given on the lands allotted to
them and the rent which they
will be expected to pay and
to assure that they will not be
ejected as long as they pay
the fair rent which should not
be high,

(3) All refugees in camps in West
Bengal who desire to opt and
remain in West Bengal should
be given the equal amount of
benefit which is being spent
on the rehabilitation of each
family sent to Dandakaranya
and not the pittance of a maxi-
mum of Rs. 300 which is now
being offered.

(4) The land purchase scheme and
scheme which were
available for refugees in West
Bengal should not be closed so
that a large number of
refugees with the benefit of
what they get under above
para (3) may rehabilitate
themselves and noy become
pauperised beggars,

With this Rs. 300 what will be the
_li!e: they will be beggars. [ hope the
intention of the hon. Minister and the
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Government is nut Lo create beggary
in the country.

(§) All refugees who have receiv-
ed no benefits from Govern-
ment or whose schemes have
been declared to be ineffective
by departmental enquiries of
Government should be por-
mitted to go to Dandakaranya
even if they are non-campers.

(6) 'I'ne water problem has to be
solved.

Otherwise, the rosy picture given to
the displaced persons will prove futile
and nobody will go there.

I know the hon., Minister is a dis-
placed person. But, I find that his
heart has also been displaced some-
where ¢lse—I do not know. 1 would
only reguest him to see that the heart
remains and that it bleeds for the dis-
placed persons.

Shri Mebr Chand Khanna: It is on
the right side.
Shri S. M. Banerjee: I hope the

should have two hearts, one for the
Eastern refugees and one for the
Western refugees. These suggestions
should be worked out.

I support the demand made by my
hon. friend, Shri H. N. Mukerjee, for a
parliamentary enquiry. Dandakaranya
is not an iron curtain. Let people go
there from this House and see with

their own eyes what 15 happening
there. I hope the Dandakaranya
scheme will not be a scheme for

experimenting with human lives, with
the lives of the displaced persons. The
interests of the displaced persons
should be safeguarded by the Minister.
I hope that he will take note of it and
a committee will be appointed. If he
Is not afraid to face any enquiry, I do
not think he will object to the forma-
tivn of this committee,

Shri Ajit Singh Sarhadl (Ludhiana):
Sir, the problem of the rehabilitation
of displaced persons has been of such
magnitude that the achievements of
the Ministry must be judged in the
light of the magnitude of the problem.
I have been a severe critic of the
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Ministry of Rehabilitation and I am
not sparing that criticism despite my
high regard for the Minister, But the
problems of the western refugees and
the refugees from the east are abso-
lutely different, In the case of the
refugees from the west, the Rehabili-
tation Ministry knew very well the
number that was coming and that was
to be rehabilitated, the propetties that
were here left vacant by the Mushim
cvacuees and that were given to them
and the neceds and the necessities of
the refugees from the west. But the
problems of the refugees from the east
are quite different. The Ministry, [
belicve, did not know how many were
coming, when they were coming, in
what condition they were coming and
so0 on. As such their problem was
more complicated than the west. Again
the refugees from the west spread
lhroughout the country. Despite the
weakness of the Punjabi, I believe he
knows how to embark upon an adven-
ture and to sprcad throughout the
country but despite all the high traits
of character of the refugees of East
Bengal, there is one thing that they
have been trying to do and that is to
withdraw to their homes and not go
out. That has further added to the
complications and enormity of the
problem. So, in this context, we should
judge their achievements.

I join my hon. friend who sponsored
the Resolution in congratulating the
Minister on conceiving this scheme, It
is such an enormous and big scheme
that it will go down in history in
golden letters. There had been diffi-
culties in its implementation. But we
have got to see whether there have
been any defalcations on the part of
the Ministry or the Development
Authority which was broight into

.existence in Septcmber, 1958, a year

and a half back.

In the matter of selection, I know
that despite the protest of Punjab, one
of the best officers from Punjab was
taken away as Chairman. I am not
aware what human elements contribut-
ed to the difference of opinion among
them and the Minister knows it best.
But I must compliment him in his
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selection of a Chairtnan. That was a
loss to Punjab and protests came from
ail over Punjab. Is this the time to
judge the achievements of a schemc
of such enormity and vastness? Is a
year and a half enough? You have to
appreciate the character of the
refugees and with all the intelligence
and brilliance, they have not, as I have
said, been so adventurous.

My hon. friend, Shri D. C. Sharma,
‘had not tried to deal with these figures
and 1 do not know why. Nearly
12,000 acres of land had been cleared
up and 2,000 acres reclaimed. About
"7.2864 persons have been taken there
and 1,631 familics had been settled,
and quite a substantial number in
agriculture. Is this a mean achieve-
ment in the context of the situation?
Of course, I would not join issue with
the hon. Members coming from that
side. I go by the figures. But we
mnust give time to the Ministry and
also full support for having a scheme
of that kind. An area of 80,000 squary
miles had been allocated for the pur-
pose. Some of it has been cledred and
some has to be cleared. The interests
of the tribals there are to be safe-
guarded. The co-operation of the three
Stutes 13 to be sought. Therefore, it is
a problem that would necessarily need
time.

1 guite concede and I appreclate the
ohjection that when it is to be deve-
lewed as agricultural land irrigation
facilities ought to be provided. Despitc
al' the raln there, the waters I under-
stand go away to the rivers and irriga-
ti'n takes time.

‘Therefore, Sir, I might submit thal.
g0 far as the achievements of the Min-
istry are concerned, in this connection
they are quite appreciable, and in a
scheme of thiz nature which is preg-
nant with so great potentialities, 1
believe, the Ministry needs all the
support as well as appreciation and 1
tender that.

Shri Tridib Kumar Chaudhuri
{Berhampore): Mr, Chairman, Sir, I
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um not uhe of those who can be includ-
ed amony the opponents of Danda-
karanya. I was one of those who wel-
comed it—this scheme—and if 1 say
some huard words the hon. Minister will
uppreciate that [ speak both in sorrow
and alse 1n anger. I feel that myself
and those of my colleagues who sup-
poried the scheme, the people of
Bengal und also the displaced persons
have been betrayed. We have becn let
down, very badly let down.

Sir, the last speaker ended by prais-
ing the performance of the Ministry.
So. to put things in perspective, I
would mention certain figures. The
target was that by the end of 1960,
they would reclaim about 45000 acres
of lanet. T find from the statement of
12th December placed before the
House that only 2,000 acres have been
reclaimed in Farasgaon and 1,500 acres
in Umalkote. Onc does not know il
anything has been done since then, T
am plad to find from a statement made
by the hon. Minister on the floor of
this House on 9th February that 10,000
acres have been reclaimed. Conflicting
figures about these things have been
handed out from time to time, and we
ari- at a loss to understand whom to
believe and what statement of the Min-
ister made at what point of time we
have to put confldence in.

Then there was a target that by the
end of 1960 there would be construc-
tion of about 5,000 village houses. In
the statement of 12th December which
details the progress achieved so far in
the implementation of the Danda-
karanya scheme there is no mention of
houses. At one place, I find, 1t has
been mentioned that some 100 houscs
have been built, but there is no men-
tion as to whether they are temporary
structures or village houses, Then,
there is the question of completion of
surveys and construction of minor irri-
pgation works. We have been hearing
from the very beginning that surveys
have been completed. So far as imple-
mentation of irrigation works is con-
cerned, other speakers have referred
to it. I do not find any mention of any
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manor irrigation work being completed
in the statement of 12th December.

It was said that there would be
establishment of technical and wvoca-
tiomal training centres. I find no men-
tion of that in the statement made on
12th December. Then, we come to
establishment of transport facilitic.,
consumer  goods industries, dairy,
co-operative societies, multi-purposec
farms, etc. Even now these are in the
realm of imagination and nothing
maore.

Coming to the question of rehabili-
tation, of course, rehabilitation would
take time till the area is cleared up
and the land reclaimed and made
habitable, But even then, last year,
the Minister, when he placed the
report, declared that he had made a
radical change in the programme and
that he would provide either rehabili-
tation or employment to at least
20,000 families in Dandakaranya by
July, 1958. Of course, July 1959 is
long past, but up till now, what do I
find about the dispersal of families in
Dandakaranya? On the 9th February.
thy hon. Minister made a statement
here that 1,215 families have been
moved. That was on the 9th February.
1 mighy recall to him that in another
statement that he circulated tn us on
the 13th December, he said that
already 1,551 families had been moved.

Shri Mehr Chand Khanna: Is it
persons or families?

Shri Tridib EKomar
Families.

Shri Mehr Chand Khanna: Are you
rure?

Shri Tridib Kumar Chaodhuri: Yes;
! have checked up again and again.
Here is the statement. You can find
1t out.

Shri Mehr Chand Khanna: Would
you kindly read it? Is it families or
persons?

Shri Tridib Kumar Chandhuri: I
should find it out for you, Now, I find
again from thc statement made by the
Chairman of the Dandakaranya Pro-
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ject some time last month, near about
the 25th of last month, that 1,600
families have already been moved.
Now, according to the figures that have
been supplied to us, I find that the
Minister was not surc whether it was
1,500 in December and 1,200 families
in February. And then the Chairman
comes with a new statement that about
1,600 families have already reached
there. In all the statements that have
been given to us from time to time, we
find that up till now only 120 families
have been settled on land.

As regards employment figures, it 15
something of & riddle The only
tangible figures that I have found are
that 100 persons are engaged now a8
cleaners, drivers, and as employees in
thc work connected with tractors, ete.
Other numbers are indefinite. Some
are running consumer goods stores. A
number of carpenter families are
engaged in the woodwork centre. Some
are holding Class II1 and Class IV
posts under the project. Is this the
way that the Government want to con-
vince us that they have been really
serious about the rehabilitation and
resetilement and provision of employ-
ment of displaced persons in Danda-
kzranya?

T do not want to go into the figures
any more. 1 am ready tg sit with the
Minister and convince him. T have
been working on these problems for
the last two or three days with the
figures—that this is what he has done.
And with this performance at his
credit, he wants the people of Bengal,
the displaced persons and the people
of India to be enthused into a new
zeal or enthusiasm for Dandakaranyas.
I plead for a little more time. [ am
speaking in anguish; and I know trat
the time is very short; but I shall
firush very soon.

Mr. Chairman: He can take two
more minutes.

8hri Tridib Kumar Chaundhori:
Coming to the causes of this poor per-
formance, [ can only say this. I do
not want to take the brief of anybody
so far as the quarrel that took place
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somelime back about the powers of
the officers is concerned. But the real
malady was that the constitution of the
D.D.A. and the powers and authorit
of the different members were nof
defined. [ do mot know; I find very
little indication whether they have
done so now. The only change I find
which is mentioned in the statcment of
the hon. Minister is that the Chief
Administrator now has been mad. the
Deputy Chairman of the authority. and
certain powers of the authority have
been curtailed, But so long as these
powers remain ill-defined it will
always lead to the creation of the
same sort of atmosphere. That is why
{ again support the demand made by
my hon. friend, Shri Miukerjee, for an
open parliamentary enquiry into the
whole thing.

Shri N. R. Ghosh (Cooch-Behar)
Sir, es 1 have very little time at my
disposal, 1 shall only place a few
points for the consideration of the hon.
Minister. [ am one of those who had
and still have greay confidence in the
Dandakaranya project. In spite of cer-
tuin set-backs and poor performances.
1 still fecl that this is the only answer
1w deal with this question of rchabili-
tation.

One thing I want the hon. Minister
10 realise and never to forget is that
West Bengal is over-saturated, There-
fore, any attempi to rehabilitate peo-
ple in large numbers by any baina-
nama scheme will not only be not just.
but not even be honest, because hv
gmows fully well that bainanama will
not create land by any jugglery and
they cannot be rehabilitated there. It
18 a fraud on Government and poor
peuple are being cheated. This ery.
this demand, that people should still
be rehabilitated in West Bengal is only
a technique on the part of a political
party to delay rehabilitution. These
two things should be taken into con-
sderation and always kept in his mind
when the Hon'ble Minister deals with
question.

One of my friends said that one rea-
son why rchabllitation is not being
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mady possible is that the people of
13engal are not willing to lcave Bengal
and go outside. This charge is true,
but only partly, and the main reason
for this attitude is, because therg has
been discussion by political parties and
because obstacles have been put in
their way. Many people did go outside
Bengal. A portion of Assam is now
East Pakistan. Some people of Assam
wnich was formerly Assam went to
another part of Assam and thousands
of these people got themselves rehabi-
litated by their own efforts. They
nave been cultivating the lands for the
last 10 to 12 years, but they are now
being cjected on the plea that this land
is within certain areas which are kept
for cortain tribal people. We know
that lakhs of Muslims, under the
Shadulla Ministry came from East
Benga!l and many actually settled
themsclves there, They were tolerat-
od and are still being tolerated. [ do
not know how the Rehabilitation Min-
ister is going to meet the situation. . |
think he should take some steps. Aftpa
10 or 12 years, if these people aov
aguin thrown on the road, that will be
extremely inhuman and cruel.

There is a long-term policy and &
shori-term policy about the Danda-
karanya scheme. 1 think emphasis
should be put on the rehabilitation at
the present moment, and not s0 much
on development. Long-term policy may
wait, but rehabilitation is an urgent
matter and cannot wait. So, rehabili-
tation, should be the prior considera-
tion now.

A very strong criticism is  being
mede that some people who are belng
sent to Dandukaranya and settled theee
are being put in camps. I request the
hon. Minister that at least some huts
should be constructed and made ready
and in no circumstances, these peoplc
who are already in the camps should
be moved again into camps, That is
one of the arguments which is plared
before them. This dread of another
camp life which is calculated to dis-
suade them from leaving the camps
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The Dandakaranya Authority has
been created by a resolution. In that
resolution, there is provision for eight
members including two States. But it
is extremely strange that there is no
place for the West Bengal Government
which is not vitally interesied in  the
matter. I think the West Bengal Gov-
ernment should be represented there to
make the scheme a success.
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Shri Mebr Chand Ehanna: 1 am
grateful to all the hon, Members, whe-
ther  from the eastern or western
region, who took part in the debate, for
in spite of the criticism levelled against
the scheme they have put forward
some constructive suggestions. I am
particularly happy over one point, and
that is this, that as far as the scheme
is concerned everyone is in favour of
th,e seheme and wishes that the scheme
d be impl ted as cxpeditious-

Then 1 would say that the peopl
who look after the refugees in the
Dandakaranya area should be people
who can talk Bengali This would
mike matlers easy and then only
would there be emotional integration.
As Shri Sharma has told us, these
people are extremely unlucky because,
s0 far as East Pakistan is concerned,
it was only a onc-way traffic, and they
did not get any compensation whatso-
ever, though many of them left sub-
stantial properties. These people came
here and were treated as beggars and
they lived the life of cats and dogs for
the last 8 to 10 years. They are con-
sequently off their balance. You have
to look into their cases with sympathy
and consideration, and at least the
basic needs of those people should be
met and they should be given some wet
lands for cultivation and huts for shel-
ter if you want to make the scheme a

Mr. Chairman: 1 am afraid there is
no time now to call any more mem-
bers.

Shri Tridib Eumar Chaudhbari: 1
must apologize to the House and also
to the hon. Members for a mistake. 1
find that the figure that I mentioned,
about 1,551 families being sent, is not
correct. I was misled by the sub-
heading of the section on page 4, sec-
tion 7. That was the reason for mv
making an inaccurate statement.

Shri 8. M. Banerjee: I may also
mention that when I was speaking 1
referred to a statement, dated 27th
November, 1859. The statement is
actually dated 12th December, 1959, It
was a slip on my part.

Mr. Chairman: Now the hon. Minis-
ter.

ly as possible, I am all the more
happy that my hon. friend, the Pro-
fessor from East has assured me that
if the scheme is implemented in a
rational and objective manner, in the
interests of the displaced persons, 1
shall have his co-operation and the
co-operation of his party, which is a
very healthy and happy sign.

This scheme is, as has been stated,
a scheme full of polentialities, a
scheme which has a great future, not
only for the displaced persons and
tribals but even for the whole country.
But the conditions under which this
scheme is to be implemented and the
area that this scheme covers are not
appreciated. Today I am operating
only n two States, Madhya Pradesh
and Orissa. The area in which I am
operating is about 30,000 sq. miles, as
big as the whole of West Bengal ana
my hon. Professor from the West was
rather very unhappy that Andhra wus
left out. Andhra has not been lcft
out, but if we start operating in Andhra
also the total area would come to
about 80,000 sq. miles, that is to say.
the whole of East Pakistan added to
West Bengal. I am not against operai-
ing in the Andhra zone, but I feel that
with the resources that are available
to me in men, money and machinery,
I should only concentrate on an arca
where I feel that there can be proper
co-ordination and proper utilisation ox
funds.

One professor started with 1956,
The other professor went back to
1957. In fact, I was thinking of Mark
Twain, who had once said, “East is
east and west is west and never the
twain shall meet”. But today the twain
have met. I wish to tell both these
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professors, for whom I have great per-
sonal regard, that the reclamation of
this vast area perhaps has been under
the consideration of this Government
and of the previous Government since
ages. It wag only roundabout Ilate
1957 that two officers of the Planning
Commussion—I] need not name them—
realising +he difficulties which the Min-
istry was faced with in the matter of
rehabilitation of lakhs of displaced
persons and the fact, which may be
challenged but which has to be accept-
ed, that Bengal having reached u
saturation point and there being no
more space in Bengal for rehabilita-
tion, realised that avenues of employ-
ment have to be found outside the
State.

1732 hrs.
[Mr, DePUTY-SPEAKER in the Charr]

1 do not want to be misunderstoud.
To the Government of India, which is
financing this scheme hundred per
cent,, which is incurring hundred per
cent. loss, which iz paying hundred
per cent. for the establishment, which
is giving hundred per cent. loans and
which is giving hundred per cent.
grants, it is entirely immaterial whe-
ther a refugee 15 rehabilitated withmn
a particular State or outside a parti-
cular State. But if the State Govern-
ment is not in a pesition to take any
more displaced persons—and my own
personal  experience  tells me thal
Bengal is not in & position to do that—-
I will be shirking my duty as the
Rehabilitation Minister if 1 connive ut
it and allow these unfortunate peopic
to remain in camps. By taking a dis-
placed person from West Bengal to
Dandakaranya, I am not only creating
a problem for the Government of
India, for the Rehabilitation Ministcr
but even for the States where I am
taking a person from another State.

It must be realised, conceded and
appreciated that in no State in India
there are lands available and there are
not hungry landless people. 1 am
grateful to the States of Madhya Pra-
desh and Orissa for having come to my
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rescue, for having came to the rescus
of the Government of India and plac-
ing their lands at the disposal of the
Government of India for the rehabili-
tation of my unfortunate brethren
from East Pakistan. To impute
motves, to call them names, I am
sorry to say, would not be fair and
correct. 1 am here to stand the charge
whether A officer went wrong or B
othcer goes wrung. An hon. friena of
mine from the right said—and it is
currect—that 1 am responsible to the
House. But will it be fair to those two
States who have placed or have agreed
tu place two lakh acres of land at my
aisposal? To impute motives to them
I think is not fair.

This authority, 1 am glad one hon.
Member said that, wag constituted on
the 12th September, 1958, that is, about
14 to 15 months ago. I do not say that
I have done wonders during this
period. I do not claim that. 1 do no
wish to claim that But 1 myself
stated when [ made a stutement in this
House a few months ago that by the
time we came w tne stage when we
could get gomg, difticulties arose
within the administration. My only
fault has been that 1 could have put
an end to these bickerings and the
adminstrative difficulties in the month
of August, 1959. In my honest effort
to see that the tecam worked and the
good work done by “A” or “B" wag not
wasted, I made a sincere effort to
bring the two or three officers of mine
together. 1 am giving out no secret
by making the statement in the House
that in August, 1959, orders were issu-
ed for sending back Mr. Fletcher to
Punjub. [ was not happy to send him
back, I had gone to the Chief Minis-
ter of Punjab myself and begged of
him to relzase huim for the projeci
But expericnce showed that while this
brilliant officer had many brilliant
qualifications, he could only work as
a one-man team and not with a team
spirit. I may be doing him injustice.
He was asked to go back to Punjab in
August, 1859. He then assured me
that things would improve and he
should be given another chance.
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Little did I realise then that in the
gap—September, October and Novem-
ber—things would be engineered and
manoeuvred in such a way in Bengal
that Shri Khanna whom Shri Muker-
jee had tuken as a friend, whom he
bad welcomed and cheered, would,
within a period of three months, when
orders were issued for removal of a
particular officer, become entirely a
man for whom certain adjectives could
be used as he has been kind enough
to use,

Bhri 5. M. Banerjee: Not he, but
papers,

Shri Mehr Chand Khanna: [ would
be fuily justified in asking a question
fruvm any one in this H or id
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merit all this criticism. The only
things that 1 have done during the
last three months is this, that instead
of sending the man back to Punjab
in the month of August, 1958, I gavc
him a a period of another three or
four months; and during that period,
from good I become bad, my heart has
become displaced, I am trymng to dise
criminate between a refugee’from the
East and a refugee from the West
The Demands for Grants relating to
this problem will come up beforc the
House before long. 1 will take mors
time then and deal with it.

Now I go back to Dandakaranya.
This Dandakaranya Authority was

Four five years I huve been in West
Bengal. What have I done during the
last three months which should indi-
cate that I have suddenly becume anti-
Bengall, that I am no longer a friend
of the Bengali, that I am trying to ruin
West Bengal?

Shri 5. M. Banerjee: | take objec-
tion w this, Sir. He is raising paro-
chiat feelings. Nobedy suid he is anti-
Beogali and so on. Why is he under
that impression? Nobody is wunder
thut impression. This will create bad
bivod,

Shri Mehr Chand Khanma: Shri
Mukerjee was kind enough to cite
sume newspapers. He went even to
the length of quoting o Bengali paper
trom Calcutta, what it said, but I am
glad my hon friend hesitated to re-
peat it; because of my personal rela-
tions with him, we are wvery good
friends outside, he did not use that
language. But I am saying that when
a man has the right to ask Parliament
10 appoint an enquiry committee to go
mto my past doings, at least 1 bave
the right to enquire from any Bengali,
from a man of intelligence, a friend of
mine here and outside, and a Member
of this Housc to tell me what I huve
done within the last three months to

ed only ten or fifteen months ago,
and I admitted in my own statement
that it faced very heavy weather. [
uccept full responsibility for all that
happened in the meantime. I cannot
shirk myself of that responsibility.
Unfortunately, the position of a Min-
ister is such that he is asked to create
an Authority, give powers to that
Authority to sanction contracts up to
Rs. 40 lakhs, give power to that
Authority to make appointments up to
Rs. 2,000 per mensem, but if anything
gues wrong, it 1s the poor Minister who
15 responsible to the House under our
democratic and constitutional set-up.
I accept that. I am not disputing that.

After Mr. Fletcher lefi, I have done
two or three things, and I shall tell
you what I have done, so that what
happened in the past may not be re-
peated. If my hon. friends have con-
fidence in the scheme, and they want
the’ scheme to be implemented—and
the Mover of the motion was even
kind enough to tell me that he has
faith in me, and that he wants me to
infuse my own spirit amongst the
officers—then, [ have to see that
I have a team which can be
infused and should be infused. 1
have adopted certain methods. Letme
at the very outset say that the climate
in Dandakaranya has changed (In-



4109 Motion re:

|Shri Mehr Chand Khannal

terruption). As regards what was said
in the Bengal press or in any other
press, 4 couple of months ago there
may have been a certain amount
of justification for that; bult most
of it has died down now. There
15 a team spirit amongst the officials
there. They are fully alive to the res-
ponsibilitics with which they are faced.
I was there only about a fortnight or
three weeks ago, and 1 have travelled
over all the area, But, [ am not de-
pending only on that, though I am
happy that the chmate has changed,
the climate iz good, and things are
going on in a very smooth way, and
there is no difficulty with which I am
faced now, anyhow not to the extent
to which 1 was faced .before. 1 have
taken two or three steps.

The first step thal I have taken is
tnat a directive has been given to the
Dandakaranya Development Authority.
We had kept it secret till now, but
with your permission, | would read
out the directive that had been given
to the Dandakaranya Development
Authomty. It is as follows:

“The Chief Administrator, as
mentioned in the Resolution setting
up the Authority, ts the Chief
Executive Officer of the Authority
and &g such, the overall responsi-
bility for the implementation of
the Project has been laid on his
shoulders. Partly to underline
this, he nlso now been appointed
as Deputy Chairman. While at
meetings of the Dandakaranya
Development Authority, all Mem-
bers have the right and the privi-
lege to speak with equal voice, in
tho ‘field of cxecution, the role of
the Chief Administrator is that of
the Captain of a team, If he is to
discharge hig duties satisfactorily,
he must remain primo inler pares.
He mustg be in a position to gulde
and direct and must for that pur-
pose be able to call for informa-
ton, issue directives, pass orders
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and ask for cxplanationg in the
field not only of subjecis with
which he is direclly concerned,
but also in regurd to matters
which are the direct responsibility
of the other Members of the Autho-
rity, He would of course, whenever
he finds it necessary call for infor-
Toutioi Or puass order, to  Junlor
officers direct and kecp the Mem-
ber in charge of the subject in-
formed. All officers and staff of
the Project, however, should
understand clearly that the posi-
tion of the Chief Administrator
is that of the Head of the Admin-
istration and that no one should
ever think of seeking protection
under narrow departmentalism to
evade answering his questions or
carying out hig orders.

2. The Financial Adviser, Chiet
Engineer and the Chief Director
{Agriculture and Development)
are Heads of Departments with
full responsibility to deal with and
control the technical details of the
work entrusted to them. Their
relationship to the Chief Admin-
istrator is clearly that of Advisers
to the Chief Executive. While
the Heads of the respective
Department; must bear full res-
poneibility for the efficient run-
ning of their Departments, the
Chief Administrator must have
the inhereny right to exercise
overriding powers of supervision
and direction, whenever he con-
siders it necessary.”

Further, the powers of the members
have also been defined.

(a) “The Dandakaranya Deve-
lopinent Authority has delegated
powers to the Chief Administra-
for to sanction schemes costing up
to Rs. 5 lakhs.

(b) In the interest of the smooth
running of the Project, different
Depirtrents have been allocated



Il Motion re:
between  the four  whole-time
Members of the Dandakaranya

Development Authority. Each of
. the whole-time members hag been
.. given the powers of the Head of

a Department.”.

- S0, the difficulty that arose in the
deginning aboui the clear demarcation
f powcrs between the Chief Admin-
~istrator and the two Members which
was partly responsible for upsetting
my programme of rehabilitation, lead-
mpg Lo a certain amount of set=back
to the project. is being remedied by
steps taken.

Another matter which hag been dis-
turbing the minds of the people there
.and some of my friends here is the
interests of the tribals in the project.
The tribals have been there from time
immemorial. 1 am operating in their
area. [ want their goodwlll and 1 also
want that there interests should not
‘only be protected but also advanced.
In regard to the tribals, directive has
also been issued to the D.D.A.

“(i) The Tribal Organisation in
the D.D.A. should be strength-
ened with people who know
the local language and the
local conditions.

wii) Liaison should be established
with ‘the local tribal leaders
s0 ag to get to know their feel-
ings in regard to tribal wel-
fare.

{1ii) Medical out-posts should be
established in the tribal areas
and the visits by medica) units
to the tribal villages should
not be on an ad hoc ‘basis
but should be the normal
routine.

iiv) The question of water-supply
in tribal willages should be
given greater attemtion and
the activities in this regard
should be intensified.

“ (v) Immediate steps should be
o taken to create Tribal Group
Leaders who can take owver
work in the Engineering Sec-
tion on lines similar to those
= obtaining for the D.P. :Group
& Leaders.
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(vi) 25 per cent. of the total area
reclaimed  should be made
available for allotment to the
tribals.”

Su, I said a little while age and the
House might also remember that
though in Dethi perhaps one can work
all the 12 months in the year, io
Dandakaranya, one¢ cannot work for
more than 7 month. in a year, For 4
or 5 months there is veryheavy mon-
soon. There are no roads and there
is no communication. Even in the
areas | am now operating today, I may
have to withdraw my machines to
other areas because in those areas we
might even be bogged. So, the posi-
tion is this. In spite of this we have
uwchieved soms results. | do not say
the results are spectacular. I do not
say the results are so good as I could
trumpet them. But, [ feel that in the
condition: we were placed we have
achieved something.

An hon, Member asked: You wanted
to operatr in certain areas and have
withdrawn. We did. But no survey
had been taken and we started because
we wanted to come to grips with the
scheme. And the result was we found
that we were operating in an area
where we should never have entered

As regards the movement of dis-
placed persons from West Bengal, the
exact number of people who have been
taken there up to date is 1,631 fami-
lies comprising 7,264 persons.

As regurds camps, I might say in
passing that it is most unfair to charge
and accuse the Government of treat-
ing these persons in a manner which
smacks of inhumanism. It is not ap-
preciated that during the last 10 years,
over 10,25,000 persons were allowed
to enter the camps. Out of 42 lakhs
that came from East Pakistan. more
than 25 per eent. went into the camps,
Now, the number is only about
1,25,000. The Government bag spent
up till now Hs. 55 crores on giving
doles to these displaced persons. My
budget for this year is Rs. § crores. It

_is not a small sum. The swun that I am

going to spend annually om th.e deve-
topment of Dandakaranya is being
:apent in West Bengal in feeding these
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people who are on doles. The budget
for next year is Rs. 34 crores. If my
heart had got displaced, would I have
allowed these people to get into the
camps in the years 1955 and 1956 when
they came from East Pakistan. More
than fifty per cent. of those who came
went into the camps and we did not
stop anybody. If a D.P. is living in a
camp and He has to be rehabilitated,
there are only two courses open to him
and [ have a right to cnquire from
him. Either make your own cffort and
come forward with a scheme to me
and if I do not sanction it, you can
blame me for taking a Bengali to Dan-
dakaranya or denying him those bene-
fits in West Bengal. But if he will not
formulate a scheme and there are no
lands available in West Bengal and the
State Government cannot formulate a
scheme for the rehabilitation, either
I keep these refugees in camps inde-
finitely or I take them to another place
for rehabilitation. The best lands have
been taken in U.P., in Bihar. In spite
‘of all that has been said and dune
about me and my Ministry, there has
not been a single desertion during the
last two or three years from all these
rehabilitation colonies which have
been set up in Rajasthan, U.P. and
Bihar. On the one hand, I am accus-
=d of not going ahead with the scheme
and not liquidating these camps and
every time it has been thrown at my
face that though the Dandakaranya
Authority was started on the 12th Sep-
tember, 1958 a decision was taken only
in July 1858 that so many families
would be moved. These families shall
be moved out. Either they remain in
West Bengal and seek rehabilitation
there or adopt the other alternative.
Every single bananama scheme that
has come to my Ministry has been
sanctioned and no single bananama
scheme is pending. There ar e friends
who doubt the wisdom of the bana-
nama scheme. It is difficult for me to
make a bold statement about the clo-
sure of these camps but my programme
is there and I have been following
that—2,000 families per month, My
intention is to give notice to 2,000
families each month. The number of
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families in camps in West Bengal s
between 20,000—25,000 families 1 want
to finish this process by the end of this
year. If a camp refugee comes with
me to Dandakaranya, the responsibi-
lity is mine and I shall provide him
with work and shelter and ultimate
rehabilitation but under no circum-
stances are these camps proposed to
be kept open indefinitely. Two or three
minutes more and T will touch upon
reclamation.

Shri D. C. Sharma: I also want five
minutes.

Shri Mehr Chand Khanna: 12,000
acres have been cleared of which 4,000
acres have been fully reclaimed. 12,000
acres within a period of a few months
is not a mean performance. My target
is that by the end of this working
season—till about the beginning of
June, we should be able to reclaim
anything between 15,000—20,000 acres
and my target for the next ycar to
reclaim over 50,000 acres stands. As
I said in the House this morning,
orders have been placed for machines
worth about Rs. 1'50 crores.

Shri A. C, Guha: What about irm-
gation?

Shri Mehr Chand Khanna: I am
glad my attention has been invited to
this. This is a one crop area and my
friend, Shri Panigrahi who is right in
front of me will bear me out We
allot seven acres of reclaimed land
to each displaced person and we con-
sider it an economic holding. We may
be able to help him a little more.
There are not many families even in
the tribal areas and other plaves in
India who have got reclalmed land
of seven acres; it is not a small area.
We put forward two schemes—dam
schemes. One is called the Bhasker
Dam and the other the sattiguda dam.
A lJittle fun was made of it. The cost
of these schemes is Rs. 2'5 crores
One is about Rs. 90 lakhz to Rs. |
crores and the other is about
Rs, 14 crores to Rs. 1} crores
These have gone to the appro-
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priate Ministry, and I am prepared to
meke a statement in the House that
the Bhasker Dam Scheme has already
been sanctioned.

Now, B5ir, the reclamation pro-
gramme or the movement programme
is not going to be stupped because the
Bhusker Dam scheme or the sattiguda
Dam Scheme is not there. They have
nothing to do with the allotment pro-
gramme, because our Larget is to allot
seven acres to cach family. That is
what we are doing, that is what we
are going to give to the displaced per-
sons and tribal people. There are
a number of rivers in the area.
The rainfall there is 60 inches
to 70 inches. If all the people
in that area can live on a ome
crop cultivation and 1 give them an
economic holding, I should mnot be
accused because my jrrigation schemes
are not there. But I am attempting
to build dams and tanks, Tanks are
there for fishery vte. These have no
relation with irrigation, hardly any
relation with irrigation. Each village
will have a tank for water supply and
all that.

As regaras englneering  works,
schemes worth about Rs. 88 lakhs are
in operation today. About roads, I
made a statement onlv the other day
that on a number of roads metal work
is going on, surveys have been made.
bridgeg are going to be constructed
and a1l that. Survevs have already
been made for about 80 mules of rail-
ways. ‘The Railway Minister made a
statement to that effect.

One minute more, Sir, and I have
done, We have already put up a num-
ber of schools and there are 1400 chil-
dren in these schouls today receiving
education. We have got a large num-
ber of medical vans. We have put up
a number of hospitals and dispensaries.
We have built about 40 to 50 villages.
Previously these families had to lve
in tents in West Bengal all the ten
years. 1 had no tools, no staff, no
engineers, nothing to go by. With u
view to move these families we had
to buy tents. But now we are replac-
ing these tents with Basha huts. My

_intention is not to remove them from
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uhe camp in West Bengal to another
in Dandakaranya, That is not in the
rehabilitation scheme. There is one
reason why some of the displaced per-
sons living in West Bengal, living in
tents, are hesitant tv go to Dandakara-
nya. All along they have been living
on doles, living a life of indolence.
They get Ks, 100 per month or a little
more from me and they are happy
there. If they go out from there, they
have to earn, they have to work In
that case a man has to build his own
road, his own house, his own village.
We are relating work with rehabili-
tation. It is the refugee himself whom
1 have made the gruoup leader and the
contractor thus eliminating the middle
men,

it is & very uncharitable remark for
an hon. Member to have made, that
ong woman and child died. I have
looked into that case. The farts stut-
ed arc not correct.

Shri §. M. Banerjee: Did they not
die?

Shri Tangamani (Madurai): They
died due to lack of medical aid.

Shri Mehr Chand Khanna: People
die in West Bengal also; people die in
Delhi too. May I say for the informa-
tion of the hon. Member sitting oppo-
site that where the death rate in West
Bengal is about 10 per thousand, in
the refugee camps it is 9 per thousand,
and where the birth rate in West Ben-
gal is 21 per thousand, it is 35 per
thousand in my camps.

Shri S. M. Banerjes: Result of
carelessness.

17.59 hrs.
[Mr, Seeaker in the Chair]

Shri Mehr Chand EKhanmna: I have,
Sir, a lot to say. I am grateful for
your indulgence. I will only sum up
be saying this, that I am fully alive
to the importance of this scheme. [
know, Sir, that I am on trial. The
hon. Members have placed a certain
amount of faith in me. [ can only
assure them, that given strength by
God and co-operation from my hon..
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friends in the House whether on this
side or that side, I should be able to
discharge my dutics as best as 1 can
under the circumstances in which I
am placed. I am again grateful to the
Members for the opportunity that they
gave me for explaining the scheme to
them. It is a difficult scheme. It has
vast. potentialitics and if we get the
support of the Members of this House,
this scheme would be implemented
and it would advance the interests of
the tribals, the refugecs. as well as
the country at large.

18 hrs.

Shri Braj Raj Simgh (Firozabad):
May I put one question? What has
been the expenditure in reclaiming the
land, per acre?

Shri Mehr Chand Khanna: 1 am
arraid it is very difficult for me to
answer that. I can tell you one thing.
If you measure the scheme in terms of
money and acre, it is likely to be very
expensive., Because, if you ame work-
ing on a scheme in an area which is
already developed, where there are
roads, where there are communication
facilities, the eost will Be much less.
But if I buy a tractor for a scheme, if
1 build a road for a schemc, and then
have irrigation, all the cost is added to
the scheme and the expenditure per
acre is likely to be very heavy. _lf
you take Uttar Pradesh and reclaim
a piecc of land there, all these facili-
ties are there and se the cost cannot
‘be more than, say. a few hundred
rupees per acre.

Shri D. C. Sharma: Mr. Spcaker,
Sir, the hon. Minister was pleased to
quote Mark Twain. | am also remind-
ed of another saying of Mark Twain.

Mr. Speaker: Hon. Members will
continue to remain in their seats. We
have a half-hour disrussion.

Shrl D. C. Sharma: When Maik
Twain came to India, he saw some
washerman washing clothes.  After
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seeing that, he said that India is a
wonderfu] land, where the washermen
try to break stones with clothes, A
similar miracle has been performed by
the hon. Minister. Further, instead of
Eiving us arguments, instead of giving
ug a tale of performance, instead of
telling us what has been done, instead
of telling us what has to be done in
the near future, he has given us a
beautiful fairy tale.

I have asked mysell wvery often,
“Why do I like this hon. Minister?”
Today. I find the answer to the ques-
tion. Hc is very good at telling fairy
tales. One of the most interesting
fairy tales that he has told us is, what
this Dandakaranya will be. I do not
want to live in the world of will be.
I want to live in the world of what has
been. The difference between the hon.
Minister and myself is that while he
lives in the world of will be, I live in
the world of what has been. From
this point of view, when I look at the
Dandakaranya scheme, 1 do not feel as
happy as the hon. Minister does. He
hag spoken with a sense of injured
inmocence. He has said that the pro-
fessor from the east and the professor
from the west have joined. 1 know
this story will be carried to as meany
places ag possible. 1 tell you that the
professor from the west, the professor
from the east, the professor from the
south and the professor from the north
will all join when there is a good
cause, and there cannot be any betfer
cause than the rause of the refugees
in India.

1 am very happy that all the hon.
Members who have spoken on this
subject on the floor of the House have
spoken with one voice about the reha-
bilitation of the refugees. We here,
as Members of Parliament, represent
seven lakhs of pébple from eath con-
stituency. We represent the people
and serve the people. We have to
answer questions of the people. not on
the floor of the House but outside.
When we go out, we are asked, “What
has this Dandakaranys scheme achiev-
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ed?” T will tell them that the climate
has changed! Bul what kind of cli-
mate? The hon. Minister told us that
he has issued a new directive. Now,
I can find that kind of directive in any
book on public administration which

1s used bv the college students,
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1 submitted then and I submit again
that Dandakaranya is a great scheme,
It is to be executed by men of imagi-
nation and goodwill; it is 1o be done
in a proper spirit. The conception is
great, execution is poor, goodwill is
lacking and faith is absolutely absent.
Therefore, 1 do not know how the
scheme will come up.

The hon. Minister was pleased 10 say
that he wants to make the best use
of the men, material and resources. 1
am at one with him in that, bul seeing
the way the Authority is going, the
way this Authority lacks team-spirit
and the way things are being managed,
our men, material and resources are
not going to be put to the best use.
1. therefore, plead with him in all
camestness and in all humility of a
Member vis-a-vis 8 Minister that he
should kindly see to it that this scheme
materialises. Sir, this scheme can be
the crowning glory of the Rehabilita-
tion Mtnistry; but, it also can be the
crowning futllity of the Rehabilitation
Ministry, 1 would request him to see
that it is made the crowning glory of
the Rehabilitation Ministry.

Shri Mehr Chand Khanna: You shall
not be disappoeinted.

Mr. Speaker: The question is:

“That this House takes note of
the Statement on the Dandakara-
nya Development Authority laid
on the Table of the House on the
2Tth November, 1959, by the Min-
"ister of Rehabilitation and Mino-
rity Affairs.”

The motion was adopted.
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18.07 hrs.

*COMMUNITY DEVELOPMENT
PROGRAMME IN INDIA

Mr, Speaker: The House will now
take up the half-an-hour discussion.

Shri Raghubir Sahai (Budaun): Sir,
a very important report on community
development was issued by the U, N.
Mission, who visited our country last
year. Among many suggestions that
they made, one important suggestion
they gave us was that the programme
of community development should be
further staggered. As that suggestion
wag a very important one, naturally
Members of this House were anxious
to knmow what were the reactions of
the Community Development Ministry
to that report.

A question was tabled in this House,
which was replied by the hon. Minis-
ter on the 10th February. He gave a
categorical reply that this particular
suggestion about the staggering of the
programme has not been accepted. In
regard to that categorical statement, a
turther elucidation on the part of the
Minister, which he had made on 23rd
December, 1959, was brought to his
notice. He had remarked in his speech
ut an informal conmiltative committee
meeting on 23rd December, 1888:

“The Minister agreed with the
suggestion for extension of the
period of Pre-extension Blocks
where necessary and observed that
a decision had been taken not to
allow conversion of these block:
into regular Stage 1 Blocks unless
some definite proof of the spirit of
self-help and self-sacrifiee by the
village people was fortheonring.
The new blocks in certain cases
went without the full complement
of the staff which adversely affect-
ed the progress of work. A deci-
sion had been taken not to allot
more blocks to a State unless the
basic staff was wvailable."

New, in view of this elucidation and
'he yery categorical reply that he had

'Haiui‘_-_;:;ho-ur. discussion.

- X
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Biven previously, a doubt arose in the
minds of members, and I put to him
the elucidation that he made on the
28rd of December, to which the hon.
Deputy Minister was pleused to reply:

“The two poinis raised by the
hon. Member are not identical. One
is a suggestion made by the UN
Mission to stagger the programme,
and another ascertainment of the
willingness of the people and also
knowing whether they are ready
to take up the block.”

He further goes on to say:

"One is indigenous and the other
is foreign."

The least that I can say about this
rcply is that it 1s not omly evasive but
t refuses to appreciate the import of
the supplementary put to him.

After these replies the question for
copsideration is whether aiter having
made that statement, which the hon.
Minister was pleased to make in the
informal consultative comunittee about
the conversion of pre-extension blocks
into regular stage 1 blocks, on the
definite proof of the spirit of relf-help
and self-sacrifice by the village peo-
ple; this would not virtually amount
to staggering of the programme Sc,
T put it to him: what is the measure
of self-help and self-sacrifice on the
part of the people and has that
measure been applied so far an if so,
with what result? Now, everybuly
knows that our present achievements
in the Community Development Pro-
gramme are certainly gpectacular; thai
ig, if our physical targets are properly
analysed, they would mean the Gov-
e:mment money allotted for this pur-
pose plus the work done by the Block
staff plus the co-operation given or
vxtended by the village pewple I
submit that if things had been left only
to the self-help and self-sacrific: on
the part of the village people the re-
su'ts would not have been so spectocii-
it a5 they now are.
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in this connection, the U.N. Mission's
arguments should have been civen
mure serious consideration. On what
basis did they come to the conclusion
that the programme should he further
slaggered? They said:

“(1) Due to the fast rate of ex-
pansion, approximately 25 per
vent of posts in the existing blocks
are vacant.

(2) It seems advisable... to
weed out inefficient and undesice-
ble personnel, which in some
States iz estimated at as moch av
25 per cent. of the total, wnd
also to strengthen supervision ana
to provide better service training”

The UN. Mission has estimated that
this kind of undesirable personnel
thould be only to the extent of 20 per
cent. 1 may state here tha: only very
recertly Punjab Government set up
a non-official evaluation commitiee
Although that committee's report s
not available to us, still coplous ex-
tracts from that report have been
quofed in some of the important pepers
o Dalhi with their comments thereon.
t'ne of the most important extracts
fiom that report is:

“The selection of BDOs and
village-level workers,” ssys the
Evalustion Committee, “has not
been done with meticulous care
and the result is that at least 50
per cent of the present Int have
not proved equal to the task as-
crigned to them. TUnfortunately,
-.ome undesirable persoas have
also found their way to Jescme
BDOs."

The cstimate of this Evaluatwon
Committee is that inefficient staff goes
up to 50 per cent. The third reasonm
that was assigned by the U.N. Mission
was that in addition greater attention
should be paid to the increase in agri-
wultural production.

Now, these are the three main rca-
song on which they base their sugges-
tiun and their argument tha: the pro-
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gramme of extension of the commu-
rity development blocks should be
further staggered:

It stands to reason why, when the
fien. Minister had himself admitted
trat for the conversion of the pre-
extension blocks the condition prece-
dent would be the determination of
seli-sacrifice and self-reliance on the
part of the village peopl:. which
amounts to staggering, he is taking up
this position now. In regard to the
determination of self-reliance znd self-
sacrifice on the part of the village
people, a very important decision had
oeen made on the 15th December, 1958
aL o meeting which was presided

Mr. Speaker: The hon. Member's
tirne is up.

Shri Raghubir Sabai: 1 will take
about flve minutes more.

Mr. Speaker: He cannot go on tak-
ing more time. There is only half an
hour on the whole.

Shri Raghubir Sahai: 1 will be still
1moure brief.

Mr. Speaker: He must be quick. It
may be something like asking a few
quections. There is no question of
developing an argument here.

Shri Raghubir Sahai: 1 will try to
be brief.

.In that circular it was stoted that
the ‘ollowing tests would be aj:hed
for determining self-reliance and seli-
scarifice on the part of the village
provle: — i

inir evidence of villaga cleanl-
ness and sanitation: number of
cumpost pits dug and used, extent
of coverage by Panchayats and
o-operatives; extent to which
responsibility for  development
p.ugramme is shouldered by
sanckayats; extent to which credit
arq supplies are channelised
through co-operatives; and any
other criterion.

Now, they are all very difficult tests.
1 weuld llke to know from ine how.
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Mimster if he has given a good try to
there tests. If they are made a condi-
tion precedent for the conversion of
the pre-extension blocks, hew  Uhwese
tests were applied? 1 feel that if they
arc being honestly applied, the con-
version would be delayed and thereby
staggering would take place as a matter
of course. .

My last point would be tha. accord-
ing to the UN Misslon report the new
phasing of the programm: would be
that in 1960 some 400 new blocks nre
going to be started, in 196! about 500,
in 1962 about 600 and in 18963 about
800. Now, how this task is going to
be achieved, when we arc short of
wverzornel, when inefficicncy is there.
when training has not come up to the
leve! and when therc is a lot of dis-
satisfaction about the working of the
orogramme from all direcdons? There
i the Punjab report and Bihar eriti-
cism. Is it prudent on our part to
stick rigidly to the programme that we
have laid down some time ago? Is the
hon. Minister standing on prestige or
is he interested in building ap the re-
putation of the Community Develop-
ment Department? I dare say, ke s
more interested, and he should be
more interested, in building up the
reputation of the department and will
not rigidly follow the programme
which was evolved some !w> or three
vears ago, for the modification of
which therc is a lot of marcrial at our

disposal.

Mr. Speaker: I find that Shri Bhakt
Darsban has written to m+ that this
is & question which had been tabled

by him.
Shri Bhakt Darshan: Yes, Sir

Mr. Speaker: Instead of his getting
the opportunity to raise a half an-hour
discussion, another han. Member gets
it. Of course, any hon, Member can
give notice, but 1 shall take care to
see that in all such cases, preference
is given to the hon. Member who
tables thc question and gives notice
of half-an-hour discussion within
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three days eof the date on which the
question had been answered in the
House. If within three days, more
than one Member gives notice, I would
give preference te the hon. Member
who tabled the gquestion.

Shri Raghubir Sahai: With your
permission, Sir, 1 may point out that
my name was also added o that
auestion.

Mr. Speaker: That is all right. It
makes it easier.

oW ww (T ) - g
wgRa, # ¥aw fm 5w, 0 fs ow
gat ¥ gefaw §, seeg g o ¥
WE  TEAT A E |

T% 91 §UF UG 9WET HEE
Wi Wy qregy 9w fage avw
w frma & 1 fi—sm W &
zrg ATH IR W ag ar fs g W
ama ¥ fawfea 7% f& gart 3w &
fAM-EE F ST M AT ™ = @
B, @1 THATC oW TE §, 9 #Y oW
fear g ? eI R AW AR
#® e T ar ?

¥ & g o foo’ & amw
wgr & fs S awy aRY 9 T
woFe & wfxar st wfewfat & qa-
w femn, fa=e fafrmn fem, ama-
o # O Iw F AT FAAT T AT w7
oAt Feqié ferelt, &t wam 3% awy =T
qF & wiwwfai 7 #1337 &=
avr i fs g feft frge & ==
& wrw w v A s aE §

W U §GEIG § §H W
¥ W qows femr st @ g W
nfiw iy @A & ofgd ¥ T
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acerd & wfafafadt & amada #7
St Wi HAg ¥ et w2
wit ® Wy foar amgar

Mr. Speaker: Shri Braj Raj Sineh.
Shri Tangamani

Mr. Speaker: The hon. Member huu
mot sent any notice.

Shri Tangamanl (Madurai): [ have
sent by about 4 o'clock. If it has not
reached you. ...

Mr. Speaker: | do not want to rule
him out.

Shri Braj Raj Singh (Firozabad): I
want to know what percentage of wac
money allotted to each block 15 speat
on the emoluments of staff of al
kinds and buildings, and what per-
centage is actually spent on the wri-
fare of the people, Is it 60 and 40
per cent. respectively? If so, may |
know whether Government propose o
reduce the expenditure on the staff
and their conveyance?

Is it known to the Minister that the
community development staff has not
been able to assimilate the feelings of
the villagers, and the villagers do not
feel friendly towards the staff? May |
know whether the Government would
decide that omly village folk would
be recruited io community develop-
ment staff?

Shri Tangamani: Which part of the
country did thi= TU.N. Commission
tour, and hew long did it take? Did
the U.N, Commission discuss the mat-
ters with non-officials including Mem-
bers of Parliament? What are the
reasons for not accepting the two im.
portant suggestions of the U.N. Coms-
mission, namely that the programme
should be staggered, and that consoli-
dation of what we have donc should
take place before launching on further
schemes? May 1 ‘know whether
the report on this UN.
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Comumission has bven sent to the vari-
ous Governments and their opinions

sought?

Shri Panigrahi (Puri): May 1 put
ane question?

Mr., Speaker: He has not given
cven that notice. 1 am not going to
allow,

Shri M. C. Jaln (Kaithal): I have’

also glven my name.
Mr. Speaker: Originally, yes.

Shri M. C. Jain: [ want to put only
two questions, Has the report of the
non-official evaluation committee on
comniunity projects appointed by the
Punjab Government come 1o his
notice?

In answer to a supplementary ques-
tion on the 10th February, as to whe-
ther the U.N, Commission had observ-
ed in their report that the dispairty
in income had increased in the villages
us a result of the community develup-
mwnt working, the Minister was pleas-
«d to remark that the situation would
be remedied by the cottage industries
pregramme and the decentralisation of
political power to the villagers. May
I know if the Minister is satisfled that
tne money allocated for the cottage
industries has been adequate to re-
move or reduce the disparity that has
increased despite the previous alloca-
tion?

Shri Panigrahi rose—

Mr. Speaker: Hercafter [ will not
allow this kind of indulgence.

Shri Panigrahi: Next time I will
give it in writing.

May I know whether therc is any
proposal with the Ministry to sppoint
non-officials as Block Development
Officers in some blocks so that the en-
thusiasm of the people will be revived
in this movement?

Mr. Speaker: He wants that it may
be harnessed. I think that is what he

means.
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The Minister of Community Deve-
lopment and Co-operation (Shri §. K.
Dey): I was under the impression that
I was to reply to questions on the
decision that the Ministry had taken
Inr the staggering of the programme.
Put I find quite a number of other
questions have been raised, which are
not quite related to the main ques-
tion to which this discussionswas in-
tended to be confined.

Mr. Speaker: He could confine him-
self to that, if he so likes. =

Shri 5. K. Dey: As regards the ques-
lion of staggering, the United Nations
evaluation team had mentioned seven
or ecight factors, because of which they
wanled the Government of India to
further stagger the programme. Their
observation was that the rate of
growth from 1958 to 1963 was tou fast,
jumping from 300 in 1958 to B0O0 in
1963, that the blocks were 25 per cent.
larger than the norms nrescribed,
that therc was shortage of staff, that
there was need for weeding out ineffi-
cient staff, that there was need for the
eonsolidation of existing blocks rather
than expanding the programe, that
during the pre-exiension period, we
could try to concentrate more on the
dgricultural programme, and if needs
be, expand the pre-extension period
further beyond the one year prescribed,
and thal the extension stalf could be
more usefully deployed in morce
favourably placed areas in order to
achieve quicker food production, as
ugainst expansion of the programme.
It was suggested that instead of ex-
ransion, we could have a ‘task force’
as they called it. They also mentioned
that too fast an expansion affected the
success of the programme.

As you aro aware Sir, w. had wn-
tended to cover the country as a whole
by the end of the Second Fiv> Year
Plan. In fact, there have been times,
three to four years ago, when we had
in one single allotted year about five
hundred to six hundred blocks. It
was only about a year and a half ago
that on the recommendation of a very
high-powered team hecaded by Shri
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B. G. Mehta that the Government of
India accepted a staggering of the pro-
gramme from 1960 to 1963.

1t is true that quite a substaniial
number of blocks in the country
happen to be about 25 per cent larger
in size than the norms prescribed.
On: of the reasons why it is so is that
there is a very heavy pressure on the
Stlute Governments for the maximum
coverage possible under a block.
There is therefore uneconomic and
unpractical delimitation of blocks, in-
eluding a population for more than
‘what is desirable,

We felt that if we could give a
.lnrger number of blocks, we could
rationalise the area of the existing
l{locks, Besides, there is po Buarantee
that concentration of the
technical staff in a certain number of
faveurable areas would Pproduce
quicker results in food production. If
1 may mention in all humility, the
maximum difficulty we are expericne-
ing today in food production is in the
inadequacy of experienced and train.
©d technical staff in the field of agri-
<ulture, supplies of fertilisers, iron ang
st.f_‘t_al, cement ang many other things
which are of urgent need for agricul-
tural production. We also felt that it
35 not possible for one-third of the
vountry to be left alone in order to
improve the functioning in the rest of
the two-thirds of the country which
hod already the benefit of this pro-
gramme, effective or otherwise.

1 may mention that in the unequal
competition between the urban and
rural sectors, community development
programme can be considered as the
only programme which has offered
what may be considered till now a sop
to the village people against the glar-
ing gaps that have grown in the rural
aveas. To deprive one-third of the
country, as the U.N. Mission recom-
mended, of the very modicum of
amenities and token facilities which
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the community development provides,
just because the other two-thirds of
the country could be manned better
or, perhaps, the functioning of the two-
thirds of the country could be improv-
ed, does not seem to be practicable:
Nor would it be acceptable to the re-
maining one-third of the country.
There is one other matter. Because
the entire focus of public attention is
on the Community Development pro-
gramme, it is possible to charge this
programme or the functionaries in it
for all the gaps that arise between our
expectations and realisations. In the
rest of the country, which is not
covered by the Community Dewvelop-
ment programme, the Government
administration still continues to func-
tion in isolation from different wumits,
without any proper coordination.
Therefore, there has been a continual
pull away from the Community Dewve-
lopment organisation on workers who
are being heckled in many places for
no fault of theirs.

There is a tendency on the pari of
workers to prefer non-Block areas
where they would not be exposed to
such exacting criticism and  public
observation. Coordination, a problem
which, normally, should have been
used as a means for the fuller effec-
tivisation of governmental programmec,
has acted more as a primary preoccu-
pation of the Block organisation
because a substantial section of the
country remains outside the Com-
munity Development areas and the
normal departments of Government can
function in those areag as they please
without being called so severely to
account, where the resources of Gov-
ernment can be distributed, as and
when they required, with a certain
amount of arbitrariness which is not
easy in the Community Development
areas because funds are clearly ear-
marked and are subjected to scrutiny
by a number of organisations, both
people’s as well as Government's.

Shri Raghubir Sahai: Should we
understand that you are not attaching
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any importance to the test of self-
help and self-reliance.

Shri 8. K. Dey: I am coming to that.
I huve not yet come to that What I
wanted to drive at is the fact that
there are two Indias still, one India
where there is coordinated adminis-
tration and another India where there
15 no coordinated administration, And
the Indin which has no coordinated
adniinistration is exercising a very
heavy pull on the area which is under
Comrounity Development programme
ana is functioning on a coordinated
pattern. The sooner we can cover this
d4p ana {ransform the whole country
into this coordinated system of admini-
siration, the more easy will it be for
tbe Organisation to function in a co-
ordinated way without making co-
vregnation to become its main pre-
VCcupauon.

Then, we have the Panchayati Raj
prograinme which ie under the process
of implementation in all States, Some
States have already implemented, like
Andhra Pradesh and Rajasthan. Hound
rrst April, Madras, Mysore, Assam and
QOrlsss are coming  rorward. Some
uther States are introducing legislation
in the Stote legislature. Now, this
panchayat raj system covers com-
munity block areas as well as non-
block areas. Where there is & com-
munity block, it is possible for the
newly created block panchayat semitis
or zila parishads to function through
proper organisation, with a certain
fund and a certain technical assistance
given from uabove. In non-covered
areas the panchayati raj system is
undcr a very great disability. When
the Government creates a people's
institution and Is not in a position to
provide wherewithal to that institu-
tion to function, it becomes a liability,
instead of an asset. Therefore, we had
to do something to expedite progress
even if it meant a certain amount of
compromise with results,

There may be a certain amount of
dilution of administrative guidance, 1
agree, if there is over-fact expansion.
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But we expect that, if there is a little
dilution, it is likely tv be more than
compensated by the additional guid-
ance and support, both vertically and
horizontally, which we expect from
these new institutions which are in the
process of growth and which in the
course of the neit three or four
years. ...

Shri D. C. Sharma (Gurdaspur):
What is this vertical and horizontal
support? o

Shri 8. K. Dey: By vertical gui-
dance, 1 mean the zilla parishad presi-
dent and the panchayt samiti presi-
dent trying to give guidance vertically
to the organisations below. Then,
there will be some organisationg fune-
tioning alongside the Government
apparatus and they will try to support
the Government organisation alongside
as they function. We expect that
there will be some dilution in admini-
strative guidance but then, as we sce,
this must be more than made up it
the panchayat raj system on which
we are placing such greal emphasis
and reliance can help o natural and
healthy growth.

Shri Sahai has mentioned about self-
reliance, We have not yet been able
to evaluate how successful the tests
are. These tests have been carried
out in the States and we have had an
assurance from the State Governments
that all the pre-extension blocks so
far converted into the first stage blocks
have been on the basis of tested self-
reliance.

Shri Raghubir Sahai: It is illusory.

Shri 8. K. Dey: Even if these state-
ments by the State Governments
happen to be illusory, we are not
leaving the matterg where they are.
We propese to review the whole ques-
tion and we shall be able, as a result
of the cvaluation that we carry out,
to evolve a procedure by which the
criteria for self-reliance can be better
cstablished. Now, we have heard
about the evaluation report in the
Punjab and we have written to the
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Punjab Government—we have been
trying to follow that up—to let wus
have a copy of their evaluation report.
We have read about the evaluation
report in the Press. I hope to get that
veport. In any case the hon. Member
from Punjab would be interested to
know that Punjab was the only State
to which we did not make the normal
allocation of blocks in the month of
Oclober because of the shortage of
staff. Because of that the Punjab Gov-
ernment speeded up the recruitment
of staff to meet the shortages which
were reported to us and we subse-
guently gave them the allotment in
the month of January ...

Shri D. C. Sharma: Be more kind to
Punjab.

Shri §. K. Dey: If after our
evaluation of the procedure followed in
the States regarding self-reliance we
find that different criteria have to be
established and if after the establish-
ment of these different criteria it
happens that some bloes in the States
have to be staggered further beyond
a year, it certainly will mean that
some blocks will be deferred beyond
the year 1863. But we have, so far as
the Central Ministry is concerned,
planned for the coverage of the whole
country by 1963, It. is now for the
States to take adventage of it. We do
not wish, naturally, to penalise, plan
for penalising any particular area in
the country, because of the failure of
the State Government or other institu-
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tions, We are hoping that all areas
would be assisted to come up with
enthusiasm, fervour, competence and
institutional  framework, to take
advantage of whatever resources the
Central Government can place at the
disposal of the State Government
both in terms of money and technical
and administrative assistance.

1 am grateful to you, Sir, having
allowed this discussion, because there
were certain doubts in the minds of
certain hon. Members, I am,
particularly, sorry that Shri Raghubir
Sahai had this impression that my
colleague tried to evade questions.
There was no intention on the part of
anyone of us to evade any question,
there is no question either of any
prestige. I consider it a very high
privilege to be charged by this House
to put my hand in the difficult task of
building democracy from the grass
roots and building up democratic
institutions which can effectively im-
plement the policies and plans
approved by this House. 1 left my
prestige completely behind in the sea
at Bombay when I came and took up
this work. I know one cannot make
too much of a capital hope of prestige
when one deals with human beings
and institutions of human beings.

18.43 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, March
4, 1960/Phalguna 14, 1881 (Saka).
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‘ANSWERS TO
QUESTIONS
5.Q. Subject
No.

568. Election petition
569. Pay Roll  Savings
Scheme P i
570. Durgapur steel plant .
571. National Discipline
Scheme . .
572. Bangalore  Corpora-
tion Buildings
573. Criteria for determining
wardness
574. Import of steel from
East ~ Europesn
Ccuntries )
L.IC. investments in
newspapers and
Journals :

WRITTEN ANSWERS TO
QUESTIONS,

5.Q.
No.

567. Gangs.of child lifters

§75. Manufacture of
Transistor Radio

§76. M.E.5,, Kanpur

§77. Re-organisation of
Central Board of
Revenue

578. Common_ Police Re-
serve Force .

579. Purchase of Inpmenc
Jeeps . . .

§80. Bolani ore mines
581, Shortage of omcm
in  Amy .

582, Smugglmg ct xold
through .

$83. Manuseript o M-lhll‘.fnl
Gandhi on ll]lianwdu
Bagh

584, Investment of Wcst
German

Capital in
India . .

85. Coal supply to Calcurna
. and Howrah . .

586. Production of radar

§87. Income Tax Blulﬂmg‘

' Calcutta

s88. Investment Centru
for Foreign Capital.

s89. Tribals in Tripura

3875—3910

CoLumns

3876—84

3884—86
3887—91

3891—96

3896—98

. 3898—3902

3902—o07

j9o7—1I10

3911—48

J9II
391z
3912
3912-13
3913-14

3914
3914-15

3915

3915

3915-16

3916

3916-17
3917

3917-18

3918-19
3919

QUESTIONS—contd.
5.Q. Subject
No.

590.

591.
592.
593.
594.

595.

608.

Construction uf Nnval
Ships .
Indian cxpcd.utm to
Everest
Low shaft fumlee at
Salem

‘Theft of motor cars in
Delhi

Collection of l.and
Revenue in Ladakh
National  Coaching
Scheme . . .
White cement .

Aid to Eclur.atlonnl
Institutions .

Private Schools in
Delhi .

Qil drilling at Memm.
West Bengal .

Social Welfare Bontd
High Ccurt Judges .

Working of Suppression
of Immoral Traffic
in Women and Girls
Act g :

Volunteer  corps of

home guards . .
Central Ordnance De-
pot, Chheoki . .
Price formula for
petroleurn  products
Evening Institute for
Workers' Education
Bihar-West Bengal
Border Dispute

U.s.Q.

No.

68o.

681,
682,

6813,
684.

GBS,
686,

Wells for S.C. in
jab .

Gambling in Delhu i

Head Masters of High
Schools in Punjab .

Ex-servicemen in
Gurdaspur .

5.C. and 5.T., in Central
Government Depm—
ments .

After-care ham:s

Publication cf dumcl
gazetteers of Orissa
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CorLumns

+3919-20
3920
gm0
3920-21
3921

3922
3922-23

3923
3923-24

3924
3924
3924-35

3925
3926
igzb
3927
3927-28

3928

3928
3928-29

3929
9129
3930
3930-31

3931
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. «Subject
No.

687. Medals . . .

688. Tobacco cultivation in
Andhra h

689. Revenue collection in
Andhra Pradesh

695. Hall-cum-auditoriums

in  Orissa

69;. Indian Institute of
Technology, Khlms-
pur i

693. Grants to Orlm fcr
S.C.and 5.T. Schemcs

6o4. H.Qs. of Hindustan
Steel at Ranchi .

695. India Office Library .
696. Northern Zonal Council

697. Pipe line study team .

698. Neyveli Thermal
Station . . .

699. Film clubs in univer-
sities : ;

702. Fire in Sirkiwallu
Delhi .

701. Tobacco cultivaticn in
Himachal Pradesh .

702, Gold Mines

703. Coal export

754, Library movement .
705. Roads in Tripura
706. Tours by Ministers .

707. Government Employ-
ces ir Assam . .

708. Maintenance of Mec-
ouments in Puniab .

709. Prosecution of  Ex-
ruler of Bastar

710,  Industrial Management
Pocl . N .

711. Bagic Education in

Tripura .
712, Manipuri  Backward

Class Students in

Tripura .

713. High Schools in Rurl]
Areas of Tripura

714. Political Sufferers in
Tripura .

715. Central Resecarch l.l.
boratories

716.  Assistant
sioners for 5. C.and
S.T. in States

| DALy DicesT|

CoLUuMNS

3931-32
3932
3932-33

3933

3933
3934

3934
3934-35

3935
3935-36

3936
3936

3937

3937--39
3939
3939-40
3940
3940

3941

3941-42
3942
3942-43
3943

3943
3944
3944-45
3945

3945-46

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q.
No.

Subject

717. Polytechnics in Hima-
chal Pradesh .

718. Geological Surve uf
Minerals in Cuddapa

719. New Currency Note
Press at Nasik Road.

Murder cascs in  Hima-
chal Pradesh

PAPERS LAID ON THE
TABLE . . .

720.

(1) A copy of each of the
following papers :

O] Rwrt of thc Central
Board for Cotton
Tcxnlc Industry.

(5:) Government Resolution
No. WB-3(78), dated
the 2nd March, 1960,

(2) A copy of Notification
No. 5.0. 428, dated the
2oth February, 1960, under

- sub-section (3) of Section
27 of the  Coal Bearing
Areas  (Acqaisiticn  and
Development) Act, 1957,
making cerrain amendments

to the Coal  Bearin,
Areas  (Acquisition anj
Development) Rules,
"957.

(3) A copy of Statement re-

ng the purchase of the

ttar Pradesh Zamindari

Abolition Bonds by the

Bararas Hindu niver-
sity.

(4) A copy of each of the
following  Metifications
under Sccrion 38 «f the
Central Excises and Salt
Act, 1944, making ccriain
further amendments 1o
the Central Excise Rules,
1944

(@) G.S.R. 183, dated
the 20th February,
1960

(b) G.S.R. 198, dated
the 18th PFebruary,
1960

() G.S.R. 201-A, dated
the 20th February,
960,

4138

CoLumns

3946
3946-47
3947

3947-48

3948-50
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PAPERS LAID ON THE
TABLE—gontd,

Customs Act, 1876 and
Section 38 of the
Central Excises and Salt
Act, 1944 making certain
amendments to the Cus-
toms and Central Excise
Duties Export Drawback
(General) Rules, 1959 :
(@) G.5.R. 185, dated the
20th February, 1960.
(b) G.S.R. 186, dated
the 20th February.
1960,

(6) A copy of cach of
the  following Notifica-
tions under  sub-section
(4) of Section 43B
og ;hc Sea Customs Act,
1878

(a} G.S.R.

187, dated
the 20th

February,
1960 '

(&) G.S.R. 188, dated
the 2oth February,
1960,

CALLING ATTENTION
TO MATTER OF
URGENT PUBLIC
IMPORTANCE . .

Shri Assar called the atten-
ticn of the Minister of
Rehabilitation and Mino-
rity Affairs to the reported
loss to the Government
of India druc tujth: trmu_:tcrs
imported from Japan lying
idle at Dandakaranya,

Minister of Rehabilita-

Tl:;w and Minori
Affairs (Shri Mgr
Chand Khanna) made a
statemnent in regard therer,

ARREST OF MEMBER ...

he Speaker informed Lck
Ts.bn. that he Mdu':&
ived a telegram
ﬁ 2nd Mnrchs. 1960 from
he uperinten-
fiem of Police, Bailhongal
intimating that Shri Nath
Pai was arrested on the
2nd March, 'ﬁ’ :t;ie}
Sections 3471 B
Todian Ponal | Code.

[DAmy Draxst)
CoLumns
DEMANDS FOR GRANTS—
RAILWAYS .

Discussion on Demands Nos,
210 20in respect of R‘“é
ways commenced an
ccacluded. The Demands
Wwere voted in full, .

MOTION RE- DANDAKA-

RANYA DEVELOP,
AUTHORITY Mm

Shri D. C. Sharma moved
@ motion for discussion on
the statement on the Dan-

dakaranya  Developme,
Authority. The m:i:-:
was adopied,

HALF-AN-HOUR DISCUS
SION . . .

Shri Raghubir Sghai raised
a half-an hour .discussion
on points arising our of
:h:hm;m given on the
10t ebruary, 1960 1
Starred tion Nc. 32
regarding UN, Mission's
Report on  Community

'm]nd' nt F'l'ﬂu’lllu'be

in is.

3,052

The Minister of Community
i (Shei $K. Deyy
0 on ri 5. Y.
replied t¢ the debate,

AGENDA FOR FRIDAY,

MAR 4 1

PHALGUNA® 14, ‘Ton
(SAKA—

3986

Discussion on the Demands
for Supplementary

s

in respect of Railways for

consideration and

pasing of the Deihi Lang

Idings  (Ceiling) Bill,
reported

GM@TPND—LS I1—394 (Ai) LS—16-3-60— 950.
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Corumns

3953—4069

4088—4119

2120—34



